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(Part I—Questions and Answers)
291 92
LOK SABHA Shri Bansal: The hon. Minister said

Friday, 24th February, 1956

The Lok Sabha met at Eleven of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWER TO QUESTIONS

TYPEWRITERS

*211. Shri Bansal: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether any agreement has re-
cently been entered into between an
Indian and a Swedish firm for the
manufacture of Halda Typewriters in
this country; and

(b) if so, how many typewriters will
be manufactured by this new company
per annum?

The Minister of Industries (Shri
Kanungo): (a) Yes, Sir.

(b) The sanctioned capacity is 6,000
Typewriters a year. The factory has
not yet gone into production.

Shri Bansal: May I know if the
Indian concern is an “(India) Limited”
oonc;rn or is it a purely Indian con-
cern’

" Shri Kanmgo: It is an Indian con-
cern. It has got technical co-operation
wn.h a foreign firm.

Shri Bansal: What is the capital of
the Indian firm and the Swedish firm
in this new venture ?

Shri Kanungo: Notice.

Shri Kasliwal: Mar{')cll know whether
theya.rcgomgmp uce typewriters
only in English or in Hindi and other
langauges of India also?

Shri Kanunge: These are mainly for

typewriters in English.
1—50 Lok Sabha.

that the factory has not yet gone into
production. Will he kindly let us know
what is the phased programme of this
factory?

Shri Kanongo: The phased pro-
gramme covers a period of 4 years.

Shri Joachim Alva: 'What is the
policy of the Government in regard
to typewriters at least? Has the Gov-
ernment not made up its mind about
seeing that only Indian firms handle
completely- the Indian capital for the
manufacture of typewriters ?

Shri Kanungo: The total require-
ment is 30,000. There are two Indian
firms operating in that sector, according
to their capacity. In order not to starve
the country, another firm, which has
been in the market is also producing.

Shri Bansal: May I know what is
the capacity of the two Indian firms
and whether their phased programme
would not have satisfied the entire
demand of the country in about 3
years?

The Minister of Commerce and

* Industry and Iron and Steel (Shri T. T.

Krishnamachari): It is a matter of
judgment. A committee went into this
matter and decided to give permission
to three people to manufacture. One
was a purely Indian concern and an-
other was a concern which has been
in the market. It has been producing
very efficient typewriters. The third was
a new concern. In this new concern,
so far as information that we have
in our possession goes, there is no
capital participation. But. I am not
quite sure about it because the infor-
mation does not disclose any capital
icipation. The matter
examined at full length by a oompo-
tent committee and this is the con-
clusion that we have arrived at. If
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my hon. friend thinks that the con-
clusion is wrong, he is entitled to that
opinion. I am afraid I cannot add any-
thing more to what my hon. colleague
has already said in this matter.

Mr. Deputy-Speaker: Next question.

_Shri Bansal: One more question
Sir, about phased programme.

Mr. Deputy-Speaker: No. I have al-
ready allowed six supplementary ques-
tions.

ExporT oF HanpLOOM CLOTH
*212. Shri Shree Narayan Das: Will

the Minister of Commerce and Indus--

try be pleased to state:

(a) whether there has been any
appreciable export of handloom cloth
to the U.S.A. so far; and

(b) whether any and, if so, what
efforts have been made to ascertain
the taste and fashions in vogue in that
country to make handloom cloth ac-
cording to U.S. specifications?

The Minister of Industries (Shri
Kanungo): (a) Exports during the 12
months November 1954—October 1955
averaged only about 16,000 yds. a
month.

(b) A statement of the steps taken
to promote marketability of hand-
loom cloth is laid on the Table of the
Lok Sabha. [See Appendix II, an-
nexure No. 9.]

Shri Shree Narayan I?u: From the
statement it appears that one -ex
from the U.S.A. has been obla.im
through the Ford Foundation. I would
like to know whether he has offered
any suggestion and if so, the nature
of the suggestion?

Shri Kanungo: She has just joined
her work and she is surveying the
production capacity. Her advice
regarding the qualities which will be
exportable will depend upon error and
elimination because her advice will
have to be tested in the market.

Shri Shree Narayan Das: From the
statément it appears that'a trade centre
h;sbe_enopenedinNchork.Whl_
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is the expenditure that has been involv-
ed in this?

Shri Kanongo: The trade centre is
not only for handlooms but for all
manufactured products. I am sorry I
have not got the exact figure of ex-
penditure.

Shri Kamath: Am I to understand
that an effort is being made to
ascertain the tastes and fashions
in vogue in the US.A. only as
per statement laid on the Table of
the Lok Sabha or is it that an effort
is being made to ascertain tastes and
fashions in respect of Indian hand-
loom cloth in European countries too
particularly in the U. S. 8. R. which
has subscribed to Panch Shila, one
of whose tenets is mutual aid and
benefit?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): The question is
merely confined to what we are doing
in the U.S.A.

Shri Krishnacharya Joshi: May I
know whether the American Trade
delegation that visited the Industries
Fair in Delhi last year have made any
proposals in respect of handloom cloth
suiting the market in the US.A.2

Shri Kanongo: Those gentlemen
were not interested in handloom pro-
ducts.

MIDDLE-INCOME GROUP HOUSING
SCHEME

*213. Shri Radha Raman: Will the
Minister of Works, Housing and Supply
be pleased to refer to the reply given
to Starred Question No. 994 on the
20th December, 1955 and state:

(a) whether Government have final-
ised the terms and conditions of Mid-
dle-Income Group Housing Scheme:

(b) if so, its final nature and when
it will start operating; and

(c) the total estimated amount to be
set aside for this and its allocation
Statewise?

The Minister of Works, Housing
and gw (Sardar Swaran Singh): (a)
td (c), The deétision to nationalise life
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insurance has necessitated a reconsi-
deration of this scheme and until this
review is over it is,not possible for
me to say anything further at this stage.

Shri Radha Raman: May I know
whether, while the scheme was under
contemplation of the Government it
was sent to the various States and their
opinions were invited, if so, which
States have replied and in what form?

Sardar Swaran Singh: This scheme
was to be operated jointly by the
Central Government and the insurance
companies. I do not remember whether
it was circulated to the States. If it
was, it may have only been done for
information rather than for taking any
concrete action because there was noth-
ing specific to be done by the State
Governments in this connection.

Shri A. M. Thomas: May I enquire,
in case there are mot sufficient funds
forthcoming in the insurance sector,
whether the entire scheme will be drop-

ped?

Sardar Swaran Singh: I am sorry, I
cannot make a guess on that score be-
cause it will depend on the investment
policy of the new corporation. But, it
is hoped that they would be able to
spare some funds for this purpose also.

tﬂm!ﬁazmﬁmmgﬁﬁ
AT TREE FeafTal Y gEEaT 9 8
THIW FGT FATE 9T Y § q9T F O
| T TErEaT Ay W o7 wWr g !

AW @ fag ¢ T57 T F T,
A fEm &, @ @ # o & R
g G AEY & | T FE TE T9F R
& fog & qanfeas owiaw A% T 9@
&Y f ag a7 a gy & Y F @€ g
& SE 4T 4K Fr g )

a{ﬁ M

Shri Radha Raman: May we hope
that in the next Five Year Plan there
will be a scheme whether the original
one or in a modified from for providing
housing privileges to the low income
group people? '
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Sardar Swaran Singh: There is going
to be definitely a scheme for-providing’
some financial assistance in the form of
loans to the low income group people.
This question relates to the middle in-
come group for which I have attempted
an answer. .

Shri Radha Raman: [ am sorry, I
want information only for the middle
income group.

Sardar Swaran Singh: Let us hope so.

CoAL STOCK

*214. Shri T. B. Vittal Rao: Will the
Minister of Production be pleased to
state:

(a) the quantity of pit-head stocks
of coal lying at the end of the 3lst
December, 1955;

(b) whether there are any reasons
for the accumulation of the stock other
than inadequate tramsport facilities;
and

(c) if so, what are they?

The Deputy Minister of Production
(Shri Satish Chandra): (a) 3-6 million
tons.

(b) and (c). The accumulation of
stocks is mostly in lower grades of
slack coal, in the Bengal/Bihar fields.
Apart from inadequate transport facili-
ties the relatively inferior quality of
lower grades of coal is also a reason
for the accumulation of stocks.

Shri T. B. Vittal Rao: May I know
whether the Government have consi-
dered the report of the Estimates Com-
mittee that the question of allocation
of wagons to the coal fields should be
made over the Railway Ministry?

Shri Satish Chandra: That recom-
mendation of the Estimates Committee
is still under consideration. We have to
consult the Railway Ministry.

Shri T. B. Vittal Rao: May I know
whether the region-wise rationalisation
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of transport has been successful from
the point of view of the Production
Ministry?

_ Shri Satish Chandra: As far as possi-

ble, industrial areas in the south
receive their supplies from coal fields
in Hyderabad, Madhya Pradesh and
Vindhya Pradesh. The higher grades
of coal which are not available there,
have to be transported from Bengal
and Bihar fields.

Shri P. C. Bose: What was the stock
position in the previous year? What is
the quantity that is considered to be
by the Government as normal stock?

Mr. Depuaty-Speaker: Has the hon.

Minister any information?

Shri Satish Chandra: I will require
notice.

Shri Bansal: May I know if the
Minister is aware that a large number
of brick kilns are standing idle on
account of the lack of inferior quality
coal?

Shri Satish Chandra: Brick kilns
generally consume inferior quality of
coal. I could not understand the ques-
tion.

Shri Bansal: The question is this.
The hon. Minister just now said that
the very fact that it is inferior quality
of coal is responsible for this accu-
mulation of stocks. My question is that
if it were so, the brick kilns would not
be standing idle.

Shri Satish Chandra: I said that the
difficulty of transport and the lesser
demand for inferior qualities—both
factors put together—are responsible
for accumulation of stocks.

Shri T. B. Vittal Rao: May I know
the quantity of coal transported by rail
and sea during 19557 How does it
compare with 19547

Shri Satish Chandra : I will require
notice.
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SMALL SCALE INDUSTRIES

%215. Shri Krisknacharya Joshi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have laun-
ched any scheme of hire purchase to
provide essential machines to aid Small
Scale Industries in the country; and

(b) if so, what are the conditions
prescribed for such hire purchase
schemes?

The Minister of Industries (Shri
Kanungo): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 10.]

Shri Krishnacharya Joshi: What are
the various types of machines supplied
so far, and what is the total cost?

Shri Kanungo: The demand so far,
over a period of three months, has been
of the order of Rs. 7 lakhs. and the
machines are mostly for wood and
metal working.

Shri Krisnacharya Joshi: From the
statement it appears that the earnest
money is liable to be forfeited if the
hirer refuses to accept delivery. May I
know in how many cases money has
been forfeited?

Shri Kanungo: Not yet, and 1 hope

" there will be none.

Shri S. V. Ramaswamy: May I know
if the attention of the Government has
been drawn to the fact that men of
small means and even social welfare
institutions want to buy these machines
and they are unable to get even any
information about them? If that is so,
are Government taking any steps to
set up any institution for furnishin
such information, for importing suc
machines and supplying them?

Shri Kanungo: That is exactly the
object for which the regional institu-
tions are meant. They have been get-
ting plenty of enquiries, and the rele-
vant parties may be referred to them.
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Shri S. V. Ramaswamy: May I know
whether these institytions stock any
small-scale machines imported, for
instance, from Japan, Switzerland and
Norway. and whether they are sold to
the parties who are in need of them?

Shri Kanungo: They do not stock
them yet. but they give them advice
about the right rype of machine and
get it for them from wherever it is
available.

Shri Kasliwal: May 1 know whether
the scheme of hire-purchase is appli-
cable only to industrial estates or other
areas also?

Shri Kanungo : To everybody.

oY TR ¢ EATE O W FG TET A
AT § WX AT A qEE e A
i ¥ SmE |

TRANSGRESSION BY PAKISTAN
PLANES

*218. Shri Gidwani : Will the Prime
Minister be pleased to state:
(a) whether it is a fact that two

Pakistan Air Force planes had trans-
gressed the Indian territory near

Khalra border 30 miles from Amrit-

sar; and

(b) if so, what action Government
have taken in the matter?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) Yes.

(b) A protest has been lodged with
the Government of Pakistan.

Shri Joachim Alva: Has Govern-
ment noted the statement of Air
Marshal Gamun, the British Chief of
the Pakistan Air Force, sometime to-
wards the end of 1331 m:r:ar ﬁn:hat the
intensity, frange an power
of the Pakistan Air Force had reached
their highest point?-
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Shri Anil K. Chanda: I submit that
has nothing to do with this question.

Mr. Deputy-Speaker: This is about a
transgression by Pakistani planes.

Dr. Ram Sobhag Singh: May I know
whether Government takes any pre-
caution after making a protest to the
Government of Pakistan because in the
case of Chhad, during the last session
a reply was given that the Govern-
ment had made a protest to the Gov-
ernment of Pakistan, but after that
another incident occurred on the 17th?

Shri Anil K. Chanda: There have
been several such incidents on the
West Pakistan border of this nature.
On the 24th January we made a formal
protest to the Pakistan Government
with regard to this particular case. We
have not yet received their reply.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I just wish to say that with
regard to a plane flying over our terri-
tory, it is difficult to prevent the plane
flying over; you must shoot it down. -
These things might occur accidentally.
But why we protested was, if
this kind of thing occurs repeated-
ly. then it is mot so much ofan
accident. Then there appears to be
perhaps some deliberation about it.

Shri Joachim Alva: Has Govern-
ment noted a dangerous tendency that
is now prevalent—and the tendency
may have very harmful consequences
on our own territory from Pakistan—
with regard to the flying of baloons
from one territory to another and the
protests that are taking place in some
parts of the world?

Shri Jawaharlal Nehru: No baloons
have come to India.

Shri D. C. Sharma: May 1 know if
any attempts have been made by Gov-
ernment to ascertain the causes of these
accidental or deliberate trespasses over
our territory?

Shri Jawaharlal Nébro: I do not
know what the hon. Member means,
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by the causes of an accidental fly-
ing over. An accidental flying over
can be accidental. It takes but
a minute or two minutes to fly a few
miles, ten or twenty miles. An aircraft
may go at 250 miles an hour or 300
miles an hour, and the slightest diver-
sion may bring it. It may be quite an
accident. But as I ventured to say if
the accident happens to occur several
times we suspect it is not an accident.

Shri Kamath: There have been in-
numerable land transgressions by
Pakistan into Indian territory, but
since when did air transgression by
the Pakistan Air Force start?

Shri Jawaharlal Nebru: There is no
“since when” about it. As I said, these
have occurred sometimes in the past
few years across the border. Some of
them may have been pure accidents,
because it is very difficult for an air-
craft flying to know exactly. In a
minute they are across and over; any
pilot will not know. This has happen-
ed sometimes in the last few years. As
1 said, if it happens several times
running, then one suspects it is not
an accident.

Bounpary DISPUTES

*219. Sardar Hukam Singh: Wiil the
Prime Minister be pleased to state:

(a) whether any communication has
been received recently from the Pak-
istan authorities desiring to discuss
the eight-year old boundary disputes
between the two Punjabs; and

(b) if so, what is the reaction of
our Government?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) and
{b). No, Sir.

Sardar Hukam Singh: Was there a
proposal by the Pakistan Government
recently, and was a. letter addressed
to the Punjab Government that a con-
ference be held to settle these disputes
as early as possible?

is this. Ever since the Indo-Pakistan
Agreement of 1948, the Financial
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Commissioners of the two Punjabs
have been meetifg from time to time
to decide on issues which are already
before them, but this question, 1 pre-
sume, refers to the agreement which
was arrived at between our Home
Minister and the Minister of .the
Interior of Pakistan some time in May
last that all these questions should be
taken up at one sitting. But before
that the demarcations of the boun-
daries should have to be made, but that
has not been done.

Sardar Hokam Singh: Was there a
meeting scheduled to be held in De-
cember between the two Governments
and is it a fact that it had to be post-
poned at the initiative of Pakistan?

Shri Anil K. Chanda: I am not
aware of that. The Financial Commis-
sioner of our Punjab and the Member
of the Board of Revenue of West
Pakistan are meeting on the 6th March
on this matter.

Sardar Hukam Singh: Are there any
strips of territory on this border bet-
ween the two Punjabs where Pakistan
has transgressed and taken possession
of certain parts but has still not restor-
cd them to India up till now?

Shri Anil K. Chanda: There are
eleven major issues before the Finan-
cial Commissioners of the two Pun-
jabs.

CoFFEE PLANTS

#220. Dr. Rama Rao: Will the Mini-
ster of Commerce and Indusiry be
pleased to state:

(a) whether Government are taking
steps to grow in any Experimental
Station coffee plants of the varieties
grown in Africa that “thrive near sea
level on cheap land™;

(b) if so, for how long and with
what results have these experiments
been tried; and

(c) which areas are
suitable for this variety?
. The Minister of Commerce (Shei
Karmarkar): (a) Yes, Sir; at the Coffee
Research Station of the Coffee Board
at Balehonnur.

;onsidered
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(b) and (c). Seed materials have
been imported sinces 1953 and the
plants out of these are under field ob-
servation at the Research Station. It is
too early to assess results or define
suitable areas, where they could be
grown.

Dr. Rama Rao: Since there seems to
be a fair chance of developing this
variety of coffee, have the Government
tasted this variety?

Shri ‘Karmarkar: The very testing
is going on. We have planted them. As
my hon. friend knows, coffee requires
a little time to grow on an economic
basis and a few years have to elapse.
Therefore, we have planted these
varieties and are testing them at our
research station at Balehonnur—not
tasting but testing.

Dr. Rama Rao: I wanted to know
whether Government have tasted this
coffee to see whether it is good coffee
or not.

Shri Karmarkar: Government have
not done so; I do not know whether
my esteemed colleague has done so.

Mr. Deputy-Speakér: Next question.
Shri Ibrahim. I think the hon. Mem-
ber is absent.

CoFFEE BOARD

*221. Shri Ibrahim: Will the Minis-
ter of Commerce and Industry be
pleased to state the number of regis-
tered Coffee Planters who are mem-
bers of the Coffee Board and who own
estates to the extent of (i) 5 acres and
tess, (ii) between 5 and 50 acres and
(iii) 100. acres and above?

The Minister of Commerce (Shri
Karmarkar): A statement is laid on
the Table of the Lok Sabha. [ See
Appendix II, annexure No. 11.]

An Hon. Member: The questioner
namely Shri Ibrahim, is absent. But
the answer has been read out.

Mr. Depnty' -Spuhr-' aker: Ve.ry well: it
has been read already.
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ForwARD TRADING IN COTTON

%222, Dr. Ram Subhag Singh : Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) whether  Government l';a\re

* studied the reactions of their action

in suspending hedge trading in cotton
on the forward market as well as on
the industry and supply;

(b) whether they feel that there is
need for the change in the policy; and

(c) if so, what is it?

The Minister of Commerce and
lndnurymdlmnandsue.l(ShnT.T.
i): (@) to (c). The
Forward Markets Commission were
compelled to take the action that
they did to safeguard the interests of
all concerned. The decision of the East
India Cotton Association in accordance
with the advice given to them by the
Forward Markets Commission is
challenged in a Court of Law. Govern-
ment do not think that there is any
need for change in the policy.

Dr. Ram Subhag Singh: Government
have suspended forward trading in
cotton to safeguard the interests of all
concerned. May I know whether the
ceiling prices of cotton had been reach-
ed at that time? May I know also in
what way the interests of cotton-
growers were safeguarded by suspend-
ing forward trading in cotton?

Shri T. T. Krishnamachari: In the
case of standard varieties of cotton, the
floor is Rs. 495; that is for Jarilla; and
the ceiling is about Rs. 800. So, the
margin is a very big margin. The prices
which were ruling at the time the
Forward Markets Commission took ac-
tion were well above Rs. 700, and Gov-
ernment are of the view that an in-
crease of 40 per cent. on the floor
price was a good enough safeguard for
the grower,

Dr. Ram Subhag Singh: My question
was to what extent the growers have
been hit on account of the suspension
of trading. What was the floor
price of cotton in Amraoti or other
cotton-growing centres at that time,
and what is the price now?
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Shri T. T. Krishnamachari: It is not
quite so easy to explain this matter, for
the reason that the growers arc not
really concerned in this speculation.
The cotton on which there,was specu-
Jation, and the prices rose by about
Rs. 100 in the course of three and a
half weeks, was a
was not available to the extent to
which it has been sold. The 13/16
variety was a short crop this year, and
the speculation was in the 13/16
variety cotton. The people knew that
it would not be available. So, they
started speculating on it.

If my hon. friend thinks that the
grower has suffered merely because
" that cotton which was not available
im adequate quantities was not allowed
to go beyond a particular price, I am
‘ afraid he is mistaken. In any event,
the grower must have got well over
Rs. 650 for his cotton.

Dr, Ram Subhag Singh: The Minis-
ter has just stated that the grower must
have got well over Rs. 650. But the
position is that the floor and ceiling
prices of cotton are not meant for
the growers; they are meant for bales,
for kandies only; the growers bring
their cotton in their bullock-carts only,
and in that way may I know to what
extent they have been hit and what
steps do Government propose to take
to improve their lots?

Mr. Deputy-Speaker: We are not to
argue that point now.

Dr. Ram Subhag Singh: I am asking
that because it relates to parts (b) and
(c) of the question, which read as
follows :

“(b) whether they feel that there
is need for the change in the

policy; and
(©) if so, what is it?”

In that respect, may I know what
action Government propose to take to
safeguard the interests of the growers,
interests of the growers, because the
floor and ceiling are not meant for
the growers? May I know whether the
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State Governments also will be con-
sulted before in suspending such mar-
kets, because ‘the immediate effect
of such suspension comes on the
growers?

Shri T. T. Krishnamachari: It is all
very interesting. But 1 am afraid it is
an extremely complicated business. 1t
does not relate to one particular type
uf cotton.

The cotton in regard to which we
had to take action is practically ex-
hausted; and new cotton of a hicher
quality is coming in. And so far as the
ceiling is concerned, the ceiling is a
national ceiling only; and even as it
was, the spot cotton prices were ruling
high. So, Government have to take
a number of factors into consideration.
The information that Government

does not exactly tally with ths
information that my hon. friend has.

So far as the change in policy is
concerned, we do not propose to per-
mit any gambling in the forward
market on cotton in the East Indian
Cotton Association to any extent.
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Shrimati Tarkeshwari Sinha: May I
know whether the German experts did
not submit any interim report and they
just went to their country, and Govern-
ment are waiting for a final report from
them in the matter?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): It is true that these
experts whom we get do give us some
Teports, sometimes oral and sometimes
written. But I am afraid that until we
get the full picture, we are not in a

sition to lay all those reports on the

able of the Lok Sabha or give my
hon. friend the information that she
requires.
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Shri T. T. Krishnamachari: All these
places have been visited. Whether the
raw material available there can be
utilised successfully and effectively for
paper production depends upon a num-
ber of contingencies, particularly on the
Toyalty that the State Governments will
collect from the paper factories.

Shri Kamath: May I now what per-
centage approximately, if not exactly,
of -our requirements of paper is at pre-
sent manufactured in the country, and
how much is imported?

Shri T. T. Krishnamachari: We can
say about 2 and 1.

Shri Kamath: 2 and 1?

Shri T. T. Krishnamachari: 2 (inter-
nal. 1 (imported).
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Shrimati Tarkeshwari Sinha: The
Minister has said that the German
experts have left for Germany, and
they will prepare their report there.
May I know why they could not pre-
pare the report here in India?

Shri T. T. Krishnamachari: That is

a question that must be addressed to

the German experts.

“
EVACUEE PROPERTY AGREEMENT

*224, Shri D, C. Sharma : Will the
Mihister of Rehabilitation be pleased
to refer to the reply given to Starred
Question No. 856 on the 15th Decem-
ber, 1955 and state the further steps,
if any, taken by Government after
the ratification of the Evacuee Pro-
perty Agreement with Pakistan during
May, 1955 for the transfer of moveable

evacuee property?

The. Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): The en bloc
change of lists due on 31st December,
1955, could not take place on that datc.
The matter was further discussed with
the representatives of the Government
of Pakistan at Karachi, on the 14th
February, 1956. It was decided that
the bulk of the lists should be exchang-
ed on the 29th February, 1956 and
for the outstanding lists the West
Pakistan ‘Government would suggest
the final date. It was also agreed that
cheques on account of the sale pro-
ceeds etc. covered by the lists already
exchanged should be exchanged on the
29th February, 1956.

Shri D. C. Sharma: May I know for
how long this agreement will be valid,
and whether any suitable machinery
has then set up for its implementa-
tion?
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Shri J. K. Bhonsle: Yes. I take it
that it will go on till the end of the
year. And in order to see that its imple-
mentation is carried on as speedily
as possible, both Governments have
suggested a high-powered committee
to be set up to remove any bottle-
necks which may be preventing the
implementation of the agreement.

Shri D. C. Sharma: May I know
whether the high-powered committee
which has been suggested by both the
Governments has since been set up.
and if so, the personnel of the com-
mittee and their functions?

Shri J. K. Bhonsle: This has just
been suggested on 14th February; and
the personnel are likely to be either a
joint secretary or secretary of the
Ministry of Rehabilitation, and per-
haps the secretary of- the Rehabilita-
tion Ministry, Pakistan. Their func-
tions would be to remove any boflle-
necks. The committee would be meet-
ing every second month in India as
well as in Pakistan.

Shri D. C. Sharma: May I know what
are the bottle-necks so far as India
is concerned and what are the bottle-
necks so far as Pakistan is concerned
and whether our bottle-necks outnum-
ber their bottle-necks or their bottle-
necks outnumber ours?

Shri J. K. Bhonsle: There may bhe
some bottle-necks and difficulties in the
implementation of this scheme and
the object is to remove them.

SINDRI FERTILIZER FacToRY

*225. Shri M. L. Agrawal: Will the
Minister of Production be pleased to
state:

(a) whether the work of expanding
the Sindri Fertilizer Factory by 60
per cent had been entrusted to the
experts of an Italian firm; and

(b) if so, who are the Italian per-
sonnel and what are the terms of their
appointment?

(Shri Satish Chandra): (a) A contract
for the supply, erection and commis-
sioning of the plant for the expansion
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scheme of Sindri Fertilizers and
Chemicals Ltd.s has been awarded to
Messrs. Montecatini of Italy.

(b) The contract has been awarded
on a “turn-key” basis (completely
erected and fully commissioned by the
Company) at an all-inclusive price of
£5,266,500 (approximately Rs. 7
crores), and the details of the organisa-
tion and personnel employed by the
Italian firm for the performance of the
contract are matters for them to decide
purely within their discretion.

Shri M. L. Agrawal: Could we not
get Indian personnel to do the job o
the same terms?

Shri Satish Chandra: No, Sir.

Shri Bansal: Now that this factory
has been with us for about 10 years
may I know if there are any arrange-
ments for a designing section in this
factory so that all future expansion
could be undertaken by the factory
itself?

Shri Satish Chandra: It is not an
cxpansion of the ammonium sulphate
plant. We now propose to manufacturs
other types of fertilisers, other than
ammonium sulphate. The factory is
being expanded for the production of
double salt which is ammonium sul-
phate nitrate and urea.

Shri A. M. Thomas: The question
implies that the expansion _contem-
plated is by 60 per cent. May I enquire
what will be the percentage of increass
in the capital investment, whether it
will be proportionate to the present
investment or different?

Shri Satish Chandra: The cost ol
expansion is Rs. 10 crores. Out of this
Rs. 7 crores are being provided by
Government as loan and Rs. 3 crores:
have been found by Sindri Factory out
of its own resources.

Shri S. V. Ramaswamy: May I know"
when this new plant vn{l go into
duction: and, if it will take a long time.
what use is being made of the waste
gases? ) X )

Shri Satish Chandra: It will be

mpleted by the end of 1957; the
work is in hand.
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Shri T. B. Viital Rao: May I know
if the stepping up of the production
capacity of Sindri will in any way
stand in the way of our proposal to
erect 3 fertiliser factories under the
Second Five Year Plan?

Shri Satish Chandra: The decision to
instal other factories is being taken
now when the expansion has been al-
most halfway through.

Shri Bansilal: May I know whether
any such scheme will be examined in
order to put a fertiliser factory in
Hanumangarh in Rajasthan?

Shri Satish Chandra: That matter, as
the hon. Member is aware, has been
thoroughly considered. There is no
possibility of a factory being located at
Hanumangarh in the next Plan.

Shri S. V. Ramaswamy: We have
been informed that 10 million cubic
feet, of gas is going waste. What use
is now being made of that gas pending
the completion of this new factory?

Shri Satish Chandra: It is being
partly burnt. The expansion scheme
has been undertaken with a view to
utilise those gases.

Shri Bansilal: May I know whether
it is a fact that fertilisers can be pro-
duced at a much cheaper rate at
Hanumangarh than as it is proposed
at Sindri?

Mr. Deputy-Speaker: That is an
argument.

Shri Satish Chandra: That is not
correct.

-Shri T. B. Vittal Rao: The hon
Minister just now said that there will
be no factory established at Hanu-
mangarh. May I now where the other
two factories will be installed—other
than Bhakra-Nangal?

Shri Satish Chandra: That matter is
under consideration.
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Shri Joachim Alva: Is Government
aware that a large number of Indian
companies are coming up well in the
Indian paint business? Has Govern-
ment set up any programme by which
a considerable amount of production
will be placed in their hands?

.. Shri Kanungo: All the companies
have  enough capacity to meet any
possible expansion in the demand for
this product.
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LoaNs To IRON AND STEEL
INDUSTRY

*227. Shri Gadilingana Gowd: Will
the Minister of Commerce and
try be pleased to state:

(a) whether it is a fact that Govere-
ment have advanced interest-frez loans
of Rs. ten crores each to two Indus-
trial Firms in our country for the
development of Steel Industry; and

. (b) if so, the names of these firms?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) The Tata Iron and Steel Com-
pany Limited and the Indian Iron and
Steel Company Ltd.

Shri Gadilingana Gowd: May 1
know if the loan is interest-free for 10
years and, if so, in how many instal-
ments these firms have to repay and if
any agreement has been taken to this
effect?

Mr. Deputy-Speaker: I think we had
a Bill here and the whole thing was
discussed on the floor of the Lok
Sabha. 1 am afraid the question has
been admitted wrongly. There had been
enough discussion on the floor of the
Lok Sabha in regard to the thcy etc.
The hon. Member must look into the
proceedings in the Library. There is
no use spending away the time of the
House.

Shri T. B. Vittal Rao: May I know
whether this loan was given to the
Tatas and the other Steel Company
before the question of the retention
prices was referred to the Tariff Com-
mission in 19557

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): Naturally; the deci-
sion to give these loans was anterior
to the last reference to the Tariff Com-
mission about the retention prices.

Shri Gadilingana Gowd: May |
know if similar applications havc been
received by Government and, if so,
what action has been taken by them?
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Shri T. T. Krishnamachari: There
are only three steel plants of any size.
In regard to two, these applications
have been received. In regard to the
third, Government is giving all the
money that they want. i

PrEss CORRESPONDENTS

*228. Shri M. S. Goropadaswamy:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether his attention has been
drawn to the resolutions adopted by
the All Indian Newspaper Editors’
Conference held in January; and

-(B) if so, whether any steps have
been taken to see that the victimiza-
tion of Newspapers is stopped and the
correspondents have free access to the
source of information?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes.

(b) There is no suggestion in the
resolutions of any ‘victimization of
newspapers by the Government of
India. On the question of access of
correspondents to Government sources
of information, news about thz Gov-
ernment of India is distributed by the
Press Information Bureau to all accre-
dited correspondents without any dis-
crimination. Accredited correspondents
are free to call on Ministers, Secre-
taries to Government and Officers of
the Press Information Bureau for
eliciting information about Govern-
ment policies and activities.

Shri M. S. Gurupadaswamy: May 1
know whether the Government will
consult the All India Newspaper
Editors’ Conference if there are any
cases of any such discrimination in the
supply of news to various correspon-
dents? '

Dr. Keskar: Probably the hon. Mem-
ber is not aware that we are in con-
stant touch not only with the All
India Newspaper Editors’ Conference
but other representative journalist or-
ganisations also about any complaints
that they may have as far as the Gov-
ernment of India is concernad.
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Shri M. S. Gurupadaswamy: May I
know whether any instances have come
to the notice of the hon. Minister about
discrimination being made by the State
Governments in respect of supply of
news to the correspondents?

Dr. Keskar: Mention has been
made of discrimination by State Gov-
ernments; I do not remember at this
moment. One or two cases were
referred sometime ago—not now—
And, as far as this particular resolu-
tion or particular meeting of the
AINEC is concerned to which the
hon. Member has referred, there has
been a mention of the State Govern-
ments but there is no particular men-
tion of any State Government or any
particular instance.

The second point to be mentioned is
that we have no control over State
Governments as far as these matters
are concerned. But, I am prepared to
bring to the notice of the State Gov-
ernments if any such instances are
referred to me by the AINEC.

Shri Kamath: Arising out of the
answer to Part (b), is it a fact that so
far as the PIB is concerned, foreign
correspondents have easier and closer
access to that particular organisation
than our own Indian corresponderts
and journalists, who get cavalier treat-
ment at the hands of the PIB?

Dr. Keskar: This is
correct.

entirely in-

_Shri Joachim Alva: In the matter of
victimisation, may I now whether the
correspondents that are alleged to have
sent objectionable articles are Indian
correspondents or foreign correspon-
dents, and do Government propose to
take any action against foreign corres-
pondents who have despatched untrue
and damaging reports?

Dr. Keskar: It is difficult for Gov-
ernment to take action against corres-
pondents, Indian or foreign, if they
send what the hon. Member says ‘ob-
jectionable articles’. I say that my
hon. friend would be the first to come
and tell me that Government is trying
te do something against the freedom of
the Press.
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Shri S. C. Samanta: May I know
where these minerals occur in large
concentrates?

Shri Jawaharlal Nehrn: In some
places they are concentrated in some
others not.

Shri S. V. Ramaswamy: May I know
whether there is any separate depart-
ment which deals with the i
of these minerals or whether the Geolo-
gicalliqSurvcy has been given extensive
WOrk!

Shri Jawaharlal Nehru: This kind of
survey and exploration in minerals
generally is dome by various depart-
ments. But regarding this particular one
dealing with atomic energy minerals, as
they are of a special kind, the Atomic
Energy Department itself has got a
geological survey section, which is very
large and growing bigger and bigger.
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Then there is, of course, the Geologi-
cal Survey itself. Then again there is
the Ministry of Natural Resources,
which is interested in oil and is doing
such work.

Shri S. C. Samanta: May I know
what steps have been taken for a wide-
scale prospecting of uranium which
does not occur in concentrates?

Shri Jawaharlal Nehru: I have just
read out a list of nine field parties
which are concerned with this very
work.
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Mr. Deputy-Speaker: Does the hon.
Member want to know the names of
the places?

Shrimati Kamlendumati Shah: Yes.
May I know the names of the places?

Mr. Deputy-Speaker: So far as the
details of this nature are concerned
she can easily ask the Department con-
cerned and get the information. Hon.
Members need not come to this Sabha
for getting such information.

Shri Kelappan: Has it been possible
to spot out any area where these mine-
rals occur in plenty?

Mr. Deputy-Speaker: The same ques-
tion was asked already.

Shri Jawaharlal Nehrn: Although
the Geological Survey has worked
fairly efficiently in the course cf the
last so many years—hundred years or
so—and whatever work was done has
been efficient, still really they have not
done it very extensively or intensive-
ly—I am talking about the whole
period of hundred years. Therefore,
while we have a general idea of the
geology of India and where minerals
Tike coal, irom, etc.. occur, the work
has to be done much more extensively.
Now that work is being done extensive-
1y. The Atomic Energy Commission in
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particular is doing it extensively for its
own purposes. Naturally if it finds
something else, it will report to us.
Perhaps the Lok Sabha will remem-
ber that there is some reference in the
President’s Address to large-scale
mineral survey or exploration all over
India to find out our resources.

Shri Kamath: Is this prospecting of
raido-active minerals being done by
our own nationals or have we invited
the co-operation or assistance of
foreigners, and if so, to which na-
tionality do they belong?

Shri Jawaharlal Nehru: So far as the
radio-active minerals are concerned, I
believe there is no foreigner.”But T
believe there are some professors in
the Atomic Energy Department, the
institution in Bombay which deals with
these minerals, not the survey.

AMBAR CHARKHA

*230. Shri B. K. Das: Will the Min-
ister of Production be pleased to state:

(a) whether the proposal made by
the Khadi and Village Industries
Board in its resolution on the report
of the Karve Committee for the
appointment of a team to investigate
the different aspects of the working
of the Ambar Charkha has been ac-
cepted; and

(b) if so, the composition of the
team and its terms of reference?

The Parliamentary to the
Minister of Prodoction (Shri R. G.
Dabey): (a) Yes.

(b) A statement is laid on the table
of the Lok Sabha. [See Appendix
I1, annexure No. 12.] .

Shri B. K. Das: May I know what
defects have come to the notice of
Government now regarding these Am-
bar Charkhas?

Shri R. G. Dubey: The affects will
be known by April this year.

Shri B. K. Das: May I know whe-
ther, pending consideration by the
Committee proposed, full scope will
be given to the working of this
Charkha?

Shri R. G. Dubey: Yes. That is
why" the pilot scheme has been sanc-
tioned also and it is in full operation.
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Shri B. K. Das: What is the amount
that has been sanctioned for that pur-
pose? .

Shri R. G. Dubey: Grants to the ex-
tent of about Rs. 17,00,000 have been
sanctioned and loans also to the extent
of Rs. 12,00,000 have been sanctioned.

Shri Krishnacharya Joshi: May T
know in how many centres the Ambar
Charkha is working?

Shri R. G. Dubey: The idea is that
when the scheme comes into full opera-
tion, there will be 15 Vidyalayas and
100 Parishramalayas.

Iron ORE

*234, Shri S. V. Ramaswamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the names of States from which
the iron ores come and the names of
the ports from which they are export-
ed; and

(b) whether any steps are being
taken to export iron ore from Salem?

The Minister of Commerce (Shri
Karmarkar): (a) Iron ore is princi-
pally found in Bihar, Orissa, Andhra,
Mysore, Madras and Bombay, and is
mainly exported from the ports of Cal-
cutta, Vizagapatam, Kakinada, Masuli-
patam, Madras and Bombay.

(b) Salem produces magnetite ore.
There is hard}f; any demand for such
ore, so long as hematite ore is freely
available.

Shri S. V. Ramaswamy: We are
informed that since export is not going
out from Goa, there is a large demand
even for magnetite ore. If that is so,
may I know if there is an attempt
made to have magnetite concentrate of
this ore out of Salem mines?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): No.

Shri S. V. Ramaswamy: In view of
the happy announcement made by the
hon. Commerce Minister that there
will be a steel plant at salem based
on the Neiveli lignite, are any pre-
paratory plans being made for the
establishment of such a plant ?
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Shri T. T. Krishnamachari: The
statement that I made was that we are
exploring the possibilities of utilisa-
tion of a low shaft furnace in Salem
and at other places provided lignite is
available in reasonable quantities and
satisfactorily. Investigations are going
on.

REPATRIATION OF CHINESE
NationaLs v U.S.A.

*235. Shri Shree Narayan Das:
Will the Prime Minister be pleased
to state the nature of help that accord-
ing to the agreed announcement of
China and U.S.A. the Indian Embassy
in Washington is to render in the
matter of repatriation of the Chinesc
in the U.S.A. who seek help for going
to China?

The Deputy Minister of External
Afigirs (Shri Anil K. Chanda): The
assistance is of a jtwo-fold nature,
representational and financial. The
Embassy may make a representation
to the U.S. Government on behalf of
any Chinese national who informs
them that he wants to return to China
but is encountering obstruction in his
departure. The Embassy may also give
financial help to Chinese nationals who
have difficulty in meeting the expenses
of their retwrn to China.

Shri Shree Narayan Das: May 1
know since this agreement whether any
number of Chinese nationals have been
repatriated to China?

Shri Anil K. Chanda: Several people
have registered their names with our
Consulates there but 1 am not in a
position to say whether anybody had
actually been repatriated.

Shri Shree Narayan Das: I want to -
know with regard to the financial
responsibility that we have taken
whether that will be repaid by the
Chinese Government.

Shri Anil K, Chanda: The Chinese
are placing fifty thousand dollars at
our disposal to meet expenditure in this
connection.
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Shri Krishnacharya Jeshi: How
many Chinese have actually been
repatriated?

Shri Anil K. Chanda: I have already
stated that I am not in a position to
say that.

Shri Kamath: Is it that our Embassy
in Washington will help in repatria-
tion both ways—that is to say re-
patriation of the Chinese citizens from
America to China and American
citizens from China to America ?

Shri Anil K. Chanda: No, Sir.
According to the Geneva agreement on
this matter, it is with regard to Chinese
nationals in America that our help had
been sought. So far as American na-
tionals in China are concerned, it is
the British Embassy which looks into
the question.

ProbucTioN oF CoAL

L]

*236. Shri T. B. Vittal Rao:
Will the Minister of Production be
pleased to state how the production of
coal for the year 1955 compares with
that of 19547

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): The production of coal in
1955 was 38-21 million tons as com-
pared to 36-88 million tons in 1954.

Shri T. B. Vittal Rao: In view of
the fact that production has to be
stepped up to sixty million tons by the
end of the Second Plan period may
I know whether the targets for 1956,
1957 and 1958 have been worked out?

Shri R. G. Dubey: This matter is
yet under consideration and no exact
targets had been laid down for those
years.

Shri T. B. Vittal Rao: May I know
the quantity of coal exported and also
how it compares with our earlier ex-
ports?

Shri R. G. Dubey: The question of
exports is different. I should be willing
to give information if notice is given.

Shri T. B. Vittal Rao: What was
the demand of coal daring 1955?
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Shri R. G. Dubey: In 1955, the effec-
tive demand was of the order of forty
million tons. -

Heavy ELECTRICAL EQUIPMENT
PLANT

*237. Shri Bansal: Will the Minister
of Production be pleased to lay on the
Table of the House:

(a) the text of the agreement enter-
ed into with a British Company for
the manufacture of heavy electrical
equipment;

(b) will the project be completed
du;mg the Second Five-year Plan;
and- 5

(c) whether any of the items pro-
posed to be manufactured are those
which are. already being manufactured
in the country? .

The Deputy Minister of Produoction
(Shri Satish Chandra): (a) Copies of
the Agreement have already been
placed in the Parliament Library.

(b) It is expected that the factory
will commence production in about
five years time, and will develop to its
full capacity over a period of seven
years thereafter.

(c) The State Factory does not pro-
pose to manufacture as far as possible
such items as are being manufactured
by existing units in the country.

Shri Bansal : Inasmuch as this fac-
tory will commence production after
about five years and it will take seven
years to go into full production, may
I know if Government are having any
other schemes for the interim period
for the production of some of the
heavy electrical equipment?

Shri Satish Chandra: If we move at
the fastest possible speed from now on,
it will take five years to set up the
factory and that is being done. lifore
the decision to set up this factory was
taken, a committee was set up for the
purpose of conducting extensive em-
quiry into the capacity of the private
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industry as to what they could manu-
facture and what Government should
manufacture, .

Shri Bansal: What will be the total
capital involved in the setting up of
this factory?

Shri Satish Chandra: The tentative
estimate of capital investment for the
factory is about Rs. 25 crores.

Shri Bansal: How much of this will
be Indian capital and how much
foreign—I mean, foreign participativn
in the capital ?

Shri Satish Chandra: These are all
contained in the agreement. About six
crores will be spent on factory build-
ings. offices, etc. This will be Indian
expenditure. About ten crores will ba
the purchase price for machine-tools,
etc. which have to be imported. Then
there is working capital. 1 think about
Rs. 10-15 crores out of this might be
spent in foreign countries.

Shri Bansal: My question was this.
How much participation was there in
this capital by this British company?
1 was not asking about the foreign ex-
change component.

Shri Satish Chandra: This will be a
completely Government-owned factory.

Shri Velayudhan: May I know
whether Government had consultations
with any other countries to have the
heavy electrical equipment plant set
up within a shorter time than seven
years?

_ Shri Satish Chandra: Offers were
invited and there were about a dozen
competitors to take up this work. It
was after a lot of consideration and
negotiation that this company was
finally chosen.

Dr. Ram Subhag Singh: May I know
whether the British company has been
given freedom to locate the site of the
factory and whether the site has been
finally decided upon?

Shri Satish Chandra: No site has
been selected. The representatives of
2—50 Lok Sabha,
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technical consultants have gone round
the country and visited about fourteen
States to suggest suitable sites. They
will recommend to the Government the
most suitable site but Government has
ultimately to take the decision

Shri Radha Raman: After this fac-
tory come into existence and had start-
ed production, what would be the
target that would be fixed by the Gov-
ernment year-wise for production from
this factory?

Shri Satish Chandra: It is a long list
of items. It is provided in the agree-
ment, a copy of which is in the library.
Broadly-speaking, the factoiy is to
manufacture electric generators, trans-
formers, hydraulic turbines for river
valley projects, traction equipment for
railways, etc.

Shri Radha Raman: [ wanted only
the amount.

Shri Satish Chandra: The hon. mem-
ber may study the agreement.

Shri K. K. Basu: May 1 know
whether any commitment has been
made that all the equipment necessary
to put up the factory will be supplied
by the Associated Electricals or their
British counterparts or whether they
will ‘be procured on the basis of global
tenders.

Shri Satish Chandra: Global t2nders
will be invited. They will advisz as to
what particular machineries are neces-
sary. It is possible that they may also
compete. They will lay down the
specifications. But the orders will be
placed after inviting global tenders.

Shrimati Tarkeshwari Sinha: May T
know whether, soon after the experts
committee of the Government of India
and the British firm of Associated
Electricals visited Ramgundam in
Hyderabad State, the Hyderabad Gov-
ernment had constructed or started
setting up a thermal power station and
also whether, in view of that fact, the
location of the factory had already
been decided?

Shri Satish Chandra: I do not know
anything about that particular location,
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WRITTEN ANSWERS TO
QUESTIONS

ILMENITE

*216. Shri V. P. Nayar: Will the
Prime Minister to pleased to refer to
the reply given to Starred Quastion
No. 877 on the 15th December, 1955
and state:

(a) whether any analysis has been
made of the ilmenite sands discovered
in the Kazha Kottam area of the Tra-
vancore-Cochin State;

(b) if so, the result thereof; and

(c) whether Government have any
proposal for the exploitation of the
ilmenite bearing sands in Altipra
Pakuthy (in the region of Kazha Koo-
tam) of Trivandrum Taluk?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) : (a) and (b). Certain patches
of the mineral sands in the Kazha
Kootam area have been found to con-
tain 56:67% of ilmenite and 3-1% of
monazite but the average content of
ilmenite in the mixed sands is esti-
mated at 329, and monazite at 0-5%.

(c) No, since there are much richer
and larger deposits which are already
being worked.

KHan MARKET

*217. Shri Eswara Reddi: Will the
Minister of Rehabilitation be pleased
1o state:

(a) Whether  Government  have
received any Memorandum and a
deputation on behalf of the Khan
Market Tenants’ Association. New
Delhi demanding suspension of auc-
tion of flats and shops in the Khan
Market, New Delhi; and

(b) if so, what steps Government
have taken in the matter?
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The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes.

(b) The matter is under considera-
tion.

INDIANS IN BURMA

%231, Shri U. M. Trivedi: Will the
Prime Minister be pleased to state;

(a) whether there has becen any
tightening up of facilities for remit-
tances to India by Indians domiciled
in Burma;

(b) whether Indians living in Burma -

are allowed to meet their monetary
cbligations in India from their earnings
in Burma; and

(c if so, the steps Government have
taken to secure these facilities for
Indians?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a) and
(b). Yes. Principally owing to the diffi-
cult foreign exchange position of the
Government of Burma, that Govern-
ment have tightened up remittance
facilities. The procedure for the grant
of such facilities have been made
more elaborate and the quantum per-
mitted is strictly controlled.

(c)*Our E.mbass;r in Burma have
taken up the matter with the Gevern-
ment of Burma.
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PAPER INDUSTRY

*233, Shri Tulsidas : Will the Minis-
ter of Commerce and Industry be
pleased to state:
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(a) \.;.rhether Government appointed
a panel on paper and pulp industry in
November, 1955 to con's%er develop-
ment of this industry on rational lines
under the Second Five Year Plan; and

(b) if so, whether the panel has
submitted any report to Government?

The Minister of Industries (Shri
Kanungo): (a) Yes, Sir.

(b) This panel has not yet com-
menced working.

INDO-PakisTAN FLOOD COMMISSION

*239. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given tc
Starred Question No. 878 on 15th
December, 1955 and state whether any
progress has since been made in the
matter of setting up an Indo-Pakistan
Flood Commission?

The Deputy Minister of Irrigatios
and Power (Shri Hathi): There is no
proposal for setting up an Indo-Pakis-
tan Flood Commission. The proposal
is only for a co-operative approach by
the two Governments in connection
with the control of floods in the eastern
region. It was intended to ho'd a meet-
ing at Ministers’ level but no such
meeting has so far been held.

JuTte MiLLs

*240. Shri B. K. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of jute mills that
have modernised their machinery up
till now; and

(b) the extent to which this moderni-
sation has been able to lower the cost

- of production and improve the quality

of the products?

The Minister of Commerce (Shri
Karmarkar: (a) About 33 mills are
stated to have modernised—some of
them partially—their preparatory and
spinning sections.

(b) Precise information is not avail-"
able because actual savings in costs
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or improvement of the quality of pro-
ducts vary from mill to mill. However,
the output of a2 modern spinning frame
is reported to be about 259 higher.

SURGICAL APPLIANCES

*241. Shri M. S. Gmpaduwmy
Will the Minister of Commerce and

Industry be pleased to state:

(a) the average yearly production
and requirement of various surgical
appliances in the country; and

(b) the steps taken or proposed to
be taken in the near future for the de-
velopment of the manufacturc of these
appliances?

The Minister of Indusiries (Shri
Kanungo): (a) and (b): A statement i
laid on the Table of the Lok Sabha.
[See Appendix II, annexure No. 13.]

ExporT OF CURIOS

%242, Shri Tulsidas: Will the Mi-
nister of Commerce and Industry be
pleased to state:

(a) the total value of the exports of
curios during 1954-55 and the current
year;

(b) value of exports, country-wise in
each case; and

(c) what measures are being taken
to step up the exports of the same?

The Minister of Commerce (Shri
Karmarkar) : (a) and (b). Information
required is not separately record-
ed in official statistics.

(c) The Antiguities (Export Control)
Act, 1947, controls exports of curios
and antiquities over 100 years old.
Exports of all other curios and anti-
quities is uncontrolled. In order to
promote exports of handicrafts which
include curios and antiquities, Gov-
ernment have invariably included
handicrafts in Trade Agreements and
displayed them at exhibitions and
showrooms abroad. Government are
also considering the question of set-
“ting up an r;xpon promotion council
for handicrafts
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HiNDUSTAN MacHINE TooLs LTD.

*243, Shri S. V. Ramaswamy: Will
the Minister of Production be pleased
to state: )

(a) the present output of lathes in
the Hindustan Machine Tools:

(b) whether there is any comprehen-
sive scheme for the manuficture of
tools other than lathes; and

(c) if so, what is the programme and
what are the targets?

The Deputy Minister of Production
(Shri Satish Chandra): (a) Parts for 50
lathes are under various stapes of
manufacture at present. The first batch
of 5 lathes assembled from these parts
is expected to be ready for delivery
by the middle of July, 1956. A total
output of about 40 lathes is expected
by the end of December, 1956.

(b) and (c). A tentative programme
for the manufacture of other machine
tools for implementation during the
Second Five Year Plan period, has
been drawn up by the Hindustan
Machine Tools Limited. This is under
examination by Government.

Tata Iron anp STeeL Cor

4244, Shri D. C, Sharma: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the amount granted by Govern-
ment to the Tata Iron and Steel Com-
pany Limited up-to-date;

(b) whether the production has in-
creased; and

(c) whether any part of the loans or
advances has been repaid?

The Minister of Industries (Shri
Kanungo): (a) Rs. 8:08 crores.

(b) No, Sir. The expected increase
in production will materialise only in
1958.

(c) No, Sir.
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IMPORT OF PORTLAND CEMENT

*245. Shri M. S. Gurupadaswamy:
Will the Minister of Commerce and ln-
dustry be pleased to state:

(a) whether any decisior has been
taken regarding the import of Port-
land cement;

(b) if so, the minimam and maxi-
mum quota fixed for imporiers,

(c) whether  Governmert  have
received any representation for lower-
ing the minimum limit in order that
a larger number of importers might
be benefited; and

(d) if so, whether Government have
taken any decision on that rcpresenta-
tion?

The Minister of Industries (Shri
Kanungo): (a) and (b). Yes, Sir. Offers
have been invited for the supply of
cement, and the minimam quantity for
which offers will be acceptable is
25,000 tons.

(c) Yes, Sir.

(d) Government do not propose to
lower the minimum limit.

ELEPHANT EXPORTS

95. Shri Ibrahim: Will th:: Minister
of Commerce and Ind bz pleased
to lay a statement on the Table of the

House showing the names of the
countries to which elephants have
been exported?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari):
America, West Germany, United King-
dom, Netherlands, Egypt, Canada and
Switzerland.

STORES PURCHASE

96. Shri Tulsidas: Will the Minis-
ter of Works, Housing and Supply be
%Ieased to lay a statement on the

able of the House showing:

(a) the stores purchased from abroad
in 1955;
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(b) the stores purchased indigenous-
ly in 1955; and

(c) the steps which Government
have taken to encourage purchase of
indigenous stores?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a) and
(b). A statement relating to the period
between April to December, 1955 is
placed on the Table of the Lok Sabha.
[See Appendix II, annexure No. 14.]

(c) The steps taken to encourage the
purchase of indigenous stores are as
under :—

(i) Price preference depending on the
merits of each case,

(ii) Preference to articles partially
manufactured in India from lmponed
components,

(ii1) In the case of stores, prewonsly
imported, and the manufacture _of
which has been taken up, assurance
of offtake over a number of years, and

(iv) Relaxation of specifications
where possible, without seriously im-
pairing end-use.

FARIDABAD TOWNSHIP

97,. J Shri K. K. Das:
* Shri D, C, Sharma:

Will the Minister of Rclulnhulwn
be pleased to stage:

(a) the total amount that has been
spent to date on the Township of
Faridabad (year-wise);

(b) the different purposes for which
these expenses were incurred;

(c) the total number of refugees that
have been rehabilitated in Faridabad
up-to-date;

(d) the names of the private indus-
tries that have been established in
Faridabad so far; and

(e) the total number of persons that
have been employed in these factories?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a), (b), (d)
and (e). Three statements are laid on
the Table of the Lok Sabha. [See
Appendix II, annexure No. 15.]
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() The total number of displaced
persons settled in Faridabad is about
23,000.
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VISIT OF PAKISTANIS TO INDIA

99, Sardar Hokam Singh: Will the
Prime Minister be pleased to state:

(a) the number of Pakistanis who
visited India during November,
December 1955 and January 1956
through the Wagah-Attari land route;
and .

(b) the number of Indians who visit-
ed West Pakistan during the same
period through this route?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) : (a) The number is 17677,
20610 and 9547 for each of the three
months respectively: i
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(b) the. gumber is 2907, 3058 and
45768 for ‘each of the three months

redpectively, ¢

By agreement. between the Govern-
ments of India and Pakistan, the Pass-
port and Visa Regulations were libera-
lised on a number 6f occasions in 1955
and 1956 to Facilitate attendance at
sporting fixtdres such as Cricket,
Hockey Matches and Horse Shows in
the two countries. Out of 45768 Indian
nationals who visited Lahore in Janu-

“‘ary 1956, 43378 utilised the special

facilities to attend the Pakistan-MCC
Cricket Test Match in Lahore. There
was no similar event in November and
December. 1955 and January, 1956
for which special travel facilities were
made available to Pakistanis.

TEA

100. Shri Ibrahim: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the average price of tea (both in
respect of export and internal con-
sumption) to date in India during
1955-56;

(b) how it compares with the cost of
production during 1955-56; and

(¢) how it compares with the cost of
production in 1953 and 19547

The Minister of Commerce and
Industry and Iron and Steel (Shri T, T.
Krishnamachari): (a) The average auc-
tion price of tea per Ib. both for ex-
ports and for internal consumption is
as below :— . .

North India ; (for the 1955-36 season up te
3lst January 1956 )

(i) Exports Rs. 2-3-3
(i) Internal consumption—
Dust Rs. 2-0-9
Leal Rs. 1-5-1
South India : (for the calender year 1955)
(i) Exports Rs. 2-4-9
(ii) Internal consumption —
Dust Rs. 1-15-4
Leaf Rs. 2-2-6
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{(b) and (c). Authentic information
_regarding  cost of production is .not
available. '

-

MIGRATION OF DISPLACED PERSONS
FROM EAST PAKISTAN

101, Shri G. P. Sinha: Will the
Minister of Rehabilitation be pleased
to state the estimated total number
of refugees from East Pakistan who
have been rehabilitated in India so
far?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): About 36-67
lakh refugees have come from East
Pakistan to India of whom approxi-
mately 4-82 lakh families comprising
21-50 lakh persons have received
rehabilitation benefits.

HEAVY AGRICULTURAL MACHINERY

102. Shri G. P. Sinha: Will the
Minister of Commerce and Industry
be pleased to state the number of
units at present engaged in manufac-
turing heavy agricultural machinery
such as tractors; etc.?

The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): None at present.
There are, however, a few firms which
are assembling tractors with imported
components.

INDIANS IN FOREIGN COUNTRIES

103, Chaudhori Muhammed Shaffee:
Will the Prime Minister be pleased to
state:

(a) the number of Indians in
Czechoslovakia, Yugoslavia, Denmark,
Normay and Sweden ; and

(b) occupations they follow?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) : (a) and (b). The information
is being collected and will be laid on

the Table of the Lok Sabha in due
course.
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D1SPLACED PERSONS FROM EAST
BENGAL

104. Shri S. M. Ghose: Wil the
Minister of Rehabilitation be pleased
to state the steps Government have
taken or are taking to explore the
possibilities of rehabilitating displaced
persons from East Bengal in Tripura
State ?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): Apart from the
normal rehabilitation schemes, Such as
allotment of lands, small urban loans
and the setting up of industries and
opening of vocational training centres,
the Central Tractor Organisation have
recently been asked to undertake the
survey of land in Raima-Serma Valley
in the Tripura State. According to the
report of the Central Tractor Organisa-
tion there is a likelihood of about
80,000 acres of land being reclaimed.,
As the area is inaccessible and unger -
dense forests, the reclamation work is
likely to take time.

RECOVERY OF ABDUCTED WOMEN
105 Shri Krishnacharya Joshi:
* L Shri D. C. Sharma: g

Will the Prime Minister be pleased to
state:

(a) the total number of abducted
women recovered during 1955 in India
and Pakistan; and

(b) the total number of such women
restored to each country during the
same period?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The number of abducted
persons recovered during 1955 in India
and Pakistan was 1,168 and 315 res-
pectively.

(b) The number of such persons
restored to each country during the
sf““f period was 600 and 267 respec-
tively.

BorpER INCIDENTS (PUNIAB.
KASHMIR AND RAJASTHAN)

106. Sardar Igbal Singh: Will the
Prime Minister be pleased to refer to
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the reply given to Unstarred Question
No. 343 on the 7th December, 1955
and state:

(a) the number of border incidents
officially reported so far since the 15th
November, 1955 on the Indo-Pakistan
border of Punjab, Kashmir and Rajas-
than;

(b) the nature of the incidents; and

(c) the number of such incidents
that have been amicably settled be-
tween the two Governments?

The Prime Minister and Minister of
External Affsirs (Shri Jawaharlal
Nehru) : (a) to (c). During the period
from the 15th November 1955 to the
15th January, 1956, no incident was
reported from the Punjab sector of the
border.

Thirty incidents were reported from
the Rajasthan border. Most of these
were minor incidents involving petty
thefts and cattle lifting. There were,
however, a few cases of kidnapping of
Indian nationals.

The Rajasthan authorities took up
the incidents with their Pakistani coun-
terparts. In some cases, kidnapped
persons and stolen cattle have been
restored by the Pakistani authorities.
The remaining cases are being pursued
with them by the Rajasthan authori-
ties.

Information regarding the Jammu
West Pakistan sector and the Cease-
Fire Line is being collected and will
be laid on the Table of the Lok Sabha
as soon as possible.

EvACUEE HOUSES IN PUNJAB AND
Pepsu

107. Sarar Igbal Singh: Will the
Minister of Rehabilitation be pleased
to state :

(a) the total acreage of agricultural
land .and the number of rural and
urban houses left by evacuees in Pun-
jab and Pepsu that have been allotted
permanently so far; and
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(b) Steps taken by the Government
who expedite it.
.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a)

. In Punjab In Pepsu
(1) Evacuee agricul- 11, 98,397 1,67,952
tura] land allott- standard  standard
ed pérmanent)y. acres, acres,
(2) Rural houses 32,444 1,472
allotted perman-
ently.
(3) Urban houses 482 165
allotted perma-
nrntly.

(b) Government of India have sanc-
tioned special staff for transfer of
permanent rights in respect of evacuee
agricultural lands and rural houses in
Punjab and Pepsu and the work is
expected to be completed within a few
months.

With the acceleration of the pace of
disposal of applications for compensa-
tion, the permanent allotment of allot-
able urban evacuee houses is also be-
ing stepped up. The valuation staff is
being re-inforced for expediting the
valuation of the evacuee properties.

SALT
108. Sardar Igbal Singh: Will the
Minister of Prodaction be pleased to

‘state:

(a) whether it is a fact that control
on the prices of salt is still in force
in certain States; and

(b) if so, the names of such States?

The Minister of Production (Shri
K. C. Redy) : (a) and (b). Price con-
trol on salt is in force in the States
of Punjab, Uttar Pradesh, Madras,
Andhra, Ajmer, Madhya Pradesh,
Delhi, Himachal Pradesh, Madhya
Bharat, Orissa, Assam, Bhopal and
Vindhya Pradesh.
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LOK SABHA
Friday, 24th February, 1956

The Lok Sabha met at Eleven of the
Clock,

[MR, anuﬁ-Spuun in the Chair)
QUESTIONS AND ANSWERS
(See Part 1)

12 NooN.

PAPER LAID ON THE TABLE
AMENDMENT IN COFFEE RULES

The Minister of Commerce (Shri
Karmarkar): 1 beg to lay on the Table,
under sub-section (3) of section 48 of
the Coffee Act, 1942, a copy of the noti-
fication No. S.R.O, 15, dated the 7th
January 1956, making certain amend-
ment in the Coffee Rules, 1955, [Placed
in the Library. See No. 5-58|56]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the fol-
lowing message received from the Sec-
retary of Rajya Sabha;

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Indian Lac Cess (Amendment)
Bill, 1956, which has been passed
by the Rajya Sabba at its sitting
held on the 17th February, 1956.”

INDIAN LAC CESS (AMENDMENT)
BILL

Secretary: Sir, I lay the Indian Lac
Cess (Amendment) Bill, 1956, as pass-
;:I by Rajya Sabha, on the Table of the

ouse.

1—9 Lok Sabha,
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REPORT OF STATES REORGANISA-
TION COMMISSION

PETITIONS

Secretary: Sir, under rule 179 of the
Rules of Procedure and Conduct of
Business in the Lok Sabha, I have to
report that two petitions as per state-
ment laid on the Table have been receiv-
ed relating to the Report of the States
Reorganisation Commission.

STATEMENT

PETITION‘S RELATING TO THE REPORT
OF THE STATES REORGANISATION

CoMMISSION
No, of District No. of
Signatories or Town State Petition

1 Secunderabad Ilyderabad 53
1 Bangalore Mysore 54

CONTROL OF SHIPPING (CONTI-
NUANCE) BILL

The Deputy Minister of Rallways and
Transport hri Alagesan): 1 beg to
move:

“That the Bill to continue the

Control of Shipping Act, 1947, for
a further period, be taken into
consideration,”

This is a small and non-controversial
measure. As hon. Members are aware,
the Control of Shipping Act was enact-
ed during the budget session of 1947
to provide for the continuance of powers
to license Indian shipping and to secure
priority control over coastal shipping
which were originally conferred by the
Defence of India Rules and which were
subsequently continued in force till 31st
March, 1947, the Emergency Powers
(Continuance) Ordinance. The Act also
revived powers conferred by the Defence
of India Rules to fix freights and fares
in the coastal trade which had been al-
lowed to lapse. The Act was expressed
as remaining in force only for a period
of one year but Government were em-
powered by section 1 to extend it by
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. notification for another year. It was,
however, decided in 1948 to undertake
amending legislation for the purpose of
introducmg a comprehensive system of
licensing for all ships engaged in the
coastal trade and the opportunity was
taken to extend the life of the Act for
a further period of two years, i.e., up-
to the 31st March,-1950. Although at
that time this law could have been placed
permanently on the statute-book no
action to do so was taken as Govemn-
ment were then contemplating the pro-
motion of legislation to consolidate all
the laws relating to merchant shipping
and so only an extension of time was
sought. The life of the Act was subse-
quently extended every two years and it
llsgggw due to expire on the 31st March,

The Control of Shipping Act enables
Government to enforce their policy of
coastal reservation; for, no ships could
engage themselves in the coastal trade
of India without a coastal licence issued
under section 3-A of the Act. The entire
coastal trade of India has been reserved
to Indian shipping for the past few
years. The Act also gives complete con-
trol to Government over Indian Ship-
pin, the control  extending to
ln.jes in  which Indian shipping
may engage and the voyages it
may undertake, the class of passenger
or cargo which the Indian shipping maﬁ
carry, the order of priority 1 whic
passengers and cargo may taken on
or put off such ships at any part or
place whether within or outside India
and the rates of hire of such ships.

The powers mentioned above are all
required on a permanent basis. It has,
therefore, been proposed that the Con-
trol of Shipping Act, 1947, should,
along with certain other Acts, be in-
corporated in the consolidated Bill for
the revision of the Indian Merchant
Shipping Act, 1923, Last time, I men-
tioned on the floor of the Lok Sabha
that an officer on special duty was at-
tending to the work of scrutin
of the draft Bill prepared in this regard.
I am glad to be able to tell the Sabha
that the officer has now completed his
work and that the Bill to amend the In-
dian Merchant Shipping Act, 1923, will
be introduced in Parliament during the
current budget session. Since, however,
this complicated Bill is unlikely to be
epacted and put on the statute-gook by
the 31st March, 1956, it is necessary
to extend the Control of Shlﬁpig Act,
1947, for a further period ti 31st
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March, 1958, to cover the
regnum,

Mr. Deputy-Speaker: Motion moved:
C;;Ihalt the Sll!:m to cixé:inufi 92‘1;

trol of Shipping Act, '
for a further Petiod. be taken into
consideration."

The time allowed for this Bill is
two hours. But hon. Members need not
keep it going on for two hours. It is the
maximum period that has been allotted.
Hon. Members know also the scope of
the Bill. The Bill is for the extension
of time. Of course, whether the period
ought to be extended and if so, why,
and the connected matters may be dis-
cussed. But the original principles are
there, and so we need not go into de-
tails regarding the principles of the

Shri K. K. Basu (Diamond Har-
bour): The working of the Act, the
reasons . for extension of time, etc,
must be gone into.

Mr. Deputy-Speaker: It is all right.
1 am only gving the hon. Members
what the position is. The amendments
may be good or even desirable, or,
sometimes they may not bc admissible.
Unless Members come to clear conclu-
sions, amendments need not be moved.
But it does not mean that hon. Mem-
bers will have no remedy. If they ex-
press themselves sufficiently strongly,
with cogent reasons, I have no doubt
that Government, responsible as it is to
the Lok Sabha, will make its best efforts
to bring immediately a further amending
Bill or something like that. So, I would
like to say that taking up clause after
clause and saying this ought to be amend-
ed and that ought to be amended will
unnecessarily take time. The general
principles of the Bill and the workin
of the Act may, of course, be referr
to.

inter-
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Pandit C. N. Malviya (Raisen): Mr.
Deputy-Speaker, 1 want to suggest one
thing during this consideration stage. I
am not able to understand why this
section 3 (6) is allowed to be conti-
nued. I hope the Railway Minister will
consider this and if he comes to the con-
clusion that this may be omitted, while
extending this Act, he may do so.

We have a coastal line of 3,500 miles
und we have come to know that there
is a heavy burden on transport. The
Railways and road transport are not
able to meet the transport demands of
our country. Therefore, I suggest that
while controlling the shipping, we should
take into consideration a scheme where-
by we can have a sort of co-ordination
in the fransport system along with our
coastal transport. In this connection, I
beg to submit that a plan should be
chalked out and it should be incorporat-
ed in the Second Five Year Plan. It
should be a scheme of road, railway,
river and sea transport, If these systems
of transport are co-ordinated and if our
raw materials and also the products of
our factories can be transported by
rivers and seas and if booking can be
effected for the passengers also, then I
think we can lessen the burden on the
railways and we can have more and
more transport through coastal ship-
ping. This is all what I want to suggest.

Shri V. B. Gandhi (Bombay City—
North) : Mr. Deputy-Speaker, Sir, I am
just goin?.. to say a few words about the
steamer fares prevailing in some of the
coastal lines on the west coast of India,
and I would like the Government to
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keep this in mind when they are draft-
ing the new consolidated Indian Mer-
chant Shipping Bill. So far as the pre-
sent Bill before the Lok Sabha is con-
cerned, the Lok Sabha will certainly
support it and will agree to give two
years’ extension, so that within these:
two years, the Government can have
time to bring forward the consolidated
Indian Merchant Shipping Bill. In India
it is well known that we have not
enough shipping tonnage either for our
coastal traffic or for our ocean-going,
traffic. Therefore, there is all the more
need for every kind of encouragement
to be given to shipping. At present, of
course, a number of measures are being
taken to give a certain amount of pro-
tection and encouragement to our ship-
ping, such as by reservation of coastal
traffic for coastal lines as well as by
iving financial assistance by means of
oans for building and acquiring new
ships for ocean-going service. All these,
of course, should be continued and inr
fact something more should be done.
But, when all this is said, we still have
some kind of impression that there is
in our coastal shipping lines a virtual
monopoly of traffic and there are, there-
fore, all the evils that go with a mono-
polistic situation.

This monopoly is, of course, not a
statutory monopoly. As I said it is a
virtual monopoly arising out of the fact
that there is a great shortage of ship-
ping tonnage in this country. At present
in the coastal line the rule for fixing
rates and fares seems to be to charge
the maximum—the monopolistic rule
to charge all—that the traffic can bear.
1 must confess I am not speaking from
actual knowledge of such a situation.
But I am speaking with a certain situa-
tion and a certain experience in view,

Now, in the existing Act, under sec-
tion 6, the Government have the power
to fix shipping rates for carriage of
passengers as well as cargo. We really
do not know—at least personally 1 do
not know—if Government have under
this section 6 created or made available
to them any machinery by which an
expert examination of the rate structure
can periodically take place.

It is a known fact that all over the
world water transport is supposed to be
more economical than any other alter-
native forms of transport such as the
railways or the road transport. And
yet what do we find here? 1 have a
tertain experience. We find that the
steamer fares arc as high as they could
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be. They could not be higher than the
-other alternative services available on
ithose routes such as the railways or the
State Transport buses. But upto the maxi-
mum point these steamer fares have
been raised over a number of years.
Why should that be so? If on the face
-of it, upon the very fundamental as-
sumption of the situation, water trans-
port is bound to be more economical
ihan other forms of transport, then why
should these fares be so high for a
number of years?

Now it may be said that our ship-
ping companies, at least some of them,
.are making no profits at all and, per-
haps, most others are having a very
small or a low level of profit. But say-
ing that does not mean much because
high fares and low profits can go to-
gether. There may be circumstances, for
instance, such as that not enough re-
gard is being paid to economy of opera-
tion, that not enough regard is being
paid to increasing efficiency of opera-
tion. There may even be wasteful opera-
tion. These and such others may be the
reasons for the existence of high fares
and low profits. Therefore, my plea to
the Government is that all these facts
may be kept in view in drafting the
new consolidated Merchant Shipping
Bill.

Shri K. K. Basu: This is a Bill which
secks to provide for the extension of
the existing Act for another two years
on the plea that the Government is not
in a position to get through a more
comprehensive and newly drafted Mer-
chant Shipping Bill, which they propose
to have in the place of the existing one,
before that time. At the time when the
last extension was made a promise was
given to the House by the Minister that
a special officer will look into the matter

as soon as possible, within the ex-
tended time, a comprehensive Bill
“would be brought forward. We all
wished that that Bill would be brought
before the House and we could discuss
the whole matter in the proper pers-
pective. This Bill is for the control of
coastal shipping. The Minister has given
us reasons why this Bill has been draft-
ed. He has stated that it is unlikely in
view of the various reasons given by
him that the Bill will come before the
House before.the next two years. So he
wants an extension of the existing Act
for that period.

This matter of shipping has been be-
fore the Government for ggt'e a long
time. We have a plan and also we
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have proposals for the development of
the coastal trade. Overseas shipping has
also to be tackled. So the Government
has to bring before the House a solu-
tion in the form of a comprehensive
Bill. However, in view of the fact that
it is not before us and we are asked
to give a verdict whether we want ex-
tension for two years—that is the posi-
tion as it stands today, 1 think—the
House has no other alternative but to
allow the extension of the Act because
control we all want. Therefore, this Act
should remain for certain number of
years before the comprehensive Bill
comes.

I do not want to go into the details
of the provisions of the Act, and I
would like only to discuss some of the
basic considerations. The time has come
to decide on the question of the nationa-
lisation of shipping, as my friend Mr.
Raghunath Singh has stated. In the
overseas trade the percentage of parti-
cipation of our national shipping is very
meagre. Questions have repeatedly been

ut in the House by many hon. Mem-

rs on this question. We are being dis-
criminated so far as the overseas trade
is concerned. Of course, Government
had promised—I do not know how far
they have succeeded—that through some
international association, which more
or less controls this overseas trade
and shipping, they have tried to
see that we do not get discrimina-
tory treatment. But my proposition is
this. We have given this industry, which
is a very important industry of our
country, a chance for several years.
But today we find that the contribution
that the Government makes for the run-
ning in the private sector is much higher
than the private sector has so far been
able to put on their own account. The
osition today, as far as | can gather,
18 that the private sector in this parti-
cular industry has invested roughly about
15 crores of rupees. The private share

capital is about 20 crores of rupees.
you koow, in the Eastern
Shipping Corporation the Govern-

ment has nearly 75 per cent shares. In
Scindia, 1 am told, we have nearly
, 60 per cent. of the share capital. If you
deduct the Government contribution,
the total contribution of the private
sector, so far as this particular line of
the national economy is concerned, is
hardly more than 15 crores of rupees.

Over and above that we buy at a very.
low, subsidised rate. We give some loan
for the purchase of ships from outside
to the private concerns. That works out
roughly to about Rs. 23 crores and odd
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till the end of the First Five Year Plan
as far as I could gather from the papers
that are available.

Then another important factor that
has been taken into consideration regard-
ing our Hindustan Shipyard is the price
at which they are supplied to the pri-
vate concerns. Qur arrangement ﬁu
been to sell .them at subsidi rates.
Whatever the cost of production
in this Shipyard might , these
shipping concerns are to be sup-
plied at a particular price, parity
price, compared to that obtaining in
Great Britain. A ship which costs Rs. 1
crore 10 lakhs, we have to supply at
about Rs. 70 or 75 lakhs, That means,
on each ship we have to give a sub-
sidy of between Rs. 30 to 40 lakhs.
Moreover, how is this sum of Rs. 75
lakhs given ? We give advances to the
companies. They pay interest which is
at a very low level. Of course, we are
giving it because it is for the develop-
ment of the industry. Therefore you
will see that the contribution which the
State, or the nation, has made for the
development of shipping lines is much
higher than what private capital has
made so far.

We are told that if we cen have a
proposition for the standardisation of the
ships, the cost of production may be
reduced. Ouz shippers, the Scindias,
the Easterm Corporation and the Bha-
rat Lines which are more or less the
bigger ones, have their own ideas, their
own likings which means that each con-
cern places orders according to its own
choice. So, the Hindustan Shi]::_ﬂard is
not in a position to standardise the type
of ships, four or five types, which they
say may be used for our coastal shipping.
Coastal shigpiu , as my hon. friend
Shri V. B. Gandhi said, is a monol:':::ly
of the Indian concerns. We have rightly
accepted that proposition and we want
coastal shipping to be with us. Unfor-
tunately these monopolists are working
in a way adversely against the interests
of the industry and the consuming
public.

My point is simple. The contribution
whicﬁ the State is making is much
higher than what private capital is mak-
ing. Because of the likes and dislikes ot
the shippers we are not able to stand-
. ardise the ships and reduce the cost of
production, in which case, to that ex-
tent, the subsidy on each ship manufac-
tured could also be reduced. Therefore,
T urge upon the  Govesnment that the
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time has come when the Government
must decide whether we should not
pationalise this. We know fully
gll thatdin order mtgat the

ipping industry may. ve, Wwe
have to give loans or subsidies and
in most cases both. On the basis of
Rs. 15 crores of capital inveated, we
have given already over Rs. 23 crores
and in the next five years, it may go to
Rs. 60 or 70 or even 100 crores-I do
not know what the proportion will be
for the coastal shipping and for outside
shipping. At the end of that term when
the loans are to be repaid, the interest
will be at a low rate. Government will
see that the shipping companies are
making a profit and distributing divi-
dends at the rate of 20 per cent. Then,
the Finance Minister will say, what is
the capital at charge. But, how is this
capital made up? It is the nation that
has allowed this capital to grow at the
cost of the tax payers. Whatever sub-
sidy or loan at a low rate of interest
the national exchequer is paying to their
account, the nation is allowing that
capital to grow. The capital which the
private sector had been able to mobilise
1s not more than Rs. 15 crores. I do not
know, as in the case of iron and steel,
whether the increased investment would
be comensurate with the increase in
rates, which ultimately would be passed
on to their development fund.

[SHRIMATI SUuSHAMA SEN in the Chairl

B&; and large, if we take the workin,
of these private concerns for sever
years, they have not made out a case
to show that they should continue to
exist. They only say, if you want the
industry to thrive, give us loans or subsi-
dies or both for the purchase of ships etc..
In the case of some concerns, Govern-
ment has contributed inequities. I ur
upon the Government to nationalise this
industry. They may not be in a position
to do it today. But, when they bring for-
ward the comprehensive measure, when
possibly, 1do not know; many of us may
not be back here, we will have to dis-
cuss this question. If we want to deve-
lop the shipping industry to the best
advantage of the country and the _people
we must consider its nationalisation.
What has the private capital done for
this? As I have already shown, private
investment is less than one half and in
some cases less than one third. By
‘the monopolistic  facilities which we
have allowed to them, they earn a profit
which they pass on as dividends or ©
the development fuad. The time has.
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come for the nationalisation of this in-
dustry. We can use standardised ships
and to that extent it would be easier for
us to develop the Hindustan Shipyard,
the only shipyard that we have. The
private sector is not in a tion to
accept this proposition. The four or five
types of ships that we have are not uti-
lised by these companies. In many other
countries also, Government have had to
give help to the shipping industry to
develop it. They have also had sian-
dardisation of the pattern of ships.
Otherwise, it becomes impossible. I do
not justify what has been done in the
Hindustan Shipyard. We have discussed
many a time its failures and how it is
maladministered, how our foreign ex-
perts have betrayed us and misguided
us. We all know that. In spite of all
that, the Hindustan Shipyard, on ac-
count of their experience, say that in the
next 4 or 5 years, their maximum pro-
duction would be 4 or 5 ships per year.
They also say that if we could help to
standardise the patterns, they could
produce more. Consequently, we could
reduce the cost of production. But,
the shippers have got their own likings.
They give an order and the Shipyard
has to go through the whole gamut, to
the experts from England or America,
for checking and vetting. That takes
u longer time and possibly in many
cases wastage of raw materials and also
labour. From past experience, 4 or 5
types of ships could be manufactured
in this shipyard. It is the duty of the
Government to see, when ey give
money to these companies, that they
conform to these patterns, so that the
cost of production and the subsidy of
the Government could be reduced. 1
say, if you look at the overall picture,
the time has come when the overn-
ment should® nationalise this industry.
Yesterday, the Railway Minister said
that with the expected increase in the
goods traffic  during the next 5 or 6
years, the railways will not be able to
cope with that traffic. We have, there-
fore, to think in terms of coastal ship-
ping supported by inland navigation
through rivers and other things. So,
we must have an overall plan. An over-
all plan can be considered only if we
have control over this line of communi-
cation. Already, the nation has made a
contribution to this industry which is
much higher than what private capital
has done. We have given the private
sector special facilitics and special re-
servations in order to keep them going.
What is the justification now to allow
the private sector to continue ? Let the
Government take over the whole con-
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cern. If they want, let them pay back
the money which they have invested
minus the return that they have got. I
urge upon the Government to an
early decision. As in the case of in-
surance, we should see that the Govern-
ment takes a decision. We have national-
ised the railways; we have nationalised
the airlines. We should nationalise this ia~
dustry also so that we may have the entire
communication system nationalised. The
inland navigation systems, at least the
bigger ones, should also be nationalised
to the best advantage of the country and
its economic development which, all
sections of the Lok Sabha want in the
very near future.

Shrl Joachim Alva (Kanara): It is said
that the British shipping magnates con-
trolled India in days gone by and that
their authority was invisible; that the
few men who controlled shipping con-

“trolled the whole of the East and not

the British in the Indian Civil Service or
in the Army. We have not yet got out
of that mess. The British who controlled
our shipping destroyed our ancient ship-
finﬁ industry. Particularly, the late Lord
nchcape who came here three decades
ago made a proposal to the Scindia
Steam Navigation Co., to buy up the
whole company, but he could not do
this due to the phtriotism of the founder
of the Scindia Steam Navigation Co.,
who said he would not allow the com-
pany to be sold or to become a subsi-
diary of the P, & O.

Today, our interest in shipping has
been heightened thanks to the shipping
%roup in the Congress Parliamentary

arty and in Parliament inMgeneral there
are a large number of Members who
take interest in shippir}id. We are also
indebted to the hon. Minister and his
Deputy for taking as much interest as
possible in regard to shipping and trying
to improve it. But this alone is not
enough,

We have gone less than half way. The
world is changing fast. When atomic
submarines are being built and fashion-
ed in the West, we have not got even
wooden ships. Qur wooden ships have
been destroyed in the sense that
we have not given any fillip to build
them. Our trees are so big, so tall and
50 strong that masts for big ships in
Scotland have been built out of them.
Trees from my constituency of North
Kanara have gone into the making of
these masts, and yet we do not find the
wherewithal, the men, money and the
resources to build wooden ships. There
i3 a very interesting passage in the lotter
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of the late President Roosevelt to Mr.
Churchill where he said: “I want smal-
ler ships and smaller ships and smaller
ships and thereby I shall win the war.”

- Today it has been recognised that
shipping is the second line of defence,
but we are doing very little. Shipping
is entirely left in the hands of the capi-
talists, in the hands of a few lords, and
has become a racket between coal mer-
chants, general managers, stevedores
and others. This time it has to be con-
trolled. How can these companies which
are getting from the Government of In-
dia every facility for their ships to load
our stores or imports and exports, say
that they are running out of money and
that they are incurring losses ? Unless the
hon. Ministers who are really honest and
sincere find time and take the initiative
to put these things right, we shall not get
out of the mess. And whether we like it
or not, ship-building will have to be na-
tionalised at the end of the five years.
And when shipping is nationalised, let
us not look out in the dark night for
the needle, but let us train a corps of
Managers, executives, engineers, ship
captains and sailors who will be able
to take over the shipyards and ship-
building. The shipyards will be new and
more yards will be built, not like the
failure of the French experts in Visa-
khapatnam. Only then, our country
will hum with activity.

Our coast line is nearly 4,000 miles
and has got any number of harbours
and ports, nearly 300 and we have not
got even six first-class ports in India. Bri-
tain which has a coastal line one-twen-
tieth of our size has got more than 30
first-class harbours and several ship-
building yards.

Take the case of our fishermen boys.
1 represent North Kanara District. The
fish from my district supplies entire
Bombay in a way. These boys are effi-
cient, but even if they are matriculates
or stenographers they cannot get a job.
1 represented this matter to the Defence
Ministry, but they look with appalling
indiffcrence upon the training of our
fishermen boys as naval boys. We must
marshal the man-power of our fishermen
boys on the whole of the west coast
from Tuticorin to Bombay. They are
first class boys who could be admirals
of our Navy, but nobody cares for them.
The Defence Ministry does not take the
trouble of enlisting the services of these
boys, training them and setting up a
network of naval schools. We have got
one school in Bombay. Is that enough ?
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It is meant for matriculates. But what
about the others ? Most of them come
from illiterate families, but you will
find them to be very brilliant, first-class
boys, Ehysically attractive and mentally
alert, but we have not provided them
an opportunity for sea or naval train-
ing.

We got some control over shippin
by the nine-clause Shipping Act whic!
was passed by the Indian Legislature in
1947. But those nine clauses are noth-
ing. They had to be really clauses which
would provide effective control over
our shlpﬁing. We have no doubt control-
led in the sense that we do not allow
the P. & O. or the B.LS.N. to have a
say in_the matter of our coastal ship-
rmg. But what is the position? The
ndian companies which have come into
the field do not care for the transport
of passengers. They want money, higher
rates. They go in where there is more
money, tonnage and Sterling, and other
routes and they neglect the passengers
of the land. My friend Shri Gandhi and
others from the Konkan coast have to
fight for the third class passengers. The
condition of the third class passengers
has not improved a bit. I must con-
gratulate at least the Railway Minister
and his Deputy and his Parliamentary
Secretary that they are trying to improve
the condition of the third-class passen-
gers on the Railways in such a way that
they arc able to say that we shall have
a cinema for them, air-conditioned coa-
ches for them etc., But the condition
of the third class passengers in our ships
is abominable.

If you look at the condition of the
Haj ];‘izlgrims, it is worse still. 1 am a
Member of the Central Haj Committee.
I went into the Committee with great
hesitation, but I did so in the hope that
I could Eive some help to the pilgrims.
I am perhaps the only non-Muslim Mem-
ber of the Committee. These have to
cover a thousand miles to go to Haj, but
they are not provided with any con-
venience; they are in the open: the
sea water splashes on them and they
are thoroughly drenched. And in a shi
which can carry 1,000 passengers, 2,0
or 3,000 passengers are carried. The
companies wash their hands and say:
“We cannot carry thesc passengers. We
have no ships at our disposal.” Govern-
ment must compel Indian shipping com-.
panies and even foreign shipping com-
panies who make so much of money at
our expense, to take these Haj pilgrims.
If Government tekes the moral respon-
sibility of looking after them, they have
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also got to see that they are carried
safely to Haj and they come back
safely. Thereby we can set an example
to the countries of the Middle East in
regard to our friendship. The Muslim
pilgrims who set out for the Haj are
not capitalists or rich people. They are
'the poorest people. I am told that there
is an injuction in the Koran which says
that they need not go on pilgrimage if
they have no money; but still they go
+on this pilgrimage. It is the bounden
duty of the Government to see that the
Indian companies or even foreign com-
panies put steamers on the line, or a
. special steamer is obtained and pilgrims
are carried safely as they like the
money to pay for their passage.

In regard to the minor ports, they
have been completely ncglected. What
is the use of coming before Parliament
with a  Shipping Bill when they are
completely neglected ? The condition
+of the passengers going in the boats is
. abominable. Take the port of Bhatkal.
It is said to be a place where there can
be the best shipyard of the land. Scot-
tish and British engineers in the last
- century made out a report that it was
an ideal place for building even two
. shipyards. It has plenty of timber, plenty
of water, a river from which you can
get clectrical energy. Sheravati river
nearby Eﬁduces the world's mightiest
- waterfalls—the Jog Falls. But you are
having the shipyard at Visakhapatnam
where perhaps steel is not available so
quickly, where water is not available,
- where other materials are not available,
and yet Bhatkal is neglected.

If you want to go to Bhatkal, you
have to take four modes of transport.
You have to go by the steamer, from
: the steamer to another place, then you
have to walk and then you have to
wade and then you reach the coast. It
is time that the Government see that
the comforts of passengers are looked
into, so that they can land from the
. steamer right on the coast without hav-
ing to wade through. I have seen child-
ren and women vomitting because they
have to take to four types of transport.
It is time the Marine and Shipping De-

artment of the Government of India
ooks into this matter. I am instancin
"Bhatkal only as an example of what
have seen and heard; but I would like
to know what are the conditions in
- other places. It is time that the shipping
~companies were compelled to buy laun-
ches for the convenience of -the pas-
:'Sengers.
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Now, Mangalofe is one of the lead-
ing ports in India, which has got a
launch. Malpe is another port which
has got a launch. But not all the minor
ports on the west or east coast have
got launches for the safety and con-
venience of the passengers, with the
result that we find children and women
vomitting on the deck; it is a disgusting
thing to see them vomitting on the decks
of boats carrying them to ships. And
nothing is being done for their conveni-
ence, Karwar, Kumta and Ratnagiri are
ports which need launches forthwith.

You must compel the shipping com-
panies to spend about a lakh of rupess
for each minor port, so that launches
may be provided, and the steam launches
may carry passengers. The shippi.ng
companies may, however, come forwar
with their own defence and say, we
cannot buy these launches, because
these launches will remain unutilised
for ncarly four to six months in a year,
and we shall not be able to find money
to run them or keep them going on. If
from the public exchequer, the
Government of India could find crores
of rupees for buying ships, then we
could compel these shipping companies
to spend a sum of Rs. 20 to Rs. 50
lakhs and buy a number of steam laun-
ches and put them on the line so that
the passengers' comfort, which is the
first and foremost consideration, on the
west coast, or for that matter the whole
coast of India, may be looked after.
The shipping compamies are shirking
their responsibility in regard to these
passengers. They do not worry about
them. They do not want to duty and put
these launches on the line, with the
result that there are no launch facilities,
and no transport facilities for the pas-
sengers.

If the Members of Parliament who are
in the Shipping Committee were to
enquire what the fate of the passengers
in the C class is, theg will find that
their condition is very bad; they are al-
most equivalent to the old C class
prisoners in jail, who had none of these
comforts. If we go and survey their
rotten conditions, we find that their
conditions are the same as what they
were in the 19th century. It is time that
at least now we try to improve their
condition and set things right. It is no
use going in for further shipyards, un-
less we take note of these things glso.

In regard to ship-building yards, 1
would say that Visakhapatnam should
not be the oply ship-building yard in the
country. We should have another ship-
building yard on the west coast, so that
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we shall have enough tomnage. Our
Kreunt tonnage (gross tonnage) is oaly

alf a million tons. It is necessary that
it should be doubled or even quadrupl-
ed, so that we shall have our own ships,
and we shall have a good navy to face
any emergency that may arise.

Coming to figures, 1 would like to
point out that this Act was passed in
1947. But what was the state of import in
1948-49 ? We had 671,64 lakhs of tons
of imports; and our exports were to the
tune of Rs. 45-317 crores, In 1954-55,
the position had just reversed. Our im-
ports were to the tune of 633,99 lakhs
of tons, and our exports were of the
order of Rs. 58:349 crores. Our exports
have increased, and our imports have
decreased. But we have not found time
to have a plan by which we can compel
the foreign importers or those people
who export to us, to agree that our ships
shall carry these goods.

You know how a large amount of
money was spent by the Government of
India on the import of foodgrains, 1
had the figures with me on the last
occasion when a similar Bill had come
up for discussion; but I do not have
those fifigures with me now: but I think
we had to pay over a sum of Rs. 200
crores or so during those years for
bringing food to famished India. Now,
that money could have been saved, and
we could have compelled the foreign
shipping companies to agree that more
than half the quantity imported into
our country should have been carried
on Indian shi But we did not do
anything of that sort. We neglected
these things, with the result that valu-
able foreign exchanfe which we had
in our reserves was frittered away, and
we had no money to buy other essential
things, and we had no money to build
up our major heavy industries. And un-
less we build up our heavy industries,
we are not going to make any progress,
and we are not going to become a first-
class nation. i

In the matter of ship-building, Russia
was almost in the same position before
or at the end of the First World War,
as we are in today; she was practically
on the third line, soto say. But by the
end of the Second World War, she has
been able to rank almost the third or
fourth in the matter of ship-building
and first in the matter of submarines. I
am quoting the military critic of the
New York Times, Mr. Hanson Bald-
win, who is a world recognised authority
on military strategy, when I sey that the
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USSR today possess 5,000 submarines,
the hm in the world’s naval his=
tory. are almost his exact words,
and I want you to ponder over them,
that today the USSR has got 5,000 sub-
marines, the highest in the world's naval
history. Submarines cannot come without
ships, and ships cannot come without
men, and men cannot come without
planning !

And how did Hitler lose the last
war ? He lost the war because of oil:
he lost oil because of tankers, and he
could not win the battle because there
were no tankers available within the
bombed German yards. [ have raised
this matter time and again in the Lok
Sabha during these last four or five
years; in fact, I had raised this matter
during the debate on the Defence Bud-
get nearly four years ago, and I am
Elad to find that my persistent demand

as not been in vain, for when I en-

quired of the Defence Minister, 1 was
told that they were buying nearly four
tankers. I was also happy to go and
visit our Navy's first tanker—the
“Shakti".

_I understand also that the Indian ship-
E:-nsg companies, I belive it is the Great
tern igping Company, have come
forward to buy one tanker for our mer-
chant navy. But what is one tanker for
the merchant navy? What is one tanker
for our defence when even smaller
ers like Panama and Cuba are dang-
ing numerous tankers beforc us? I
believe it is only through tankers and
ships that we shall be able to prosper.
And we have got all the best natural re-
sources on this earth that is called
Bharat.

In this connection, I want to focus
your attention on submarines in parti-
cular, for in times of emergency when
perhaps the danger will come, it will
come only from these submarines mostly;
and our entire force of ships will be
scuttled into the Arabian Sea, if our
people are not trained up in real sub-
marine warfare; and not merely should
they be trained up—for they are being
trained up in anti-submarines warfare
but we should possess a strong mer-
chant navy of our own; we have to buy
and build submarines, and those sub-
marines may have to protect our wide
coast,

T am sure you would be aware of
the statement made by the head of the
Air Force on the other side of our
country, the British head of the Air
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Force in Pakistan, that it was because
of their wer, and the drive and
intensity of Air Foroe of Pakistan
that she had attained an unmatched
degree._ Britain which is playing the
game this side and that side has equipped
the Pakistan Navy with better equip-
ment than those with which she has
equipped us with the result that we ma

not be in possession of a Navy wln'cK
could stand up againdt hers. Unless we
are able to have own ship-building
yards, and enough ships, we shall find
that we shall be nowhere; for, one single
submarine coming from the other side
will just scuttle us. The submarine will
come one day; its identity will not be
known; its fatherbood and motherhood
will not be known; it will just come
from somewhere, just like the plane that
flew over our territory in 1952 or so
in Declhi over which everybody was
worried and horrified; and nobody was
able to know where it came from. I think
this happened in 1950 or 1952—1I for-
get which year it was. In the same way,
a submarine also might come into our
walers. I am not trying to paint a pic-
ture of horror. I am only stating facts.
And these are facts which we must
ponder over.

As I have stated already, the Germans
lost the last war on account of the lack
of tankers and the lack of oil, and our
position is also more or less the same to-
day—though we are no aggressors but
shall be content to be mere builders for
the nation. So, it is very necessary that
we have to go on building our tankers
and alongside we have to sec that we
build up our own ships also.

You might recall that last year we
went on a Parliamentary Delegation to
Turkey. And we were quite hap,
when the Turks gave us a wonderful
joy-ride on the Black Sea. We were on
this side of the Black Sea, and right
on the other side, as far as our eyes
could see, there was the US.S.R. sea-
coast. We were treated extremely well
there. And we asked the shipping offi-
cers in those ships, very patriotic fellows
and very fine fellows, ‘What about this
flag. this Turkish flag flying on the ship,
and what about your cers’? The Tur-
kish  shipping officers made a
very  significant  statement  which
I would like Minister to re-
member, namely: “We do not fly our
flag on our ship unless every officer work-
ing in that shipisa Turk.” we Indians,
also fly our nation flags on our ghips, but
we have got any number of foreign
officers on our -ships. When is this ‘situa-
tion geing to improve.? - The .Shipping
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Minister may come forward with the
plea, that we do not bave capable offi-
cers, we do not have capable men
coming forward to man our ships and

50 on.

It is time that we draw up a three-
year plan, not a flve-year plan, so that
within the next three years, we shall
be able to hear from the Minister that
we donot have evena single British
officer or even a single foreign officer
on our ships; and all our Indian ships
will be manned by India’s and controlled
by Indians with Indian finance and capi-
tal. Unless we do that, we shall not be
able to make any progress. We do sym-
pathise with the foreigners; we do have
great sympathy with the foreigners;
we would like them to come into our
country and visit our country; whenever
we need their services, we shall certainly
requisition them. But charity begins at
home. It is time that everyone of our
ships was manned, controlled and cap-
tained by Indians. And unless we are
able to have our own submarines and
submarine training schools and train u
our boys in submarine warfare, we sha
not be able to compete with other na-
tions in the world.

I would like the Minister to see that
a three-year plan is chalked out, and
it is carried out within the next three
years, so that we shall not have a single
foreigner on our Indian ships, and even
if any of our Indian ships want to have
foreigner officers, we shall not permit
such a situation.

1 now come to another point. We are
giving large sums of money to our In-
dian shipping companies. Therefore
it is time that Government came forward
and said that theyshall have one Gove-
rnment director on everyone of these
shipping companies. We are giving them
huge sums as loans. We are enamoured
of their activities, and we do want that
our boys should be trained up to fill
Eoels on the highest grades in these big
ines which are the life-line and reser-~
ves of our ecanomic activity, But it
is time also that we have a Government
director in every one of these shipping
companies.

1 p.M,
They will have to see that the funds
that these companies get from

Government -are not frittered away and
they do not do expensive things,
Government should also put the right
type of men in the x;?ht ﬂﬂm as they
will have a number of officers from the
various Ministries at their command.
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Sooner or later, even at the end of this
year, Government can nominate a direc-
tor on each of these shipping companies,
Unless we guard ourselves by this ele-
mentary precaution, we have no chances
of coming up.

Then, coming to the workers in the
shipping companies, this Bill only refers
to the control of rates and amenities to
ﬁassen ers. What about the poor wor-

er 7 On the last occasion, I mentioned
that when we, Members of Parliament,
went to ‘see the Naval exercises on board
Delhi, 1 asked the Naval engineer about
the temperature of the engine room. He
said it was 2000 degrees Fahrenheit.
Our boys have to work there. What do
they work on? They get lemonade to
stave off the heat and they do not get
that sometimes, Shri Tyagi was angry
with me for having said that after hav-
ing got a free ride at the cost of
Government, [ had become a grumbler !
We have to see that these boys get
good things. I must pay a tribute to
these brave boys. They come from
Punjab; they come from the South; they
come from all parts of our land. They
arc patriotic;, able and fine boys and
we must give them all the amenities that
they want. We were there for one or
two minutes in the engine room and the
glasses that we were wearing began to
melt in the heat of the engine room.

Then there are the pursers and sur-
geons of foreign ships coming to our
land. There is a class for the whites
and there is another class for the In-
dians, and it hapﬁens right from the time
they land their ships at Bombay. I know
the hon. Minister will say that he has
no control over these companies and
they can do whatever they like, in re-
ard to payment. These white pursers
ave a six months' course in England
and they get nearly Rs. 700 to start
with—I just give you an approximate
idea—and the Indians who get no
training in England get just Rs. 350. I
am recalling from memory. They have
no pension worth the name; they have
no gratuity worth the name and above
all, they are not entitled to medical at-
tendance of their families while the pur-
ser who comes from England, the sur-
eon who comes from England, gets
Eis quarters in Bombay—a first class
flat in Bombay for his family. 1 want
the hon. Minister to look into this
thing that we are not going to make a
difference between Indian companies
and foreign tompanies in the matter of
giving amenities. When the question of
money comes, when the question of
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giving extra salaries, gratuities, provi-
dent funds or ion comes, all these
companies, white and black club to-
gether. We shall not allow this unholy
alliance to come in the way of giving
facilities for our boys, pursers and sur-
geons. Our men—the pursers and sur-
geons travel all over the world on these
big ships of the P. & O. and other com-
panies.

Then coming to the lot of the poor
crew, what happens to the dpoor man,
He signs up for one year and then goes
on board the ship. He draws the salary
for the term and at the end of the
term he comes back and goes home.
Then he has to wait for a year, 2 years
or 3 years before he can be taken again
unless he pays some commission to the
men at the top. All this the Govern-
ment must put down with an iron hand
through the agency of first class super-
visors, men of integrity and character.
They will have to see that the poor
sailor who signs up for ome year and
returns to his village shall not have to
wait for two or threce years before he
gets a job again, I have already men-
tioned that he does not get any pen-
sion or any gratuity. There are some
people who are sitting at the top who
say: Unless you give one or even six
months’ salary as commission or so you
are not going to be called up. These
things must be put down. The Ministry
knows that these things are going on.
We cannot close our eyes to them. This
is the only occasion when people like us
can ventilate our grievances and air
our views. Unless we put down these
things we cannot put things in order.

Then, there are the old shipping lines
who were closed for ever. If you read
the books of Tagore, if you read the
autobiography of Acharya Prafulla
Chandra Ray—great men they were—
you will have descriptions of these. 1
am proud that Tagore has referred to
my constituency of Karwar. In one of
his earliest books, Rabindranath Tagore
admires the beauties of Karwar., He
had gone there. Acharya P. C. Ray,
whose book I read years ago, mentions
how the shipping companies, the Indian
shipping companies came to grief on
the banks of the Hooghly, in the Bay of
Bengal, due to the cut-throat competi-
tion of the foreign companies. They were
simply smashecP up; million of rupees
of the Indians were frittered and they
could not do anything. They had gone
off with the wind of foreign competition
and they could not be resurrected. Later
on rich men have come in and they
have exploited our sentiment of national
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movement. But what about the shipping
companies that have gone ? What about
the shipping companies that owned ships
during the last war and which have not
the wherewithal to start fresh com-
panies again? The Government must
devise a machinery by which they will
sympathetically look into the claims of
these people and hv::l;l them to build
ships and come up. Here the case is
like this. The Government says: “We
shall give you Rs. 20 lakhs for a ship;
you find the other Rs. 5 lakhs to buy
the ship. If you have Rs. 5 lakhs. we
will give you Rs. 20 lakhs.” What hap-
pens to the poor people who came to
grief in the face of superior competi-
tion and who have not the wherewithal
to be resurrected? They are without
funds even to provide Rs. 5 lakhs for
buying one ship. We have got a clique
of a few Indian shipowners who want
to dominate on the one side and on the
other side we have the old shipowners
who fought and died. They must be
given a chance and if they cannot pro-
duce the Rs. 5 lakhs to buy a ship,
Government must find some easy way
of helping them. They must say: "We
shall find you this Rs. 5 lakhs. We shall
get you a ship from another company
and hand it over to you. You run it and
pay in instalments.” Or you must find
some way to help them. I put in a §

cial plea for these helpless people w

ran their ships and who were ruined,
whose ships were burnt down and who
are not able to raise Rs. 5 lakhs in order
to get Rs, 20 lakhs from Government
to buy the first ship. If Governmeni
can give moneys to the Tatas without
interest, it is time that Government gave
money to these poor old shipowners
who have gone to the wall also without
interest and they have to be protected,
nay resurrected from oblivion. I do not
know much of economics; I am neither
an economist nor a financier. But if
the higher rate of interest is really hit-
ting them in the sense that they cannot
mect the competition of foreign com-
Fanies coming in, they should be charged
ower interest, The moment the foreign
companies come to know that we are
buying a ship they ‘Fut u]E the price at
once. In the Five Year Plan you have
an idea of reorganising the ship-building
yards in the sense you are going to give
Rs. 20 lakhs loan and Rs. 30 lakhs for
purchase of a ship, It is going to hit out
people. Government should sympathe-
tically consider the lowering of the in-
terest which they are going to charge
on the money they advance to them,

1 do not want to weary the House

with more things. I have done and 1
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earnestly request the hon. Minister
who has been taking a great deal of
interest these matters to see these
points of givenreliefto our boys and
men. Most of the points which I have
brought out may be merely small points
or trifling points but they are points
which will give relief to hundreds of
our people not only to hundreds of
our boys but will also give relief to
their families—and it will be giving re-
lief to those men, men whom we do
not see.
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Shri Sadhan Gupta (Calcutta South-
East): 1 sugport Shri Basu in what he
has said and in particular in the matter
of lending support to the Bill. The Bill
seeks to extend the life of the Control
of Shipping Act. Since we want it to
continue, we have to support the Bill,
But 1 must express my dissatisfaction
that although a comprehensive Mer-
chant Shipping Bill has been over-
due for nine years, nothing seems
to have been done. From 1947
to 1956 we have been having this Bill
which should be replaced by a compre-
hensive Merchant Shigging Bill. But
till now nothing has been done. What
we have is the promise that a compre-
hensive Merchant Ship}:ring Act will be
passed in the course of two years. So,
1 hope the Government will this time
be true to this promise and we shall
really see the Merchant ShipFing Bill
made into law in the course of at least
two years or—I would be happy-—much
earlier than that.

I want to draw the Government's at-
tention to a few matters which have
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been alluded to by other hon. Members.
in connection with our shipping. This.
Bill deals with coastal shiﬁx‘ng. 1t does
not deal with any other d of ship-
ping. But coastal shipping is not the
only thing that is of vital concern to-
this country, Coastal shipping is cer-
tainly important. It has' been our mis--
fortune in the past that our coastal
trade had been in foreign hands much
to our damage and it is good that we
are making an attempt to reserve at
least this part of the trade for ourselves.
~—to people of our own country—so
that we do not pay money for nothing
to foreigners.

How is this coastal shipping to be
regulated ? I shall come to it later. But
1 want to say now it is not merely
coastal shipping we are concerned with.
It is not coastal shipping that we are
even mainly concerned with. We have
another great head-ache—a greater
head-ache—-which is our shipping for-
external trade. It is cur misfortune that
most of foreig.!a trade is carried on im
foreign ships. By way of shipping char-
ges, we have to pay out of this country,
God knows how many crores of rupees.
This is a very unfortunate state of affairg
particularly when we aspire to place
our economy on an independent foot-
ing. It is a heritage of our past slavery
?nd tllinis heritage must be ended once
or all.

Which nation can aspire for economic
independence unless it can provide for
its flect of ships which will enable it
to import needed goods from foreign
countries ? We have seen the full effects
of our dependence on foreigners. The
other day it happened with some British
lincs and they threatened to put up
their freights when taking freight from
the port of Calcutta and other ports.
in India. The reason given was labour
trouble. But the reason was so uncon-
vincing that the Minister of Commerce:
and Industry had to warn them not to
resort to these tactics. We can well warn
them but it is quite clear that as long
as we leave our foreign trade in their
hands, it is not much that we will be
able to do against them. I say nothing.
about the way the labour is treated, the
ship's crew are treated, and all that.
From the sheer point of view of our
economic independence, it is a very un-
satisfactory state of affairs and 1 hope
that the comprehensive Merchant Ship-
Rins Bill promised will come soon.

ope it will go a long way to remove
these defects and to Hul on a proper
footing our countriv's eet of merchant
ships which will ply the oceans, which
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will take our goods to different coun-
tries and bring goods from those coun-
tries to our own country. That is a
desirable thing and I hope the Govern-
ment will be in a position to give us
an assurance in that respect in reply to
this debate.

Coming to coastal shipping itself,
coastal shipping, as I said, is very neces-
sary indeed. It is very necessary that
we should carry on the coastal trade in
our own ships. It is an important mat-
ter. But it does not mean that we must
leave it to private hands.

Hon. Members have complained about
monopolies of high trie_li_ﬁﬁt rates and
of high shipping fares. They have also
complained about the way the deck
passcngers and the lower class passen-
gers are treated. That is a very sad
state of affairs. Shipping fares are high;
passengers are not given their proper
treatment; and yet, we leave those ships
in the hands of private companies who
did the same kind of thing. It may be
said that they are not making profits;
that although rates are high they are
not making J:roﬁts, and so they have to
be subsidised. I do not know why they
are not making profits. 1 am not a ship-
ping ‘expert. 1 have no know-
ledge about the secrets of the shi
ping business. It may be that profits
are not being made because the trade
itself is not lucrative or it may be that
profits are not being made because the
Keople running the business do not know
ow to run it. Whatever the reason, one
thing is very clear, namely, that in order
to obviate difficulties, in order to reduce
prices, in order to ensure good treat-
ment for passengers, the Sgtnte has to
take up this very important mode of
transport. It has to be nationalised. We
have nationalised prnclicall}la__hevery im-
portant mode of transport. The railways
are our national property. The airways
are our national property. In most
States they are trying to nationalise
even the buses that ply on the streets.
So, why should we not nationalise this
very important mode of transport ? The
present private owners either do not or
cannot reduce fares. The present private
owners either do not or cannot ensure
good treatment to lower class passen-
gers. The State can do it. The only ar-
gument perhaps against the nationalisa-
tion would be that the State would have
to bear the losses, but that is no argu-
ment at all. Already we are heavily
subsidising the private owners. We are
paying a substantial proportion of the
prices of the ships that they acquire by
2—9 Lok Sabha
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wuy of loan. We are charging a low
interest. So, practically, whatever profits
or whatever losses the private-owners
are suffering, it is with Government
money. Therefore, there is no reason
why the State should not carry on the
trade itself, and perhaps they can man-
age it much better than the private-
owners are doing. After all, the State
has not the profit motive. The State can
ensure that the welfare of the passen-
gers, the needs of the country as a
whole, will have precedence over the
unatloyed motive of making a profit.
So, that is the reason why 1 strongly
urge upon the Government to take im-
mediate steps for nationalisation of ship-
ping. 1 think the price to be paid will
not be very heavy. After all, if ships
have been purchased with loans, much
of the loans must be out-standing and
against whatever compensation that will
have to be paid the amount due on
those loans could be set off, so that,
for the purpose of nationalisation it
would be a very easy matter. All other
kinds of transport have been nationalis-
ed. So, shipping also can be nationalis-
ed. Without nationalisation, evils are
bound to take place. All kinds of mal-
practices are sure to occur, as we have
seen in the airways business before na-
tionalisation.

Mr, Chairman: ] would draw the at-
tention of the hon. Member to the point
that we have to finish the Bill by 2-05.
The Minister has to speak. So, please
finish your speech.

Shri Sadhan Gupta: 1 am finishing.
In the aircraft industry we had the
same spectacle before nationalisation.
Money was taken from the Government
and with that money all kinds of things
were done, into which I have no time
to go into details. We saw that the air
companies were purchasing surplus
stores to a great extent and showing los-
ses by overpurchase of surplus stores,
over-equipment of workshops and all
that kind of things. Many such things
can happen in shippiog also, and so,
all these are absolutely irresistible argu-
ments for nationalisation of coastal
shipping. I hope, that the hon. Minister,
while replying to the debate, will be
in a position to give us assurances here
and now regarding the creation of a
merchant fleet adequate for the purpose
of the external trade of our country
and also regarding nationalisation, and,
if not immediate nationalisation, at
least nationalisation in the not too
distant future of the coastal shipping of
our country.
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Shri Alagesan: 1 think that this is
a very innocent measure than what the
Lok Sabha has taken it to be.

Shri K. K. Basu: He always brings
innocent measures,

. Shri Alagesan: As I said in my open-
ing speech, this Act is going to be a
part of the consolidated Shipping Bill
that I propose to place before the Sabha
in the current session. The last speaker
expressed his misgivings that | may fur-
ther delay it and the passage of that
Bill may not be an accomplished fact
betore the two years are over. In fact,
there is no reason why this Act should
not have stood by itself. Some years
back, a decision was tuken that this may
become part of the consolidated Bill and
because of that we are coming before
the Lok Sabha every two years for ex-
tension of the life of this Act. But 1
am not sorry for that, because these
periodical extensions which have to be
granted by Parliament provide Parlia-
ment with an opportunity to discuss the
entire question of shipping and in that
view, 1 welcome this opportunity also.

The Lok Sabha, as is well known, is
anxious that we should sess adequate
tonnage to carry a good portion of our
foreign trade. As far as the coastal
trade goes—and this Act is concerned
with it—coastal shipping has been re-
served for Indians. This was a very burn-
ing 1'uestmn for many decades and now
this has become an accomplished fact
and for the past few years the entire
coastal trade is being carried in Indian
vessels. But this policy imposes a cor-
responding obligation on the Indian
shipping companies. As it is, coal was
mentioned by the hon. lady Member
whom 1 do not see herc now, and she
said that we should try to carry coal
in coastal ships. In fact, the present
demand of coastal ships to carry coal
is to the tune of 16 to 17 ships every
month, but the shipping companies are
not able to produce these ships. They
are able to offer only 12 or 13 ships,
and it is to tide over this difficulty that
we permitted the shipping companies to
charter ships. Though we sometime back
said that no charters would be allowed
after March or April this year, we have
to make an exception and permit the
shipping companies to charter ships
against building orders. They are not
going to charter it for ever. But, they
should place orders for ships or they
should enter into an agreement to pur-
chase second-hand ships, so that after
sometime after these charters lapse, they
will have their own ships, and the coas-
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tal trade may still further expand. I trust
the coastal companies will prove equal
o the task and place enough tonnage
on the coast.

The question of tanker tonnage has
becn mentioned. This is really a serious
deficiency in the Indian shipping. We
are having three oil refineries; two have
already gone into production and one
may go into production shortly. To
carry this oil—it has to be carried along
the .coast—we wanted tankers. In this
respect, though we took a decision some-
time back to acquire tankers ourselves,
i.e. on Government account, and have
them operated through the Eastern Ship-

ing rporation, this was delayed

cause the oil refineries themselves ex-
pressed a desire to carry on negotiations
with the Indian shipping companies with
a view to floating a private company,
We allowed enough time for this, but I
am sorry to say that it did not material-
ise and so we had to proceed with the
acquisition of tankers. I am glad to say
that one private company came forward
and said that they would go into this
trade. Of course, they wanted loan on
the usual terms, which we gladly agreed
to give. Today I hear that that company
has been able to locate a tanker and
before long that tanker may be plying
on our coast. Government also propose
to acquire two more tankers. Just now
it is thought that the coastal oil trade
will be sufficient to feed roughly 24
tankers. If Government s in for an-
other two tankers, these three tankers are
supposed to be enough for the purpose of
carrying the coastal trade in oil.

Shri K. K. Basu: The Government
can buy the other tankers also.

Shri Alagesan: The hon. Member did
not follow me. We have promised a
loan to the private company who will
be buying one tanker.

Shri K. K. Basu: Instead of giving
a loan, why not the Government them-
selves buy that tanker ?

Shri Alagesan: We propose to acquire
two more tankers which we would be
running through the Eastern Shipping
Corporation. So, Government will be
having two out of the three tankers.
Even with regard to the other tanker
we have inserted a term in the loan
agreement that that company should be
prepared to part with the tanker if
Government propose to take it over after
3 years. 1 think that should satisfy the
hon. Member.

Shri K. K. Basu: Why not do it now
instead of doing it after three years ?



885 Control of Shipping

Shri Alagesan: These tankers cannot
be had for the asking. One has to
search for it. Even if we place an order
on any foreign shipping yard for this
purpose, we may have to wait for a year
or two. We just cannot have tankers
for the asking.

I should like to say one or two_things
regarding coastal shipping. A premier
shipping company was running the
Madras-Rangoon service. Of course, it
was not as paying as it was once before
and afler some time, it began to suffer
losses. Some months back the company
withdrew this ship and there was a
hue and cry from passengers who used
to move from here to Burma and from
Burma to India that this facility had been
taken away and they were putto a great
deal of hardship. They are all lower
middle-class people who cannot afford
to go to Calcutta and from there go by
air to Rangoon or any other place in
Burma. Therefore, Government persuad-
ed the company to place another ship.
They placed another small vessel which
was not very suitable for this purpose
and cven that had to be withdrawn for
the purpose of repairs. So again there
has been a great hue and cry and writ-
ings in the Indian Press in Burma and
we are told that this vessel will be again
placed on the service by abou: the end
of March. They will have to wait for
another month.

The gquestion of Haj pilgrim traffic
was mentioned by my friend, Mr. Alva.
There are other trades also developing.
There is an overscas company whic
was operating on the Indian-Persian
Gulf route. It has incurred losses and
it is now unable to continue the trade.
It proposes to withdraw from that trade,
which will be a bad thing from the
national point of view. Also, fortunately
trade is developing between us and the
Communist countries like Russia, Yugos-
lavia, etc. and we would like to have
our own ships plying on all these lines.
It is for this purpose that we are think-
ila'li of a second corporation which will
take over the traffic on the India-Red
Sea Route, India-Persia route and the
Haj pilgrim traffic also. We may not
be able to cater to this traffic all at
once. There is already a company
which is catering to Haj, but we may
ease the strain on that company. We
may provide better amenities and more
facilities for this very important pilgrim
traffic which is seasonal. We may not
have the traffic-throughout the year, but
still this is an important traffic which
we would like to cater. So, we are
thinking of a second corporation for
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this purpose which, I hope, will come
into being soon.

I should like to refer to one or two
other important points raised by hon.
Members here. Mr. Basu, to my sur-
prise, raised the question of nationalisa-
tion of shippingoand his colleague fol-
lowed suit. metime back when
a resolution was under discussion
in the Lok Sabha regarding ex-
pansion of Indian tonnage, the Deputy
Leader of his party pleaded very vehe-
mently for increasing the subsidies to
private companies. It has changed so
swiftly, The members of his party are
noted for saying one and the same
thing. There never used to be any dls-
cordant note; it was almost like a grama-
phone record. A man in Cape Comorin
will repeat what a man in Delhi says.
So, I was surprised a bit when he wanted
nationalisation of shipping. I would like
him to refer to the speech of his
Deputy Leader wherein he pleaded
vehemently for more assistance to the
private sector.

Shri K. K. Basu:
back.

Shri Alagesan: Not one year back;
it was a few months back. Regarding
this question, I should like to say that
we do not propose to erase the private
sector from Indian shipping. They
would continue and wherever they find
themselves unequal to the task, Govern-
ment also propose to step in.

The Eastern Shipping Corporation
was mentioned in this connection. The
Government has put in 74 per cent. of
the capital and the rest is by the Scin-
dias. Very soon the entire capital will
be owned by Government and the Cor-
poration will be solely managed by Gov-
ernment. Scindias propose to walk away
from the Eastern Shipping Corporation
and the Eastern Shipping Corporation
will be a completely Government-owned
and . Government-managed company. It
is here that the private sector, in my
opinion, has to behave. 1 mentioned
the Madras-Rangoon Service. There
is as I said a loss .in that service.
If a part of the trade leads to loss,
they should not get into the habit of
asking for subsidy to make up for that
loss. Government cannot go on subsi-
dising individual trades and here, if the
private companies do not come forward,
then the Eastern Shipping Corporation
or the second corporation which I men-
tioned would have to take these trades.
I do not mean to say that the Govern-
ment corporations should take all the

It was one year



887 Lontrol of Shipping

[Shri Alagesan]
trades that are going to lead to losses.
But there it has to play a corrective role
and I have no doubt that both Govern-
ment and the private sector will supple-
ment and complement e¢ach other and
try to increase the tonnage.

It is true, as Mr. Basu said, that we
have given them loans, very huge
amounts. Perhaps, at present the loan
amount exceeds the capital structure, the
total capital structure of these compa-
nies. But as far as the coastal lines go,
1 should like to remind the Sabha that
we take an interest of 4% per cent.
though the coastal companies want some
reduction there also. It is only with re-
gard to overseas lines that we take 2%

r cent. and I have no difficulty in agree-
ing with the hon. Members that there is
an element of subsidy in these reduced
interest charges. But, as is well known,
overscas shipping is a risky one. In
every country, you will find, shipping is
treated on a separate footing and
Governments of those countries try to
go to the help of their shipping with all
sorts of assistance including subsidies.

The parity price for the purpose of
iving subsidies was also mentioned.
ow it is goverend by the U.K. parity
price. In fact, the shipping companies
wanted the world parity Erice to be taken
into account because the U, K. parity
price, they feel, is a little higher. So
they would like the parity price to be
settled on the lowest price obtaining in
the world shipping wards, We are having
that question under consideration if that
will give a fillip to our shipping, though
it means a little more sub-
sidy, we would not hesitate to
give that subsidy and increase tonnage
because it is very necessary that we
should have enough tonnage. As it is,
my friend over there, who is very ambi-
tious, wants us to produce 200 crores
and obtain all the tonnage in the world
so that we can carry all the overseas
trade, coastal trade and the adjacent
trade. That is rather asking for the
moon.

Shri Kamath (Hoshangabad): Not
in the next Five Year Plan, but in the
third.

Shri Alagesan: But the Second Plan
is bhefore the country now. There you
will find that we propose to increase the
tonnage to 9 lakh tons by the end of
the Second Five Year Plan. Of course,
the Shipping Policy Sub-Committee,
which reported some time back, wanted
that we should possess a tonnage of
two million tons. That may not be pos-
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sible in the course of the Second Plan
and, as the hon. Member says, it may
be possible in the course of the Third
Plan. So now it is not a question of
raising slogans of nationalisation. It is
a question of obtaining more and more
tonnage. In this regard I should like to
say that the shipping companies have
placed orders on both foreign yards and
on the Vizag Yard here for about 22
ships aggregating to a total tonnage of
roughly 1,20,000 tons. This will take us
to the target of 6 lakhs which we set be-
fore ourselves in the First Five Year Plan.
contributes ?

Shri K. K. Basu: But how much that

Shri Alagesan: They contribute 15
per cent. or 10 per cent, of the cost of
ships. Our loans have been granted to
the extent of up to 90 per cent. I may
assure the hon. Member that they are
well-secured.

Shri K. K. Basu: I am not challeng-
ing the security.

Shri Alagesan: Then various matters
were raised. I am afraid, I have no time
to go into all those matters,

Shri K. K. Basu: What about the
standardisation of the ships built jn
Vizag ?

. Shri Alagesan: As far as standardisa-
tion goes, ! am told that this matter
was taken up and the Indian shipping
companies have agreed to standardise
all ships that will be built in the Hindus-
tan Shipyard in principle. 1 hope this
will enable the Shipyard at Vizag to go
ahead with greater success in their work.
Ihdo not want to say anything nmiore on
that,

My friend was saying that we should
have a director in thosc companies. We
are already pursuing that. q‘hey have
all agreed that such of the companies
that take loan from us—and there is no
company which has not taken any loan
from us—should have a Government
director on their board of directors
which will enable us to have a look into
the inner working of those companies.

Shri Kamath: A new look.

Shri Alagesan: 1 said ‘a look’ into
the working of those companies to see
whether anything wrong happens with
regard to those companies.

My friend Mr. Gandhi over there
referred to the question of fares and
freights. There is no machinery
as such under this Act for the
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determination of fares and freights.
But this is being done by an
ad hoc body as and when necessary and
also by the Director-General of Ship-
ping. He goes into the question. When-
ever a demand is made this is being
examined and even recently we had oc-
casion to permit the coastal shipping
companies to raise their freight by 5
per cent. Their demand was for an in-
crease of 10 per cent. We wanted them
to wait until the Rail-Sea Co-ordination
Committee had reported. But they re-
presented that the operation costs had
gone up and it was not possible for them
to carry on at the present level of freight
and so we had to agree and meet them
half-way by permitting an increase of
5 per cent. in their freights,

Mr. Alva raised very many interest-
ing points. He is a great champion of
Indian shipping and he has always been
pleading for the cause of Indian ship-
ping in the Sabha. He has raised very
many points like minor ports and so on
and so forth. I can only assure him and
other hon. Members whose points 1 was
not able to touch in the course of my
reply that all that will be taken into
consideration . . .

Shri Kamath: In the big Bill when it
comes.

Shri Alagesan: Some of these matters
are matters which have already been
iven offect to and if there is anything
urther to do I can assure the Sabha
that we will look into those matters and
take necessary action. | commend my
motion for the acceptance of the Sabha.

.. 2PM
Mr. Chairman: The question is:
“That the Bill to continue the
Control of Shipping Act, 1947, for

a further period, be taken into
consideration.”

The motion was adopted.
Clause 2 was added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.
Shri Alagesan: 1 beg to move.
“That the Bill be passed.”

Mr. Chairman: Motion moved:
“That the Bill be passed.”

S8hri Vallatharas (Pudukkottai); It is
gratifying to know the general growing
tendency on the part of the Government
to take more and more proprictorship
over the shipping industry. Even in
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1947, when the Bill came out from the
Select Committee, it was observed by
the Member in charge:

“This is a time when the Govern-
ment will usefully consider the
question of establishing a ship-
building and ship-repairing industry
in other words, nationalisation of
the shipping industry. This is a
point which is engaging the atten-
tion of the Government and Gov-
ernment will examine the sugges-
tion.”

It almost amounts to an assurance that
this nationalisation process was an
acceptable thing to the Government,
During all these 9 years, there has been
no attempt at all to examine that pro-
blem. course, at present, the ten-
dency of this Government is patent in
certain respects. It is proud to come
out with a bold policy of nationalisation.
When an agitation as in case of
nationalisation of insurance springs up,
the Government recedes in another
matter of nationalisation till the former
event of agitation dies down. So, they
simply withdraw and say, we will have
this and that —bekkule koncham
sakkule koncham—something in that
we desire and something in that we do
not desire. Nationalisation of insurance
companies has created a lot of excite-
ment in the insurance world. Perhaps
the Government feel that they need not
rush up with any expression of definite
nﬁnve; now wilgj the nationalisa}icin to
the shipping industry. Anyway, eave
to the B%I\regmmem to careﬁllg see that,
instead of worrying and torturing these
small investors who are not able even
to invest 10 per cent. of the capital
with further troubles, it is better that
the Government assumes all the char
and remove all the defects not only 1n
the shipping industry, but also in
freights, etc.

So far asthe provision in the Second
Five Year Plan is concerned, though it is a
bit satisfactory that so much 18 given
now, what is given is totally inadequate.
From the obvious negligence of Indian
shipping all these years, it is apparent
that an increase of about 400,000 tons
is not going to raise the status of Indian
shipping at a rate that can enhance the
growth of the merchant fleet that will
be justified by the increasing volume of
the country's sea-borne trade. Unless
special attention is given to this industry
by reconsidering quota for this in the
Second Five Year Plan, the shipping
industry as well as the shipping process
will not suit the changing pattern of the
present Asian shipping.
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[Shri Vailatharas]

The last point that I wish to submit
is this. The industry is growing. The need
for the formulation of well-disciplin-
ed shipping process is a necessary
transport in the interests of the nation.
A seperate Minister can be placed in
charge of this. The same view has also
becn expressed in the report of the Esti-
mates Committee. 1 hope the Govern-
ment will pay due consideration to this.

Shri Alagesan: As far as the quota-
tion of the hon. Member goes, I have
only to say that the Hindustan Ship-
vard is being completely nationalised.
We are manufacturing ships. The pace
of production may be slow, but I hope
it will be increased in the future, Steps,
I understand, are being taken towards
that direction.

Shri K. K. Basu: The Scindias have
shares. It is not nationalised. Unless
we have a different registration, Yyou
cannot say that it is nationalised.

An Hon. Member:
of Government.

Mr. Chatrman: The question is:
“That the Bill be passed.”

The motion was adopted.

Scindias is part

—— — — —

CAPITAL ISSUES (CONTINUANCE
OF CONTRO%}L;}MENDMENT

The Minister of Finance (Shri C. D.
Deshmukh): 1 beg to move:

“That the Bill further to amend
the Capital Issues (Continuance
of Control) Act, 1947, be taken
into considerartion,”

As the Lok Sabha is aware, control
of capital issues was first introduced in
May 1943 under the Defence of India
Rules. It was continued after the ter-
mination of the war by an Ordinance,
thereafter in 1947 by an Act for a term
of three years and it was again succes-
sively extended in 1950 and 1952. The
Act as it stands expires on the 31st
of March 1956.

The Lok Sabha will recall that when the
control was first introduced in 1943,
the object was primarily to conserve the
available investible resources of the
country with a view to their utilisation
for the furtherance of the war effort and
for other priority purposes and second-
arily to combat inflation. After the
cessation of hostilities, the control was
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continued partly for this latter purpose
and partly as a preliminary step to-
wards the evolution of a national invest-
ment policy, designed to secure a balan-
ced investment of the country’s resources
in industry, trade and agriculture. Capi-
tal Issues Control has helped to secure
this object not only by preventing re-
sources from being invested in non-
essential projects or in a manner which
runs counter to the accepted policies of
the Government, but also by providing
the only lcgal basis for the regulation
and the control of all investments
which fall outside the scope of the In-
dustries (Development and Regulation)
Act, 1951, and in fields not directly
covered by the programme of invest-
ment in the Five Year Plan.

Apart from this main object of this
Bill which is thus to prevent the diver-
sion of investible resources to non-essen-
tial projects, the control has also been
used for many other purposes. The
more important of these purposes which
may be called ancillary purposes are:
the regulation of the issue of bonus
shares, regulation of capital reorganisa-
tion plans of companies including mer-
gers, and amalgamations which involve
the use or re-issue of capital, the regu-
lation of the capital structure of com-
panies with a view to discouraging un-
desirable practices, namely, 1ssue of
shares with disproportionate votin
rights and encouraging the adoption o
sound methods and techniques in com-
pany floatation, regulation of the terms
and conditions of additional issues of
capital, that is issue prices of new
shares, underwriting and brokerage
charges, regulation of the timing of pri-
vate issues of capital and finally the regu-
lation of the issue of capital by banking
and insurance companies.

I shall now give a brief review of the
working of the controls since the present
Act was extended in 1952, The number
of cases in which capital issues were
sanctioned rose slightly from 254 in
1952 1o 289 in 1955, the number in the
intervening years being 232 in 1953 and
220 in 1954. The total amount of issue
involved in these sanctions rose from
Rs. 39'8 crores in 1952 to Rs. 81'4
crores in 1953, Rs. 110°6 in 1954 and
Rs. 125°4 crores in 1955. I have a break-
up of these amounts here for each year
of the initial issue for cash or kind and
additional issues for cash or kind and
bonus issues and if any Member wants
that break-up later on, I shall be pre-
pared to supply the figures.
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The bulk of these issues was in the
form of equity shares, the distribution of
the sanctioned issues as between equi-
ties and fixed interest bearing securities
varying between 67 per cent. in 1952
and 45'5 per cent. in 19585.

There is one point relating to these
figures to which 1 should like to draw
the attention of the Lok Sabha. The
figures of consents quoted do not show
the actual amount of capital raised by
the companies against these consent
orders. Whenever issues of capital are
sanctioned, companies are, as a rule,
allowed a period of 24 months to raise
the amount sanctioned, and are required
to submit a statement to the Controller
of Capital Issues at the end of the first
12 months and thereafter at the end of
every six months showing the amount
actually raised by them. So, even if the
companies were to submit the returns
due from them regularly it would have
been difficult to estimate the  capital
actually raised against the consent orders
till, at any rate, a period of 12 months
had elapsed from the date of the con-
sent order. In practice, however, very
few companies regularly submit the
returns due from them, and one of our
important administrative problems relat-
ing to the working of the capital issue
control in recent years has been to re-
organise and strengthen the machinery
for follow-up work. Suitable separate
cells for this purpose have recently been
created in almost all the important offices
of Registrars of Joint Stock Companies
and the assistance of the organisation of
trade and industry has also been invoked.
In the light of these recent develop-
ments 1 hope and trust that it will be
increasingly casier for us to obtain the
data relating to the actual raising of
capital against the consent orders issued
by us.

Therc is one other matter relating to
the administration of the Act to which
1 should like to refer. Section 11 of the
Capital Issues (Continuance of Control)
Act, 1947, provides for the constitution
of an advisory committe¢ consisting of
not more than five persons to which the
Central Government may refer for ad-
vice any such matters arising out of the
administration of the Act as they may
think fit. This advisory committee con-
sists of representatives of organised
trade and industry and of the general
public and is usually presided over by
a person with wide knowledge and ex-
perience of company matters, manage-
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ment and company finance. The advi-
sory committee does not deal with indi-
vidual applications or specific cases
which, as the hon. Members will appre-
ciate, must necessarily be left to the
decision of Government. But the com-
mittee is always consulted on major
issues of policy relating to corporate in-
vestments on which Government may
consider it necessary to have the views
of the committee. The help and assis-
tance which Government have received
from the advisory committee in the past
has been invaluable and 1 should like to
take this opportunity of acknowledging
the services which the members of the
advisory committee huve rendered to
the administration.

The Lok Sabha may likc to have some
details of the extent to which it has
been possible for capital issue control
to screen undesirable investments since
this Act was extended in 1952. The
total amount of capital invoilved in ap-
plications for consent which were rejected
was the largest in 1952 being Rs. 1125
crores, but I must point ou that
this was accounted for mainly by the
rejection of two erratic applications of
Rs. 50 crores each. In subsequent years
the amounts of the refusal were Rs. 84
crores in 1953, Rs. 64 crores in 1954
and Rs. 26 crores in 1955. Therefore,
during the last four years if we exclude
those two cases of Rs. 50 crores each,
the total amount of capital involved in
other applications which were rejected
would amount to Rs. 53 crores. In other
words, it may be reasonable to infer
that but for the operation of this con-
trol a demand for this additional amount
of capital which was no prima facie in
the public interest might well have been
placed on the limited capital resources
of this country. This fact would in it-
self have been reason enough for con-
tinuing this control indefinitely. But,
in the context of thc¢ Five Year Plan
whicht will call for the mobilisation of
the entire investible resources of the
country for the implementation of ap-
proved projects both in the public and
private sector, capital issue control has
become a specially important financial
weapon in the repertory of the adminis-
tration for regulating and direcling the
flow of funds in accordance with the
requirements of the Plan. And the need
for effective and understanding use of
this weapon is, I think, alrcady part of
the currently accepted thinking on this
subject. 1 have briefly alluded to this
in the Statement of Objects and Rea-
sons.
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[Shri C. D. Deshmukh}

So, with these words, I beg to move
that the Bill may be taken into consi-
deration,

Mr. Chairman: Motion moved:

“That the Bill further to amend
the CaPital Issues (Continuance of
Control) Act, 1947, be taken into
consideration,”

I may inform the House that the time
allotted for this Bill is four hours.

The House will take up Private Mem-
bers' Bills at 3 p.m.

Shri Asoka Mehta (Bhandara): 1
welcome this effort to continue the con-
trol on capital issue in our country. I
agree with the Finance Minister when
he says that the need for such control
is greater today than even before be-
cause there can be no economic plan-
ning, there can be no mobilisation of
scarce resources in the channels desired
without this kind of control. 1 have,
therefore, no disagreement about the
need for such powers in the hands of
the Government.

But I would like to take this oppor-
tunity to rcview the working of these
powers to see how far thcse powers have
been used in a manner that has further-
ed the general policy that was so ably
outlined by the Finance Minister just
now. '

We are all agreed that in the next five
years we shall have to mobilise our
limited resources and utilise them to the
best possible purposes. I do not know
how far the Finance Minister feels that
this measure will be necessary to com-
bat inflation. I personally feel that the
danger .of inflation is quite serious, and
as some economists have pointed out,
there is possibility of a rise in prices
by anything between 30 to 40 per cent.
in the next five years. If that is so,
even as an anti-inflationary measure,
these powers would be useful and neces-
sary.

As far as conserving available re-
sources is concerned, and as the Finance
Minister said, as far as preventing diver-
sion of scarce resources to non-essential
purposes is concerned, may I invite your
attention to one or two interesting cases
that 1 have come across? In 1951-52,
for instance, sanction was given for a
total sum of Rs. 596 crores. Out of it,
sanctions were given to two concerns
for raising capital worth Rs. 5 crores
each: one was the Mamata Films and
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the other was the Everest Filmlands
(International) ; Rs. 10 crores was raised
in respect of both these concerns. I do
not know whether these sums were ac-
tually raised or not. I am afraid I know
very little about the film industry. But
I wonder, when the resources were so
scarce, whether Rs. 10 crores should
have been permitted to be diverted to
the Mamata Films and the Everest Film-
lands (International).

Then again, we have ben told that
this particular measure is to be used
for the purposes of evolving a national
investment policy. I shall go into it in
details a little later. But may I point
out that the Finance Minister referred
to agricultural investments also ? I find
that till 1955, -no separate break-up
figures were given about investments in
agricultural and allied activities, with
the result that it is impossible to know
from the available material—the Fin-
ance Minister perhaps may be havi
the information, but 1 am not able to ﬁl:s
it—as to what percentage, if any, has
gone into agricultural and allied activi-
ties,

Only in 1955, was this particular cate-
gory introduced for the first time. I find
that in 1955, sanction was given for
raising just Rs. 3:2 crores for agricul-
tural and allied activities. It comes to
a little less than 2-5 per cent. of the
total capital for raising which permis-
sion was given during that year.

The Finance Minister has told us
something about regulation of bonus
shares and the rest of it. There, as I
shall try to show in a minute, I do not
think these powers have been well or
adequately used. If we look at the work-
ing of this Act, we find that between
1947 and 1955, in all, permission was
given for raising capital worth Rs. 735
crores. And as the Finance Minister has
pointed out, I believe permission was
granted in all to 2,357 applicants. Now,
there has been a steady fall in the ap-
plications made, or at least the appli-
cations granted, from 375 in 1948 to
220 in 1954. But we arc happy to find
that at least in 1955, the upward move-
ment has started. Out of these Rs. 735
crores, industrials accounted for Rs. 540
crores, and non-industrials accounted for
Rs. 192 crores; or roughly, the break-
up is 73 per cent. as against 27 per cent.
And when we study the year-to-year
fluctuations, we find that the fluctuations
are much greater in non-industrials com-
pared to industrials.
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The point that I would like to make
here is that initial issues between 1948
and 1955 account for only Rs. 260
<rores, or roughly 36 per cent., while fur-
ther issues, to existing companies ac-
count for Rs. 420 crores, or
64 per cent. The Finance Minis-
ter also gave some figures, but I
was not able to catch them properly.
But I believe his figures and my figures
would tally, because the sources are the
same. I find further that out of permis-
sion given for further issues to existing
companies, bonus shares account for
Rs. 917 crores, or perhaps 15 per cent.,
while others account for Rs. 3284
crores. We thus find that initial issues
account for only = third of the amount
for which permission was given; nearly
two-thirds of the amount for which
permission was given was in the case of
existing companies that were trying to
expand themselves.

1 find from Reports on the Progress
of Joint-Stock Companies in India that
is in my hands, that out of a total autho-
rised capital of all the newly registered
<companies in 1952-55, the capital of 80
giant floatations alone amounted to 60
per cent. of this, the share of the gov-
emment companies comes to 26 per
cent.

During 1952-55, that is, the last four
years, out of the total issue of Rs. 357-2
crores, existing companies accounted for
a nét increase of Rs. 124 crores, that
is to say, over 40 per cent. of the in-
creasc was contributed by just 65 com-
panies. It seems that new industrial en-
terprises are few and far between. It is
the old established concerns that are ex-
panding. It is a kind of an industrial im-
perialism, to which I have made fre-
quent references in the past and that
industrial imperialism seems to be con-
tinuing.

I find that at page 8 of the Repor:
on the Progress of Joint-Stock Com-
pgnies (1955) this is what is stat-

ed:

“The Coefficient of correlation
between paid-up capital and chan-
ges therein works out to 0.4343,
This calculation shows that there
is a significant correlation between
the two variables.”

Mark the words ‘There is a significant
correlation between these two variables'.
And what are those two variables?
They are paid-up capital and changes
therein, meaning thereby the larger a
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company, bigger an undertaking, the
greater are the chances of its growing,
expanding and developing. Now most
of these are private concerns. Most of
them are in the private sector. Is it our
national investment policy that the big
should become bigger, and the bigger
should become stiﬁ bigger ?

I have been raising this question over
and over again. The Finance Minister
was good enough last time to tell me that
the matter was under consideration. If I
understood him aright, I would like to
take this opportunity to know from him
whether the consideration has reached
the stage of policy formulation.

The next point that 1 would like to
make is that in 1900, 86 per cent. of
the total paid-up capital of all com-
panies was accounted for by the three
Presidencies, namely, Bombay, Bengal
and Madras. In 1955, the figure has
gone down to just 73 per cent. After 55
years, therefore, the distribution of in-
dustrial enterprises and commercial
enterprises in India is such that they
are still concentrated in certain areas.
The concentration in 55 years has de-
creased only by 13 per cent.

Between 1953 and 1955, permission
was given for capital issues totalli
Rs. 317'4 crores, of which Rs. 154
crores or.roughly 48:5 per cent. was
accounted for by Bombay State,
Rs. 732 crores or 23 per cent. by West
Bengal, while four small States like
Madhya Pradesh, Assam, Orissa and
Andhra together accounted for just
Rs. 12 crores or 38 per cent.

Now, this is a very important question
because, I believe, this leads to the ac-
centuation of internal tensions in our
society, Part of the tension that has
been generated in the recent linguistic
controversy is traceable to this maldis-
tribution not only of industrial enter-
prise in the country but of -industrial
leadership in the country. I have been
inviting the attention of the hon. Fin-
ance Minister to this question on various
occasion. (Interruption). I would like
to invite the attention of the hon. Fin-
ance Minister to this very interesting
study of Occupational Mobility in
American Business and Industry, a re-
cent publication. There are many
things in this book to which I would
like the hon. Finance Minister to pay
his attention. But, I would particulari
draw his attention to page 70, Table 20,
Distribution of 1952 Business Leaders
by Region of Birth and 1900 Adult
Population by Region of Residence. The
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whole of the United States is divided
into 9 regions. If we look at the per-
centage of business leaders born in the
regions and compare it with the per-
centage of U.S. population living in the
region, we find that the productivity
ratio  region-wise — the  distribution
of productivity ratio — fluctuates
between 0:40 to 1:47, say Dbet-
ween I and 34. In regard to pro-
ductivity of different parts of the
United States of America (the produc-
tivity ratio as far as providing business
leadership is concerned), from a study
of 8000 top leaders we find that the
roductivity ratio is between 040 and
47. I would very much like the hon.
Finance Minister to get a study made
of the productivity ratio of business
leadership of our country in different
regions. I'am not aware of any such
study but from what little information
I have, 1 believe that the differences
would be very very sharp.

1 remember the speech that my hon.

friend Shri More made the other day
when he said something about the peo-
ple of Maharashtra and spoke about
their lack of enterprise or of the lack
of opportunities for them to develop
enterprise compared to the people of
Gujerat, for instance.

Acharya Kriplani
Purnea): Opportunities, perhaps.

Shri Asoka Mehta: These social ten-
sions have been expressed on the floor
of the Lok Sabha morc than once. What
are we doing{about it? You claim to
have develope
ment policy. I cannot ceive of a
national investment polic;twh\ich does
not toke into considecation Some of these
basic, Tundamental,: inelectable, sociolo-
gical factors in oufr country.

Then again lhercl!

_ social mobility in
“the hon, Finanze Minister knows that

a right national invest-

'in the United)States of America this
< question has bebn studied with a consi-
derable amount, of thoroughness. In a
recent cffort atfbringing up to date the
studies made by Prof.. Taussigg and
Jocelym in 1928 it has been [qund that
social mobility has increa.scd‘i] in the
United States in the last 25 or 30 years.
Even then I find that there is not a

single instance of a son of a landless’ ' ; sought to be overcome ?

labourer becoming a leader of Jbusiness
enterprise. There is not a sing[ instance
in the whole of the United Stdtes. But,

Shagsipm cuem {5; prise may learn themJ'1 would not wel-
N
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as far as other occupations are concern-

ed, there is a considerablgf amount of
social mobility. On the whole, social
mobility has increased slightly in the
last 25 years,

What is social fmobility in India?
Ours is a caste structure of industries.
Most of our enterprisgs are ultimately
controlled by a limitcdxumber of castes,
coming from a limited number of re-

. gions, What is the natignal investment
policy about this ? It ispho use coming
and telling us that so miny applications
were made ard so any applications
were accepted and sofmany were erratic
applications. That is fiot—and 1 am sure
the hon. Fipance Minister would be the
last personIto say that it is—the be-all
and end-dll of national investment
policy. A national investment policy
thereforej demands a readjustment of
regional 'distribution of business enter-
prise and enterprencurial talentg—to
;idiscover them. That is why I havechn

_~ advocating over and over again the set-

ting up of industrial estates and trad-
ing estates, giving opportunities to the
paoplerin those parts of the country
where 'such talents do not exist ay
and making it possible for them tgfdis-
cover those talents. Let them make"mis-
takes; even if you lose Rs. 50 crores,
I would think that that losgfis worth
making in order that people fwho have
. not got the know-how of industrial enter-

come that all economiic activity in this
country be submerged into the public
sector. The private fsector is necessary
but the private sector is welcome
only if it is not , exclusively oc-
cupied by a few gian‘comerns. organi-
sed by men from litited regions. If
there is room for all, kinds of small
people to work our&:merpﬁses and
through those enterprises ultimately be
sble to get the know-how for indus-
.trial and business enterprise, that way
jlone economic development can take

-

cumulation of capital alone; ecgnomic
development is not the drawing]up of
a plan; economic development is' distri-
buting on the widest possible scale ghe
initiative for enterprise, the desire tojdo,
things and the ability to do things, learn-
ing even through mistakes. Where is
your jnational investment policy where
thesefkinds of facilities are being porvi-
‘ded Where the lack and lag of wages is
Even infthe

‘iPlan I have not found any kind of a

. development

policy to overcome this

lack and lag.
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If wef further study the capital that
has beeh raised or the permission that
has given for raising capital in
1953-55f we find that 20 per cent. of all
the applications accepted, that ig 150 in
all, came from 5 industries] cotton
spinning and weaving, cement, shipping,
rayon and refineries, and they accqunted
for Rs. 139 crores or 44 per cent} Now
on the whole, 1 feel that there is a
broadening of the base and shift in im-
shift in importance] I welcome this
broadeningof the b and shift in im-
portance of different jindustries in our
country. But, I again(would point out
that the weakest link in the chain is that
the distributiopn remains concentrated in
a few areas.] I shall not labour that
point further,

companies or non-Indian resident] com-
panies floated between 1953-55 i
The amount allowed to be issued by
nop-resident companies comes to about
22f per cent. of the total amount permit-
ted. It is one-fifth of the amount that

~I find that the number of non-jndian

le.
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has been permited to be§raised. I do

not know if it is a wise policy; whe-
ther the hon. Finance Minister has
pursuing it knowingly and deliberately.

Again, I find that between 1916-17
and 1954-55, there has been twelve-
fold increase in the total number of
companies, But public companies have
increased only four-fold and private com-
panies have increase mninety-five-fold.
There has been eleven-fold increase in
the paid-up capital. But the paid-up
capital of public companies increased
only by 7'7-fold. The paid-up capital of
private companies has increased fifty-
four-fold and there has been a marked,
ignificant and decisive shift from
}3 vate companies to public companies.
s it a part of our national investment
programme, 1 would like the hon.
Finance Minister to tell us?

The last point that I would like to
make is that 1 find the share of the en-
gineering industry in the total paid-up
capital was 21 in 1920-21; it was 18
in 1938-39 and 2.6 in 1947-48 and it
was 2:8 in 1954-55. Why is it that the
engineering industry in India is not
developing? We arc happy. we are
proud that we are going to fabricate so
much of steel in our country. But, as 1
raised the guestion last time during the
Budget discussion, it is no use setting
up steel plants in the country if ade-
quate cfforts are not made to develop

RN
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engineering industries

factories in our country.

and fabricating

I find that right from 1920-21 to 1954-
55, for a period of about 35 years, the
share of the engincering industries in the

* total paid-up capital in the country con-

tinued to be the same. It fluctuates
between two per cent. and less than
thre per cent. There must be some-
thing wrong. I do not know how we can
say that we have a national investment
policy when some of these points are
not even touched and are not even con-
gidered. 1 lhad hope that the Finance
Minister would not give us merely the
statistical data that anyone of us canp
get by looking |.‘|1p the relevant publica-
tions but would come to grips with
some of these problems that are agitat-
ing us, problems that are agitating him
as much as me. We have raised this
uestion over and over again on the
oor of the Lok Sabha and I must say
that occasionally they have been sym-
pathetically responded to by the Finance
Minister. But 1 believe that in spite
of all the ballyhoo about the Second
Plan, some of these deep-seated
sociological difficulties and ills of
our life are not being attended to
with the seriousness that it deserves.
And 1 would request the Finance
Minister through you to take advan-
tage of this opportunity to tell us fully
what is the national investment policy
that he has before him how far does
he reconcile the conservation of avail-
able resources with the pervention of
diversion of resources to non-essential
purposes with the permission that is
given to this kind of film companies
m the country, how far this evolution
of a national investment policy and
regulation is soundly being carried out
when we find only a few giants coming up
in the country with u big capital. when
we find that nothing has been done
during the last 55 vyears,—1 do not
blame him for the period before the
attainment of our freedom—to change
the industrial enterprise or industrial en-
treprcneurship in the different regions of
this country ? These, to my mind, are
basic questions which we may ignore
only at our period. I hope and trust that
whole we endorse the Finance Minister’s
demand thatthe powers that he has,
be continued, his power will be used
in a manner as will overcome some of
the inadequacigs from which the use has
suffered in the past. I hope the Finance
Minister will take advantage of this op-
portunity to tell us what these mistakes



903 Capital Issues

[Shri Asoka Mehta}

are, if he accepts them as mistakes at
all, and what steps will be taken to cor-
rect them in the future.

Shri C. D. Deshmukh: Maz 1 put
-one question through you to the hon.
Member who has in mind, of course,
very very valid arguments? To what
extent does he think that this can be
:secured by this negative kind of control
that we have over capital issues ?

Shrl Asoka Mehta: Under planning
1 thought that we are not dealing with
negative controls; we are dealing with
‘positive controls. We are willing and 1
'should be happy to give powers which
would make the negative control into
a positive control. But what is the na-
tional investment policy ? He will not
come and tell us that. Once we agree
10 a common national investment Soli ]
I am sure the Lok Sabha would only
be too glad to endow the Finance
Minister with any further powers that
he wants. He has been using the ordi-
nances so freely that he need not ask
for our permission !

Shri C. D. Deshmukh: Wc are deal-
ing with only one instrument here. The
national investment policy of the kind the
hon. Member wants has to be implement-
«d through various other instruments
also. They are a part certainly of
national planning, but 1 am only
wondering whether they are part of a
measure like this. In other words, one
should discuss it; but why does he ex-
pccl? me, piloting this Bill, to discussall
that

Shri Asoka Mehta: As the Finance
Minister himself in his opening obser-
vations stated, this power to control
capital issues is required for a variety
of reasons and he listed those reasons
in a manner which 1 can never rival.
Having done that, he is asking us for
these powers becausc they are needed
for the objectives that he has outlined
before us. Those objectives are very
<comprehensive,. Whatever has been done,
how has been the working of the capi-
tal issue control for the last 7 or 8
vears 7 My contention is that the Act
has not operated in a manner which
would be consistent with the larger
national interest, with the larger national
investment policy that we are pursuing
—may be through other measures. I am
not saying that through this measure
alone everything can be done. 1 hope
the Finance Minister will not think that
1 am so stupid. But I am trying to point
out that the working of this particular
measure should be in conformity with
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the wider aims. He made certain gene-
ral observations; he said that we should
have a national investment ﬂolicy. 1
should like to know how far he accepts
some of the ingredients of the national
investment policy that 1 have placed
before him. 1If he accepts them, then it
is up to him to show how far the work-
ing of the Act in the past has been in
conformity with that policy. If it has
not been in conformity, what steps does
he propose to take now ? It may be
that this particular instrument is one of
the minor controls, but the minor con-
trol has got to work in harmony and
has got to work in proper co-ordination
with the general policy.

Mr. Chairman: That is what the
Finance Minister says.

Shri Asoka Mehta: Does he accept
then that in the last seven years it has
not worked in conformity ?

Shri C. D. Deshmukh: That is exact-
ly my quarrel with him. It could not
have been worked through this Act
alone. Let us for the sake of argument
say that many other things should have
been done to give a proper form and
shape to the national investment policy.
But T am still puzzled as to how all
these desirable ends could have been
secured through a negative piece of
control like the capital issue control.
For instance, I might just mention that
we have the Industries Development and
Regulation Act, under which licences
are given in regard to expansion or es-
tablishment of new industries through
Development Councils and so on and
so forth, That is quite an independent
domain, if I may say so, which belongs
1o my colleague, the Commerce and In-
dustry Minister. Certainly there is co-
ordination between the Commerce and
Industry Ministry and the Finance
Ministry in regard to this matter at
ministerial and other levels. 1 am sorry
1 am making a speech, but I am very
anxious to make this point clear be-
cause I am anxious to know how this
particular Act either could be amended
or could be worked by itself so as to
secure the ends which the hon. Member
has in view. That is why 1 am emphasis-
ing these matters. There is the Small-
scale Industries Board, for instance, 1
am quite certain that with the Plans
that we have formulated and the monies
that have been placed at their disposal,
it would be possigle for them to do some-
thing in the matter, a very desirable mat-
ter which the hon. Member has mention-
ed. But I would like to know for my
guidance how this particular Act could
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have been changed and how, after get-
ting the Act amended, this itself could
be operated 3o as to secure some of the
results.

Shri Bansal (Jhajjar-Rewari): Will
you allow this dialogue to continue bet-
ween two hon. Members ?

Mr. Chairman: This an important
question.

Shri C. D. Deshmukh: [ am not
indulging in a dialogue. I am address-
ing my arguments through you. Does
the hon. Member object to my address-
ing my arguments through you even if
you call it as a dialogue between a
Member and the Chair ?

Shri Bansal:
it at all. I was only saying
hon. Members....

Mr. Chairman: The hon. Member,
Shri Asoka Mehta, may kindly send his
concrete  suggestions to the Finance
Minister. The Finance Minister has said
that he would welcome them. I am sure
&e Finance Minister will consider

em.

Shri Asoka Mehta: I thought [ have
been very concrete and precise. My con-
tention has been that this particular
Act should be operated in a manner
that would be in conformity with the
larger national investment policy. Noth-
ing is gained by saying that as far as
the development and control of indus-
tries is concerned, it is with the Minist
of Commerce. 1 am not concerned wi
that. The Government is one that the
requisite co-ordination is to be brought
about. We had full five years when we
had planned economy or economic plan-
ning in our country. During this period
of five years, surely the working of the
Capital Issues (Control) Act should
have been such as would have furthered
the general interest or the general policy
that we have in view. I am not saying

I am not objecting to
at other

that this can be done by this particu-

lar Act alone.

The powers of the Minister of Com-
merce and Industry and the powers of
the Minister of Production can all be
brought ether. What should be the
nature of the co-ordination in the Gov-
ernment—it i3 more than I can say.
But I am sure a machinery can be devi-
sed whereby this piece of legislation
does not remain purely formal as I
find it to have been. Some a]:mlemtiom
are made and except where appli-

cations themselves are of an. erratic
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character, the rest are automatically ac-
cepted. It does not lead to those four-
fold objectives that the Finance Minister
mentioned during his initial observa-
tions,

Shri Bansal: 1 must at the outset
explain that 1 was not objecting to the
dialogue or speeches that were being.
made. I was just saying that there are:
other Members also anxious to speak.
If there was any misunderstanding about
that, 1 want the Lok Sabha to take it
in that light.

The dilemma, unfortunately, of thc
Finance Minister has been that, while
my friend Shri Asoka Mehta has been
singing his tune at the wrong window,
the Finance Minister is responsible for
it because he was coaxing him to do that
when he stated that the object which he
had in view in implementing this Act,
the life of which we are extending was.
to have three of four ancillary policies.
the national investment policy being one
of them. My contention is that this.
Act has really nothing to do with the
wider national investment policy. It is
a very small Act and it mostly, lays.
down as to the manner in which it has
to be implemented. In my opinion it
does not lay down anywhere at all as
to what the broader policies are going to
be. There is no mention here of the
national investment policy or control-
ing the issue of bonus shares or keeping
a particular proportion between the capi-
tal structure of the companies. Its pur-
pose was—it even NOW remains—very
limited and that is to conserve our capi-
tal resources and see that they are divert-
ed only to such ventures which are
necessary—in 1943—for the conduct
of war &—after that—for the purpose of
our national development. 1 do not know
how far it has served this policy. Per-
haps in the war time it might have done
it. But even from what the Finance
Minister has said, 1 do not think it is
such a very important piece of legis-
lation because he said that during the
last three or four years capital issues
to the extent of Rs. 50 crores—he may
correct me if I am wrong—had been
checked by this Act. This amount is
not the correct index because Rs. 50
crores are just the capital for which per-
mission was asked for. 1 do not know
what percentage of the capital for which
permission is asked for would actually
fructify. Perhaps it may be forty or
fifty per cent. There are no figures. From
the figures which are issued, perhaps it
would appear that the percentage is not
over forty or fifty. But even if it is.
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fifty per cent, all that this Act has been
able to do is to eliminate investment to
the extent of about Rs. 25 crores over
a period of three or four yeurs. Frankly,
1 do not think that is a great achieve-
ment on the part of this particular Act.
We should not forget that a very large
sphere of the work which is supposed
to be done by this particular Act is done
by various other pieces of legislation,
The hon. Finance Minister himself re-
ferred to the Industries Development and
Regulation Act, The main instrument
for controlling industrial development
and therefore directing investment in
certain desirable channels is there and
not in this Capital Issues Control Act.
That Act covers a very wide field. There
are very few industries of any signifi-
cance which are really outside the scope
of that Act. Therefore,'I should imagine
that all the national investment policy
which Shri Asoka Mehta had in mind
is taken care of by the Industries (Deve-
lopment and Regulation) Act.

[PANDIT THAKUR Das BHARGAVA in
the Chair)

I should imagine that under that Act
this particular aspect is being looked
after quite satisfactorily. My complaint
is that even when some of the applicants
are given licences under that Act, the
Conrtoller of Capital Issues sits down
and takes unnecessarily long time in
sunctioning the issuc of capital. I do
not like to mention particular cases
but I would like the Finance Minis-
ter go into that and see as
to what are the reasons which weigh
sanctioning applications which come
through the Industries (Development
and Regulations) Act and which ure
passed by the licensing committee. Why
should those applications take so much
time in his department., We heard some
time back that there was some sort of
a4 joint committee which was sitting
where officers of this department as well
as of the various other licensing depart-
ments were sitting together to see that
the time-lag between the sanction of the
application by one department and the
other department was rcduced. I have
no doubt that it must be happening in
a large number of cases but stil there
arc some cases where this delay occurs
and I would like the Finance Minister
to look into such cases.

Shri C. D. Deshmukh: 1 am sorry to
open another dialogue but 1 would like
to ask whether the hon. Member believes
that the field covered by both these
Acts is exactly the same in that that a
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licence must automatically be followed
by the grant of permission for capital
issue. That is not the case.

There are certain powers. I give an
instance. I licence is given to a certain
company. Now, if they want to issue
shares or to make some kind of special
issues, that becomes a matter of capital
issues and not a matter of licensing
under the Industries Development and
Regulation Act.

Shri Bansal: [ fully agree and I am
thankful to the Finance Minister. But
the type of case which I have in view,
as {ar as | know, is a straightway case
and therefore, there was no such com-
plication of the type involved. There
are a few such cases and I think it will
be worth the Finance Minister's while
to look into them.

The Minlster of Revenue and Civil
Expenditure (Shri M. C. Shah): Will
you kindly send them ? I would request
the hon. Member to send his cases to
us so that we may be in a position to
find out whether there has been any un-
necessary or undue delay.

Shri Bansal: I will be glad to forward
to the Finance Minister such cases as
I have in my possession. All that I was
trying to point out was that within a
certain field both the Industries (Deve-
lopment and Regulation) Act and the
Control of Capital Issues Act overlap-
ped each other and within that field
there should not be a great wastage of
time, /

Mr. Chairman: Now, the hon. Mem-
ber may resume his seat. It is time for
private Members' business.

Shri Bansal: 1 have got a lot more to
say on this. Will [ be allowed to continue
my speech ?

Mr. Chairman: Certainly.

3 P.M.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS -

FORTY-FOURTH REPORT

Shri Altekar (North Satara): I beg
to move:

“That this House agrees with
the Forty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 22nd February,
1956."

This is a report in connection Wwith
the categorisation of four Bills and they
are all categorised in clause (b) of the
report. There is also another item In
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Bills and Resolutions
connection with the allotment of time for
those Bills. The time that is allotted for
each Bill is also stated in the report. I
move that the report be agreed to by
the Lok Sabha.
Mr. Chairman: The question is:
“That this House agrees with the
Forty-fourth Report of the Com-
mittee on  Private Members' Bills
and Resolutions presented to the
House on the 22ad February,
1956.”
The motion was adopted

INDIAN PENAL CODE (AMEND-
MENT) BILL
(Insertion of new section 170A)
Dr. N. B. Khare (Gwalior): 1 beg
to move for leave to introduce a Bill
further to amend the Indian Penal Code,
1860,
Mr. Chairman: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860."”
The motion was adopted

Dr. N. B. Khare: [ introduce the
Bill.

INDIAN PENAL CODE (AMEND-
- MENT) BILL

(Insertion of new section 427A)

Shri Raghunath Singh (Banaras-Distt.
Central): 1 beg to move for leave to
introduce a Bill further to amend the
Indian Penal Code, 1860.

Mr. Chairman: The question is:
“That leave be granted to intro-

duce a Bill further to amend the

Indian Penal Code, 1860."

The motion was adopted

Shri Raghunath Singh: 1 introduce
the Bill.

PROCEEDINGS OF LEGISLATURES
(PROTECTION %TL{EJBLICATION)

Shrl Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareil Distt.—
East): I beg to move for leave to in-
troduce a Bill to protect the publication
of reports of proceedings of Parliament,
State Legislatures and their Committees.

Motor Vehicles 910
Amendments Bill

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to protect the publica-
tion of reports of proceedings of
Parliament, State Legislatures and
and their Committees.”

The motion was adopted

!'3. 1?ln-l Feroze Gandhl: 1 introduce the
111.

MOTOR VEHICLES (AMEND-
MENT) BILL

(Substitution of section 65, etc.)

Mr. Chairman: Shri M. L. Dwivedi
and Shri S. V. Ramaswamy are not pre-
sent here, So, we shall take up the fur.
ther consideration of the following mo-
tion moved by Shri T. B. Vittal Rao
on the 16th December, 1955:

“That the Bill further to amend
the Motor Vehicles Act, 1939, be
taken into consideration.”

Out of two hours allotted for dis-
cussion of this Bill, two minutes were
taken on the 16th December, 1955, and
therefore, one hour and 58 minutes are
still available. Shri T. B. Vittal Rao may
continue his speech now.

Shri T. B. Vittal Rao (Khammam):
This Bill seeks to regulate the condi-
tions of work of the workers in motor
transport. The principal Act refers only
cursorily to the working conditions and
the hours of work of the workers in this
industry, There is no further provision
for transport workers., Under the exist-
ing conditions in India today, there is a
lot of scope for the development of road
transport in view of the fact that the
railway transport system has not been
able to catch up with both industrial and
agricultural development of the country,
Even railway transport, from the figures
that I will frcsenl before the Sabha, is
comparatively meagre. Only the other
day, the Chairman of the Railway
Board, while addressing the Institute of
Engineers at Bhopal, has given the fol-
lowing facts, The facts are very reveal-
ing. He has compared the routc mileage
of railway transport in India to that of
various other countries. In India, for
an area of 1,000 sq. miles, we have 27
miles of railway. In the United States,
it is 74, that is, three times that of In-
dia. In the United Kingdom, it is 204
which is 7-6 times. I have got the figures
for Canada, France and Japan which

# Published in the Gazette of India Extraordinary, dated 24-2-1956, pp. 39 to 42.
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are. definitely more than that of India.
If you take road transport in India,
you will find that we are far behind
the times. Of course, 1 am not unaware
of the facts that we have to contend
with great difficultics, but the position is
this. The ratio of population to the motor
vehicle in ltaly 1s 66; in the United
Kingdom it is 50; in the USSR it is 107.
In India it is 1,188. Even in Japan it
is 203. In Canada there is one motoi
vehicle per every 4°9 of the _ﬁfpulation
and in the USA, it is 3:0. This is the
position in regard to transport. In a fast
developing economy like that of ours,
there 1s very great scope for the deve-
lopment of the road transport industry,
because the railways have not been able
to carry the goods and the passenger
traffic of the size obtaining here. If you
just have the figures compared with
other .countries, you will find that for
India, for one lakh of population, we
have got a railway route mileage of 9.
In the United States of America, it is
138, which is just 15 times more than
that of India. In the United Kingdom it
is 37, which is four times. In Canada it
is 272 which is 30 times. In France it is
60, that is, 6-6 times more than ours. In
Japan it is 14, that is 16 times more
than that of India. This gives us an idea
as to what extent the road transport sys-
tem could play in the economy of our
country.

Even regarding per capita passenger
miles, it is only 103 in India as against
181 in the United States of America,
406 in the United Kingdom, 184 in
Canada, 384 in Francc and 599 in the
USSR. The position is the same regard-
ing goods traffic. So, until and unless
the road transport is developed we will
not be able to progress. Today, in our
country, there are nearly four lakhs of
workers in the road transport system and
of this very nearly 80,000 are employed
in the nationalised undertakings of the
various State Governments. Then, about
three lakhs of workers are employed
under the private operators. It is very
amazing to see that though the Inter-
national Labour Organisation adopted
a recommendation—No. 67—concernin
the regulation of work and rest peri
in road transport as long ago as 1939
with subsequent madification, this ILO
convention was not ratified by our Gov-
ernment. Also, when we raised this issue
in the Lok Sabha two years ago, we
were told by the then Labour Minister
that he would be bringing forward a
very comprehensive Bill. en we asked
him about the ratification of the con-
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vention also, he said the same thing.
But today nearly after 10 years aftar
the modification, our Government have
not yet thought fit either to ratify that
convention or improve the working con-
ditions of the workers. I cannot under-
stand how these workers were neglect-
ed. In our country, as long as four years
ago, we brought in a legislation modi-
fying the old Mines Act, 1923, which
covered about eight lakhs of workers.
employed in the mining industry. Simi-
larly, we brought in the Plantation
Labour Act in which I am told nearly
11 lakhs of workers are covered. Though
the implementation of the Plantation
Labour Act has been very halting and
even though the rules have not yet been
framed notwithstanding the fact the
Act was passed five years ago. Yet, Gov-
crnment thought it necessary that an Act
should be enacted. But, unfortunately,
nothing has been done for these wor-
kers though they are doing a very im-
portant work. If we take the figures
giving the taxes on the various consti-
tuents that go to make the road trans-
port service, we will know how much
they are. Tax on motor spirit has
brought Rs. 37 crores; tax on motor
vehicles has brought Rs. 13 crores and
so on, and the total amount comes to
Rs. 56 crores. Yet, nothing has been
done by the Government for the wel-
fare of these people. Since we are
advancing towards a socialist pattern of
society, I hope that at least within the
coming few months, something practi-
cal and real will be done to the wor-
kers, so that the workers will really feel
that a socialist pattern of society has
been inaugurated.

Coming to the other aspects, the
various labour legislations existing in the
country like the Payment of Wages
Act, Standing Orders under the Indus-
trial Employment Act, Employees’ Pro-
vident Fund Act etc. are not enforced
in the case of the workers in many
States, even though road transport has
been nationalised there. One has mercly
to look at the profits made by these
nationalised undertakings; they are so
huge and we fail to understand why no
legislation has been enacted for the
workers., Recently, I was going through
a report published by the State Govern-
ment of Mysore. There they have given
some figures of gross earning etc., in
the road transport service. In 1948-49
they had a capital of Rs. 17-76 lakhs
invested it the road transport service in
the Mysore State and the gross arnings
durmg that riod amounted to
Rs. 13-17 lakhs. With a little increase of
Rs. 4 lakhs in the capital—the capital
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went up to Rs. 21 lakhs—the gross
carnings increased to nearly 34 times.
The capital was increased by one-fifth
only, but the gross earnings increased
to nearly 34 times. The story is the same
even with Hyderabad State, Hyderabad
was the first State in India which na-
tionalised road transport as long ago as
1932, Even after 24 ycars, the condi-
tions of the workers are not regulated
by any statutory provisions. Because
the road transport services were integ-
rated with the railways, some of the
rules and regulations applicable to the
railways are automatically applied there
to the road transport workers also.
Therefore, the condition of the road
transport workers in Hyderabad is
a little better than in other States, but
much more has to be done. The same
is the case with the various other State
Governments also, like Madhya Pradesh
or West Bengal. They have been making
good profits. Similarly, the private enter-
prises also have been making good pro-
fits. A man who started his motor_ ser-
vice with *one lorry or bus, within a
few years owns 10 lorries and 25 buses
and becomes a big magnate in that part
of the country. This is the story
of every private businessman. They have

been making huge profits at the
cost of the workers. The wages
of the workers are very low.

The

avera&: earning of a driver is
Rs. 45 to Rs.

55 a month. This is the
average for the whole country; let not
the Minister take the case of Hydera-
bad and say that it is higher there.
For conductors, the average is Rs. 35
to Rs. 45 per month. Of course, in some
motors transport systems like the T.V.S.
there is some sort of amenities for the
workers. But, taking the whole of India,
one finds that though the private opera-
tors or the nationalised undertakings
have been making good profits, there
is not much progress towards improving
the conditions of the workers. The
wages have been so low. In 1946 the
Rege Committee went into the condi-
tions of the various industrial workers
in the country, including the conditions
and wage-scales of workers in road trans-
port services. But he also failed to give
any award on the ground that the ser-
vices are so widespread. Therefore, a free
hand has been given to the owners to
exploit these workers. Let us take into
consideration the improvement that has
taken place in the transport system. For
example, a driver who was omly driving
a 32 or 28 seater bus, has now to drive
a 52 or 45 seater double decker or om-
nibus; but he is not paid any extra al-
Jlowance. Nothing has been done to

3- -9 Lok Sabha
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improve his conditions and the same
conditions continue. I could not under-

how these workers came 1o be neg-
lected in this fashion deliberately. In-

stead of improving the condi-
tions, our inister for Tran-
sport, Shri L. B. Shastri, intro-

duced a Bill in the last session to amend
the Motor Vehicles Act. What has he
done ? There are various clauses, but I
will refer to the clauses which affect the
workers. In that amending Bill, he has
provided for increasing the licence fee
and the renewal fee for a driver from
Rs. 5 to Rs. 11, and has also enhanced
the punishment for accidents. There is
no security for these workers who are
engaged in this very hazardous profes-
sion; on the other hand, the Bill pro-
vides for enhancing the licence fee, not
only that, but also for enhancing the
punishment for accidents.

The other day 1 was present at
the meeting of the Labour Panel
called by the Planning Commission.
There we were ‘discussing the chapter
that is s:t:oin#I to be included under labour

licy in the Second Five Year Plan.

here in one clause it was stated that
legislation would be brought for regulat-
ing the conditions of work in the cons-
truction industry as well as road trans-
port. When 1 enquired of the Chairman,
Shri Gulzarilal Nanda, when the legis-
lation will be brought, whether it will
be brought in the beginning or at the
fag end of the Plan period, he declined
to give me any assurance. He said that
the Planning Commission is concerned
only with Plan period and whether it
is enacted in the first year or the last
year of the Plan, they are not concerned
with it. After that, our organisation, the
All India Trade Union Congress, receiv-
ed the agenda of the subjects that are
going to be considered in the Standing
Labour Committee meeting which is to
be called in the month of April. This
Standing L.abour Committee has not mect
since August 1954. Though it is sup-
posed to mect every six months, for
eighteen months there was no sitting of
this Committec. Now this Bill will be
discussed in that Standing Labour Com-
mittee. Here again the halting and in-
different attitude of the Government
towards the transport workers is reveal-
ed by the fact that the legislation they
propose to bring forward during the
Plan period will only cover those wor-
kers engaged in nationalised undecrtak-
ings but not those under the private
owners.

In the Bill which I have brought for-
ward I have made a provision that no
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worker operating the vehicle, that is,
drivers as well as conductors shall
have to do more than seven hours’
work I have deviated from the Factories
Act and the Mines Act because of the
fact that the responsibilties which a
driver or a conductor has to discharge
in the performance of his duties are
slightly different. That is why I have
made it 7 hours instead of 8 hours.
These drivers, when they drive omni-
buses and double-deckers, get exhausted
uickly and when they have to drive in
the roads with heavy traffic they will
have to drive with great care and all
the sense organs have to be active. They
will have to do things with mathematical
recision whether it is in applying the
rake or  stopping the vehicle. They
have to do that with care. That is why
I have provided for 7 hours a day.

Then, it is a common thing in a
factory or in a mine to pay overtime
wages. On the same basis, just as we
pay double the normal rates for over-
time work done, I have also made a
provision that overtime work should be
paid at double the rate.

1 have also provided for a weekly
‘off’. It is very disgusting to note that
even in well flourishing nationalised
undertakings, which have been spend-
ing huge sums of money for the cons-
truction of big offices, the workers are
not given a weekly off. There were some
cases where off was given once in 21
days. Just as the 30 lakh workers who
are covered by the Factories Act enjoy
weekly off, have also provided for
weekly off. Even under the Minimum
Wages Act, wherever minimum wages
are applicable, weekly off is given; not
only given, but they are paid for. 1
have not brought any extraordinary
provision in this Bill.

1 have provided that work during
night should be paid for at double the
rate, 1 think 1 need not elaborate this
point. The motor drivers have to be
more careful during night than day-
time.

Absolutely there is no provision for
medical attendance. Though under the
various Acts like the Plantation Labour
Act, Mines Act and other Acts some
sort of provision is made for the wor-
kers, here these people are left to their
fate pr to their own resources to fall
back upon.

Just like other workers these workers
also should have canteens.
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Then I have asked for the provision
of rest houses for these workers. During
the night when these workers go about
50 to 60 miles away from the head-
quarters, sometimes even 100 and 150
miles, they will be able to return only
the next day or the next night. During
the night they are compelled to sleep
in their buses or in their lorries. When
it is a lorry, they are exposed to the at-
mosphere. This is nothing unusual. The
railway workers are provided with rest
houses. Our Railway Minister only yes-
terday with a little amount of gusto
announced the establishment of holiday
homes.

Shri Nambiar (Mayuram): But he
is absent today though he is the Minister
for Transport.

Shri Nambiar (Mayuram): But he
holiday homes for the employees of the
railways where the railway workers can
spend their holidays with little expen-
diturc. But here 1 am not asking for
holiday homes for the transpqrt workers
though they richly descrve it in view of
the work that they have to do. T am
asking that they should be provided with
rest homes so that they can sleep pro-
perly and they can take the steering
quite refreshed so that they can drive
carefully without any accident.

Today transport workers. especially
those who are under the private owners,
do not have facility for leave at all,
1 have made provision 1n tiis Amending
Bill for leave. It is quite natural after
putting a service of a year or a few
months, in order to discharge his domes-
tic responsibilty or to perform certain
social functions or even for health re-
cuperation, to take some leuve. Today
these workers do not get any leave.
They are left to the whims and fancies
of the owners or the inasier under whom
they serve,

After serving in this industry for a
period of 15 or 20 or even 25 years,
when he is unable, in his old age, to
carry on his duties, he is simply thrown
out, without any provision being made
either for pension or provident fund.
There are several thousands of workers,
in the nationalised industries, for instance
in Hyderabad there are 5,200 workers ;
it cannot be more than 20,000 workers,
who enjoy the benefits which accrue
from the Employees Provident Fund
Act. Sometimes, some form of gratuity
is provided. I have suggested a provi-
sion that the employees in this industry
should be made members of the Em-
ployees provident fund. There are today
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only 14 lakh workers who are covered by
the Employees Provident Fund Act. The
Labour Minister is thinking of extending
this Act to those industries covered
under the Factories Act and baving
10,000 workers. 1 earnestly hope and
trust that the Minister will agree that this
should be done.

Coming to gratuity, of course, I have
got another Bill here, which has not
been so successful as this Bill to get a
priority in the ballot, that all workers
should be given a gratuity. There are
some industries where a gratuity is pro-
vided, however meagre it may be. In
some factories, at least 15 days’ wages
are given as a gratuity for every year of
service rendered. They get it when they
retire. The workers in this industry
should also be given this benefit.

Finally, I have made a provision for
insurance. These workers, because they
have to perform hazardous and danger-
ous duties, easily come across accidents,
bodily injuries and other things, ! have
inserted a provision that these people
should be insured by the employers. As
I have pointed out earlier, the Govern-
ment is getting nearly Rs. 56 crores by
way of taxes and various things. In
view of the fact that the road transport
industry has to play a very important
and vital role in the cconomic develop-
ment of the country, unless and until
the workers who are manning this huge
road transport system are looked after
and statutory provisions made regulating
their conditions of work, I am afraid, it
will lead to a lot of heart burninl and
a number of industrial disputes. Alfeady,
‘we are having a numbér of industrial
disputes. Unless the conditions in regard
to bonus, hours of work, holidays,
wages, etc., are improved, the transport
system, 1 am afraid, will be dislocated
and thereby, our Second Five Year
Plan will be in jeopardy. Therefore, 1
make a fervent appeal to our Labour
Minister, . . ..

Shri Nambiar: He is not here.

Shri T. B. Vittal Rao : He is represen-
ted by the Deputy Labour Minister,

Shri Nambiar: Of course, his repre-
sentative is here.

Sbhri T. B. Vittal Rao: [ appeal to
the Labour Minister who has been the
President of the road transport workers
in his province. T hope he will see that
a judicial committee at least is appoint-
ed to go into the wages obtaining in
this industry. ‘We have been appointing
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a number of tribunals. We have a Coal"
tribunal for the coal workers, a Bank
tribunal for the bank Employees. We
are going to have wage boards for other
workers. I would appeal to the Minister
to appoint a committee to enquire into
the wage-scales obtaining in this indus-
try. This Bill has not come a day too
early. There is urgent need for this and
the time is ripe. As the nerve system of
our entire economy is concerned, I hope
and trust that the Labour Minister will
agree to this Bill.

Mr, Chairman: Motion moved;

“That the Bill further to amend
the Motor Vehicles Act, 1939 (Sec-.
tion 65) be taken into considera-
tion.” '

Shri Bansilal
oppose the Bill,

The Bill which has been moved seeks
to get section 65 of the Motor Vehicles
Act amended and it is desired that cer-
tain provisions be inserted in the place
of the present section 65. The Mover
of the Bill has laid stress upon the
pitiable conditions of the workers em-
pl(;yed by the various transport owners.
I doubt if any piecemeal legislation or
an amendment here or there in the
Motor Vehicles Act can improve the
position. A few days back, the Govern-
ment have taken the decision—a wel-
come action—about the nationalisation
of insurance business in the country. I
submit that nationalisation of motor
trangport is not the least important. It
is overdue. I think that is the only way
whereby the pitiable conditions of the
workers, could be improved. I associate
myself with the feelings expressed by
the hon. Member, but I disagree with
him and oppose the Bill on the ground
that any amendment of this sort will
not help in any way. It is high time that
the Government take steps for the na-
tionalisation of the whole motor trans-
port business in the country. The hon,
Member made a point that instead of
the State Governments, the power should
be taken by the Central Government.

Shri T. B. Vittal Reo: No, no. I did
not say that.

Shri Bansilal: [ thought that was
one Oé; the objecufotfh the Bilé.. %l!l
way, the purpose of the amending
is that certain facilities should be givea
to the transport workers.

But, I think, my hon. friend the
Mover of the Bill has seen only one
side of the picture. I may remind him

(Jaipur): I want to

.
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[Shri Bansilal) Shri A. K. G (Cannanore). 1
only wish to add a few words to what

that all the transport owners are not i is Bi
big capitalists holding a number of has been said by the Mover of this Bill.

buses or trucks. I have got some experi- My fri id j

i . A y friend said just now that there
ence of the rural side in this connection. should be nationalisation of transport
There are transport vehicle owners who and then only all these evils can be

own only one bus or one truck and remedied. We are also not agai
A _or on . gainst na-
:ﬁh{ ;re likmg thcbir livelihood out of tionalisation of transport. But [ have to
at. Another trouble recently has been point out to my friend that there are cer-

—1 would like to draw the attention of tain States in India where trans

. L port has
:h:s]quer:dmem—that permits are reck- been nationalised where the condition
e e of the workers is rlaTot any the better.

On some routes there is business onl Conditions in the different States where
for one or two buses, but pe:rmit:ss l?avi transport has been nationalised, as for
been given for 10, 15 or 20 buses with example Madras and Travancore-Cochin
the result that the man gets a turn once State, are different. There must be cer-
in a week or so. If all the facilities tain statutory provisions so that there
that are provided under this Bill are may be uniform conditions. Nationali-
to be given to the driver of that one sation of transport is, of course, good,
bus, I doubt if that man who somehow but before that somcthing has to be
or other got a permit for running the done because it is this section of wor-
bus and gets a turn to put his vchicle kers that has been neglected for which
on the road once a week or so will be nothing has been done for the last so
able to run the bus on that route. many years.

So, this piece of legislation Road transport occupies an important
help.’ It will rather cosfuse the c;.;;ﬂ:: position in the development of the eco-
and will bring difficulties to so many nomy of our country. It can provide
small bus owners that it will completely transport at a cheap rate to the remote
ruin the transport on the rural side. areas. We have set apart some amount

in the siccond Five Year Plan fct)ll; trar[ljs-

We have n i port. So, it is very necessary that the

ple are ve;-); aarl;;lio?.uds :ot :“:ta ¢ m condition of transport workers should

in the rural side, particularly in rough be looked into.
areas of the rural side, and they have to

be encouraged. Of course, the conditions The British were not interested in
in the_ Cles” are Sorent wione big  road transport. They did not care for
u‘.nspon mpanie’ are mn.ﬂ.in.g t.hcil‘ 1t be_cal.:lse thell' interest was Oﬂl}' tor

buses. So far as the cities are concerned, supplement railway by road transport.
the spirit of this amendment is all right, The railway being a dominant British

but i concgn, It got patronage from the
cond?&ﬂngnﬁ."%e srl:,?-:}d,igeo't forget the Govgnnment. and road transport was.

negleg:;:d. ]That “]f]a:d ﬂt!: reﬁson w‘:‘ayh;gcy
i i enacted a law ca ¢ Motor Vehicley
miﬁi':,tmﬂ;ef &;T:ﬂ‘{bmﬁsﬁgﬁﬁhﬁfm“ﬁ Act of 1939, Before transport is nationa-
try are employgd in this transport busi- lised this Act of 1939 has to be substi-
ness and their fate, their comforts, their tuted by another Act.

amenities and their lives are not as

ha s ) ; There are two reasons for this. Sec-
Do o ey ehould B M2 Frend oGS o e et of 1939 provides for
pulsory insurance for these workers. 54 hours of work in a week and 9 hours
But there are so many things which a day. Workers in other factories do
have to be examined, what facilities can not have to work for 9 hours a d“’"_j
be given 10 these workers and what can- Not only that. There is also a sprea
not. All that cannot be done now look- over, so that before starting and after
ing to the nature of the work. It is finishing the work the worker has to
on]y pmib]e to he]p the transpon wor- sPend some time, so that the over-alt
+ kers when Government nationalises it. time comes to about 12 hours a day.
So, I submit that this Bill will not The second reason is that arbitrary
help in any way to ameliorate the con- powers have been given in the Act of
ditions of the transport workers. The 1939 to the police, so that it is impos-
only remedy liecs in the immediatc na- sible to run the buses. On any small
tionalisation of the transport system of issue saying that the speed is more or

the country. that the break is not good, they cam
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stop the running of buses, with the re-
sult they have to be bribed from top
10 bottom. A person who owns about
ten buses told me that he has to spend
rcgularly Rs. 120 per day because he
has to bribe everybody. It he does not
do that, he will have to spend more
money. So, this is misused also. They
cun spend some money and get favours
under this Act.

So, these powers given to the traffic
and police constables may be taken away
and some other administrative body
may be set.up.

In many cities even where there is
nationalisation, ordinary laws applicable
to other workers like the Industrial Dis-
putes Act and the Payment of Wages
Act, are not applicable to the transport
workers. That is another reason why
this Bill has been brought,

1 understand the difficulty mentioned
by my friend about small motor owners,
but this practice can be adopted, which
has been done in other parts also, of
20 or 30 people forming a union so
that the expense of the union as a whole
will be less than what otherwise the
men will have to incur.

My next point is in regard to the
provision of rest-houses. In the interior
parts of the country—I can speak for
my part of the country—very often, the
buses have to halt at places where there
will not even be a tea-shop where the
driver can have somc tea. Sometimes,
the drivers and conductors have to sleep
for the night also in those very places.
And as you know, they will not be able
to sleep well in those interior places,
because the mosquito trouble might be
there, the area might be a malaria-ridden
area and so on. In the absense of any
rest-houses in those places, the drivers
and conductors are obliged to sleep in
the open; this not only affects the health
of the transport workers, but also the
running of the buses and the safety of
the passengers. It is very necessary there-
fore that there must be rest-houses pro-
vided at the terminii for the convenience
of the transport workers,

~ T now come to sickness leave and
sickness benefit. In other countries, there
are sanatoria where the transport wor-
kers and the railway workors are com-
pulsorily asked to go and take rest for
at least one month in a year. Similar

24 FEBRUARY 1956

(Amendment) Bill 922

benefits should be extended to our wor-
kers also. This is what has been provid-
ed for in clause 16 which reads :

“....every transport worker
shall be entitled to obtain from his
employer sick leave with full wages
for a period of fifteen days and half
wages for any period over fifteen
days and upto one month provided
a qualified medical practitioner cer-
tifies to that effect.”

The benefit of the provident fund and
gratuity also should be extended to our
transport workers. The Bill seeks to
provide that the provisions of the Em-
ployees’ Provident Fund Act shall be
made applicable to the transport wor-
kers. A similar provision has been put
in for gratuity also. As the Mover has
ﬁointcd out, in the transport industry,

uge profits are being made, and there-
fore, these benfits can easily be extended
to the workers.

There should also be compulsory in-
surance of all motor transport workers.
As has been stated in the memoran-
dum regarding delegated legislation,
there are greater chances of accidents in
motor transport, and therefore it is
necessary that all transport workers are
insured. The rules for the same relating
to premium, periods of contribution etc.
may be frumed after full consultation
with all parties concerned.

These arc some of the important
points to which 1 would like to draw the
attention of Government. Either they
should accept this Bill, or they should
bring forward their own Bill making pro-
vision for all the important benefits to
be provided to motor transport workers.
Road transport workers have been neg-
lected very much for a long time, and
it is therefore high time that Govern-
ment do something for them.

It was when the Britishers were there
that this Motor Vehicles Act of 1939
was passed. And there are so many
loopholes in that Act. Some of its pro-
visions also run counter to the provi-
sions of some of the Acts that we have
passed after 1947. Today we are an in-
dependent country and we are thmhng
of national reconstruction. I woul
therefore request Government to cons-
der the question in a new light, and
either acccgt this Bill or bring forward
their own Bill embodying the provisions
of this Bill.

{SHrt BARMAN in the Chalir]
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( = "o wTTo TR ) acc‘::epting ttll.'ais _piecfmsslt}egislation when
a comprehensive is li
v%m( g)él'ﬂ a2 2w come.?.. egislation is likely to
1 9T & | TE TF T@ AT dH AT :
. 3 Mr. Chairman:
ﬂﬂ'ﬁﬂ ¥ & qar ﬂ'él’ & afew Sar iﬁjﬂT Government side angusﬂ!aeaM‘:‘:Ldr. of-l;lI::
gq-r, o gfer JweT (FTHTO IGWTET) l;:)ll togeéher ;:voul_d need atahbom half an
3 2 ur and we have just got three quarters
: g W& “i“‘ Ll of an hour left, within which limt:::l I wish
'F‘lf\:e ar Lo FATT WTEH! ¥ &4 g, to provide for a Member on this side
TTeae T (T g SunmeT) also. I would request the hon. Member
F oI & AR A ST t I G F: be _shoi‘t l;illhls § l;‘.t::l'ln1 FLLréeher this
el is a simple and it has n
*fr Q‘FI'Q?’I!;“E l:a':gg q; ;ﬁ &Tﬁmwm S thoroughly discussed. i
¥ - 3 e ﬂ'l'l'{ Tr ¥ Shri Namblar: Very well, Sir. We
mwi"ﬂ"%“” Nl &mma L 2 heard about this comprehensive legisla-
d 9T g AT ITH tion that is yet to come. I discussed the
Fsa- ¥ o= &2 &, A a T R ﬁ@- :]z_:mnr:ﬂt.l:;ngt stt_)me twg y}farsh back during
Y e Budget time and the hon. Minister
:ﬂmm ?;;:T ﬁﬂfﬂmﬂifﬂ% {gr T]:uns o:it was kind enough ;: lss:;
_ at the whole question was und I-
w off #r wawm egrw [T avfed o & deration. Olfl ﬁgurse. we I:opr; et;uftort';le-
- : ~ question will be considered by th :
gelly wem fr St FadTw T@F T AT Paciiament which s 10 come by the
frar T & 39w 3g & FT T beginnLng ?: next year. There is no rea-
. son why the Government should not
T gT9 ® W} qggq-;ﬁgm-{- CAKE LIS come forward with a legislation which
¥ ¥ i Y HEar 1 =1 fE e \a\folt:tld arcccpt thﬁ mmvbrrl;lum elementary
. rights of a worker. en eve h
faemar T, | Sﬁﬂ'ﬂ' (mﬁ'ﬁ)- LK section of the workers i: the rgou‘::tr‘;t
AT WAd 1€ 72 lisﬂ-q-ﬂq- Y &, u% I mean the industrial workers, has got
o I E:\. vl &, agd ¥ W B 9 ]t:]:ovlslqn ‘under one lllaw or anolggr to get
- o = < e minimum rights accepted, h
m"ﬁ' g ﬂ'ﬁﬁﬁ\‘ ge gre ﬂﬂﬁ] should the road tra?'usport worker suffer 7
fﬁz'& & wifasw 9 § gqeiafa wd CAL Is there a justification or reason for
¢ v9 ®TCU IT § SHANET & FHC denying these elementary rights ?
q%d 9T O 7 faar orw, 99 67 T@arc A i mand
. s regards working hours, the demand
N gedt A & 9w, I Y ggq gfawd of the Mover is that seven hours per
7 & o, a8 ’F'ﬁ‘ T E 3 | ST day may be accepted. But unfortunately
Shre é it is nine hours now and that is the sta-
T wfeard Wt oft & & 9w tutory provision at present. The Mover
W W o am Ofwd | fw aw ¥ gﬁpgf;‘!si’?f“t ibinking of Tavip s
= ise if at least it co re-
;qu:‘{:zm ﬂﬁﬁ;‘:‘: E::_(Eﬁ GT?T :ll:xccd to eighthhoura per day. Even in
o wg_ v at respect, the overnment is not
W AT CaR gre # 7 & @@ wic  prepared to acoept it. In the year 1939
the Internation ur nference
E:ﬁ o # 7 o W T ER,  Gefinitely ruled and even advised that
_ QAT AT o TR WET the maximum may be 48 hours per
g f A YW AE 9T TETW e fw week, that no driver may drive for any
;I‘Fﬁi wHafo & wew § aOETC WM continuous period of more than five

N hours without a break, that there should
T T & WY T FEH JaT H IAR] be a day off in a week. Unfortunately.
%G even the Government could not think
sqaear & ﬁ'l‘l‘ it fit to accept the recommendations of
the I.L.O. They say that they are pre-

i - @1 pared to accep! lit, if itdis so, i:o other
i'(er( matters, but with regard to labour in

b ™ particular, they have not got a 'food

upport heart. I need not go into the details of

Shri Namblar: I am here to s
the Mover and I feel there is no case the socialistic pattern or by whatever
on the part of the Government to refuse name it is called—now it has come to

1o accept the amending Biil. Of course, be known as socialist pattern at the
they argue that there fl no meaning in Amritsar Session, that is the chaoge
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from  the Avadi Session to
Amritsar Session and it may change
Into communism one of these days...

Shri Venkataraman (Tanjore): And
you will be unemployed then.

Shri Nambiar: We will join together.
Unfortunately, nothing is done towards
reducing the minimum working hours
for a driver. As a passenger I have under-
stood what is a journey in a bus like.
In New Delhi, to travel in the peak hours
in the morning or in the evening, the
driver of a big bus like the Pullman
Bus with its diesel engine, has to struggle-
very hard, and it is an agony to sec
the suffering of the driver. He works
for eight hours and even then he is not
given the right to claim rest. In Madras
City, T know that in peak hours the
conductor naturally could not collect the
money from the passengers. He cannot
move about. As a passenger travelling in
the bus for half an hour in the evening,
I know I had to take rest for about 24
hours. This is as a passenger....

Shri K. K. Basu (Diamond Harbour) :
I you leave back any of your clothes. . .

Shri Nambiar: Not only clothes, but
personal property also is lost. I am not
exaggerating at all. Everyone of us has
experienced this in the cities like Madras,
Delhi, Bombay or Calcutta. In these
circumstances, think for a moment about
the condition of a conductor, and also
think for a moment about the condition
of a driver, There must be a buman
heart to accept the sufferings and giving
them the minimum legitimate rights.
That is what I expect of the Govern-
ment to do. They may say that a com-
prehensive legislation is going to come,
that the labour panel is under discussion
and that they are thinking of so many
things. But we do not want all these
empty promises. So far as the road
transport worker is concerned, we want
something ready in our hand straight-
away. We have suggested certain im-
provements through these amendments
and the Mover has very carefully and
very moderately claimed these things.
Let us look into the position.

He says that there must be seven
hours of work per day. With regard to
the security of service, 1 submit that the
road transport worker has no security
of service. 1 have not heard of a case
where a bus driver or conductor, under
normal conditions gets back his job
after he i discharged for_any reason
that his employer gives. Even in the
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State sector it is so. I have once attend-
ed a conference of road transport wor-
kers in Trivandrum, There, I have heard:
for hours and days the workers speaking,
about the conditions prevailing there.
That is supposed to Ee an advanced
State where transport is on a better
footing. If that is so there think about
the private owner who does not give
even the minimum rights. Therefore,
security of service has to be ensured in
whatever manner it is ible. Whether
Government accept this amendment or
ngt. they should give a guarantee to that
effect.

I also support the proposal to give:
some weekly rest for the driver and
other workers. Every day he has to work
in shif Holiday is a thing which he
cannot know. It may be Deepavali, Holi
or non-Holi day but for the transport
worker cvery day is a working day. It
is our duty to see that he gets somc

aid holidays in a year. He gets no

nus, no gratuity, no house, no hospi-
tal and no protection. He gets victimis-
ed. He gets challaned by the police for
anything, for putting a cap or not put-
ting a cap, for driving right or left, for
sloppin‘g or not stopping. That is the
state of affairs and it must be changed.
Four lakhs of Indian workers are on
the road—half the number of railway
workers. At least in 1956, after seven
years of Independence, they should get
their rights. Therefore, the hon. Labour
Minister and the hon. Transport Minis-
ter who are conspicuous by their ab-
sence today—there is the Deputy Minis-
ter of Labour who is concerned
—I am  told—with trade unions
in this country—should have some
sympathy and a kind heart for the poor
worker and do something for accepting
this Bill at least.

Shri Venkataraman: I have the greatest
sympathy for the idea underlying this
Bill.

Shri Namblar: Very good.

Shri Venkataraman; 1 confratu!ate my
esteemed friend, Shri Vittal Rao, for
the pains he has taken in preparing a
fairly comprehensive code which would
beaefit the transport workers. As early’

. as 1948, our esteemed friend, the then:

Minister of Labour, Shri Jagjivan Ram,
promised that one of his first duties.
would be to introduce legislation govern-
in IJY conditions of employment and’
otgcr acilities for transport workers. It
bas also been pointed out by several
speakers before me that we are members:
of the JLO and we are bound in honour,
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iif not by the ratification of the con-
‘vention, to enforce those conditions ac-
cepted by the ILO Convention in regard
‘to the transport workers. So far as the
Government and the Cougress Party
are concerned, there could he no differ-

ence of opinion on this question, parti- -

cularly on matters relating to labour.
welfare,

Shri Rao has tried to put in a number
of things in an Act which is not really
intended to cover all those conditions
which are necessary to secure welfare of
labour. In my view, it is necessary that a
-separated Bill like Plantation Labour Act
should be brought forward for the trans-
port workers. The reason for agseparate
Act of this kind is obvious. The nature
of the dutics of the transport workers
«differs very ‘widely from that of the in-
-dustrial worker in a factory or for that
matter a commercial employee in a firm.
Certain prerequisites for proper legisla-
tion have to be examined and decided
upon.

As I may not have much time, I will
only refer very briefly to one or two
things. In a factory we say the hours
of work are eight. It commences from
8 in the morning and goes till 12 in
the noon and then after a break, let us
say, from 1 to 5. Actually the time dur-
ing which the worker attends to his duty
is tuken in the calculation of the hours of
work. But so far as transport is con-
cerned, if you take the case of a bus
driver, the time that is necessary to clear
in the bus and start it comes in. He
has to do all the preliminary work and
that time will have to be cal-
culated as part of the work or part of
the time for the transport worker.

In 1940 in the State of Madras we
had a very big industrial dispute bet-
ween the workers in the transport ser-
vice and the ;ﬁivate owners of the bus
at that time. They insisted that accord-
ing to section 65 of the Motor Vehicles
Act, the time that a driver was actually
at the wheel alone would be calculated
as the hours of work even though he
had to do at least half an hour’s preli-
minary work before he could start the
bus. In those days we had charcoal
buses which required a little more time
and it took at least 45 minutes before
the man can take the wheel. These are
peculiar problems to the transpert in-
dustry and so we cannot, straightaway
‘by saying that the hours of work should
‘be reduced to seven hours, do real jus-
tice to the tramsport worker.

24 FEBRUARY 1956
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Then the transport worker is going
from one place to another place or he
may not be able to return to his home
on the same day. Then the time he s
necessarily obliged to keep away from
his home will have to be accounted as
part of the time which he is on duty
and necessary provision has also got to
be made for that kind of contingency.

We have a number of other problems,
as for instance, the constant clash bet-
ween the traffic department and the wor-
kers. My friend, Shri Nambiar, refer-
red to the constant irritation that is
provided by the police to the employees
in' the transport service. We know of
very many cases in which the transport
employees are harassed on account of
cither a faulty vehicle which has been
given to him by the employer or on
account of any petty bickerings the
police may have against the employer.
We have to safeguard the rights of the
transport worker in very many more
ways than we generally do in a factory.

As the time is short, T would wind
up by saying that the Bill is, as brought
by my esteemed friend, though very
good in its intention, will not serve the
purpose which he intends it to serve.

An hon. Member: Improve it.

Shri Venkataraman: It is up to the
Government to bring forward a com-
prehensive Bill dealing with all aspects
of the conditions of employment of
trangport workers.

I am quite sure that the Government
will give an undertaking.

Shri Nambiar: In this session ?

Shri Venkataraman: 1 would join my
friend in insisting that it should be not
only in this session but even tomorrow,
if it is possible, but it is subject to the
Government work. It
should be done as early as possible. 1
support the principle of the Bill and I
would urge on the Government to give
an undertaking that a comprehensive
Bill dealing with the conditions of em-
ployment of the transport workers would
be brought forward as early as pos-
sible.

The Deputy Minister of Labour (Shri
Abid Al): It seems there is some con-
fusion in the minds of some hon. Mem-
bers wigh regard to the administration
of thisfparticular subject. The Labour
Minister is in charge of this subject and
not the Transport Minister. The amend-
ing Bill whichf has been introduced by
the Transport' Minister pertains to the



937 Motor Vehicles

regulation of traffic, licensing of vehi-
cles and driving licences. Trans-
port Ministér has nothing to do with

the matters connected with labour.

that this mafter has been under consi-
deration of Gove ent for more than
two years. In 195%?1&: was a question
in Rajya Sabha aMo and there I myself
promised that wp were ourselves think-
ing of bringingf forward a Bill which
would contain ¥ provisions with regard
to the subjects which have been mention-
ed in the Bill undeg consideration. Much
has been done sinfe then. It is not that
this;matter has been taken up after th

N

=

Bilfwas introduced by Shri A. K. Go~-

pafan or after the present Bill ;which
has been introduced by Shri T, B,/ Vittal
Rao. The Bill which we propose to
bring forward will contain mos} of the
subjects mentioned in the Billsof these
two hon. Members, like hours’of work,
rest period, spread-over, weekly, day of
rest, overtime, medical facilitiesf welfare
amenities like canteen, rest ’houses. re-
creation facilities and provision of uni-
form, annual Jeave with pay, sick leave,
minimum agegf for employment, medical
examination of young persons and other
special provisions for such pegsons. This
item has already been placedbefore the
Standing Labour Committee which is
scheduled to meet op the 10th Qf April.
As T have said on [ previous occasions
also, labour being a concurrent subject,
the Government of India has to conspit
the State Governments with regardfto
any amendment which we may be bring-
ing forward in the existing enactments
or in new Act,

Also we have[to consult all the in-

terests concerned as we have given such
an undertaking. Thjs matter has becn
discussed for morgfthan two years, at
various levels, arnd it is necessary to
devote some morc time to it. Shri Nam-
biar askc?:vhether a comprehensive Bill
could be "brought forward in this ses-
sion and my friendg Shri Venkataraman
said he would happier if it could
be done. But the Sabha may remember
that a very importgnt Bill concerning
the arncn?ment tqf the Industrial Dis-
putes Act which hds been introduced by
us in September, has not up to this time

come forward/ for discussion here.
Again, more than three dozen Bills are

pending. So, satisfaction cannot be at-
tained only by the introductionfof this
Bill. It should also be passed. 'Becausc

of delay in pgssing of legislation here,

we also arc af bit slack in introducing

&

Fr

A

About the endment proposed in /i
the Bill undeﬁscussion. I may submit -
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Bills. So, 1 may request the hon. Mem-
bers who are the Business Advisory
Committee tof become a little more
realistic and "resolve to have shorter
number of hours ,for consideration of
the Bills so thatfthere may be some
movement of the Bills towards quicker
legislation.

938

Much has, been said about payment
of taxes. do not know how thesc
things are inter-related. Taxes are paid,
aftgr all, by the passengers. Of course,
aymy good friend, Shri Venkataraman

id we have complete, full, sympathy
with the suggestions which have been
made and :xy this matter should be
taken up actively. 1 hope hon. Mem-
bers opposite are convinced that we are
proceeding with/sufficient speed and it
would be possible to introduce a Bill
before long and that it will also be pos-
siblefto pass the Bill with good speed.

Some hon. Members have been say-
ing that no Act in India is applicabl e!
to the workers in the transport industry.
It is very surprising. They know that
the Industrial Disputes Act is applicableﬁ

/. 'to the transport workers. The Minimum

Wages Act is applicable to them. The
Workmen's Compensation Act, bout
which Shri-R—R. Shastri made ajrefer-
ence, is also applicable to them. One
hon, Member was saying thay in Bom-
bay there is no safeguar for!beu wor-
kers if lhe&are victimised. The Bombay
Industrial Relations Act is applicable so
far as the B.E.S.T. workers|are con-
cerned. Any worker who has o grievance
need not go to the Government for:
reference of the mattegf'to an adjudica-
tor. He can go direct to the labour
court and get the matter decided there.
The workers infthe transport industry
are highly organised and are sufficiently
intelligent. 1 was simply am when
I was hearing the Members o(rposite
saying that they were badly tredted. Hon.
Member Shri Nambiar said that he has
been told that I wasfconnected with
labour movement. Yes, 1 was connected
with transport workers also.

Shri Nambiar: Very glad.

Shri Abid All : I was connected with
the transport workers for a long num-
ber of years. My feeling is, as I have
submitted, the workers in this industry
are very highly organised and it will be
very difficult for any one to misbehave
with them. Not only the BEST but the
State transport in the whole State of
Bombay is very well organised and the
workers have got protection of several
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Acts. They have got a good union of
their own. Some hon. Members said
that they are low-paid, this and that,
though it is a nationalised industry
there. But, as a matter of fact, when
the private buses were taken over by
the State Corporation in Bombay, some
of the employees of the previous mana-
gement got more than double the wages.
Though it may not have been favour-
able to a great axtent, in other States
the workers have been considerably bene-
fited. In Uttar Pradesh also, they are
sufficiently organised. In Punjab, the
transport workers are well organised.

An appeal has been made that wor-
kers should be given provident fund
benefits. Of course they should get it.
The workers in this industry also should
get all the benefits which the workers
in other industries are getting. There
is no doubt about it. There cannot be
two opinions on this question.

The Provident Fund scheme which
we are making applicable to other in-
dustries will bc made applicable to the
trahsport industry also even before the
Bill, which we propose, is introduced in
this Sabha. But it is not that the woikers
in the transport industry are not get-
1ing provident fund benefits today. A
large number of them are enjoying that
benefit. Maybe that some small em-

loyers here and there may not be pay-
ing. But I know, as a matter of fact,
that there are a very large number of
transport workers who are benefited by
the provision of provident fund enact-
ments, both directly and indirectly.

Shri Velayudhan (Quilion cum
Mavelikkara—Reserved—Sch.  Castes):
It is not so in Travancore-Cochin.

Shri Abid Ali: That is unfortunate;
it is because the leadership there is not
good. Workers there are not organ.isod
won proper lines. If they are organised
and led on trade union lines, they will
%ct what is legitimately due to them.

ut, they go about shouting in the streets
about matters which do not concern
them directly.....

Shri Velayndhan: During the last tour
of the Minister, could he find amy pro-
per leadership there ? Could he himself
-create any leadership ? Is the hon. Minis-
ter aware that we have ngt one of the
‘best transport unioas in Travancore-
Cochin State ?

Shri Abld Al: 1 am not yielding,
because time is very short and I have
to say much. I was only saying it so
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far as political exploitation was con-
cerned and not about the Trade Unions.
That is my opinion; he may not agree
with me. .

Shri Nambiar: It may be your opinion,
but it is not a fact.

Shri Abid Ali: With regard to this
particular amending Bill, section 65 is
sought to be amended. As the hon.
Member Mr. Venkataraman said, this
is not the proper place to bring it in.
I have already promised a separate Act
containing most of the provisions about
which I have made a reference,

With regard to the 1.L.O. Convention,
the question was asked as to why we
have not ratified it. The reason is simple.
We have not ratified it, because there
iS no enactment at present in India
which takes care of the provisions of
the Convention. Unless we have an
cnactment to see that these are imple-
mented, there is no use ratifying the
Convention. After the Bill which we
are bringing forward becomes law,
consideration will be given to the rati-
fication of the Convention.

Shri Nambiar:
leadership. ?

Shri Abid Ali: A memorandum was
received from the Indian WNational
Transport Workers' Federation some time
back. If was received long before the
hon. Member introduced his Bill. A
reference was made to that memoran-
dum by some hon. Member and there-
fore I am giving this information. What-
ever has been stated in that representa-
tion is also receiving the consideration
of the Government.

Is it because of bad

Shri Nambiar mentioned something
as to what should be the cap and so on.
Certainly the Bill which we are pro-
posing to bring forward will not "take
care of these things, because these are
matters of discipline and are connected
with what is mentioned in the main
Motor Vehicles Act. Certainly, as far as
the discipline side of the drivers and
conductors is concerned, we want it to
be maintained.

I hope that after the assurance I have
given, namely, that we ourselves are
thinking of bringing forward an amend-
ing Bill before long containing the pro-
visions which have been mentioned by
me, the hon. Member will not press for
the consideration of this Bill.

Shri T. B. Vittal Rao: Mr..Chairman,
I bave heard the hon. Deputy Minister's
reply and also the speech of my friend
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Mr. Venkararaman with close attention.
Yesterday, in the course of his reply
to the debute on the President's Ad-
dress, our Prime Minister talked about
the international status of our country.
May 1 ask the hon. Deputy Minister
how our delegates—both workers and
‘Government—would feelin the Interua-
tional Labour Organisation session when
\the question of the ratification of the
1.L.O. Conventions or the adoption of
the 1.L.O. recommendations comes up?

Shri Abid Ali: Our position there is
“respectable as compared to many other
advanced countries with regard to rati-
fication and implementation of conven-
. ‘tions.

Shri Velayndhan: Why not compare
with ourselves instead of with other coun-
tries?

Shri T. B. Vittal Rao: 1 hope the
Labour Minister will attend the session
this time. Whenever this question is
taken up, the Director-General as well
as the other members impress that the
‘Conventions should be ratified. Other-
wise, there is no use of passing this Con-
vention or adopting any recommenda-
tions if the member-countries are not
going to imrlement them. In a way our
international status will depend upon
- what respect we have for these interna-
tional organisations and their resolutions,

The Deputy Minister referred to cer-
tain Acts being applied to the workers,
I am aware of that fact, but those Acts
are applied only for the employees in
the nationalised industries. The workers
in the private enterprises do not get the
benefits of these Acts. Of course in
Hyderabad State, they are applied. But in
the other States, there is a regular, re-
<curring and continuous dispute between
the bus-owners and the workers. There
is no security of service for the workers
and if any worker organises a ynion and
submits representations, he is sacked.
We cannot €eny that these Acts are not
enforced in the private sector, except
in some big companies like the T.V.S.
in Madras. But, by and large, these
Acts arc not enforced in the private
sector. I will ask the hon. Deputy Minis-
ter whether there are any inspectors who
go and check up the conditions in the
private sector ? 1 have not found any
inspector, labour commissioner or con-
ciliation officer going about.

Shri Abld All: The workers and their
union representatives come to us.
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Shri T. B. Vittal Rso: All these
things happen after long agitation. Mr.
Venkataraman referred to the assurance
given by Shri Jagjivan Ram when he
was Labour Minister. When that assur-
ance was given, we were having a mixed
economy. But now an assurance is given
by the hon. Deputy Minister after the
Government have declared the establish-
ment of a socialist pattern of society
as their goal; we will see how soon the
assurance is implemented, because it is
made after having a second Five Year
Plan and the socialist pattern of society
as our objective. 1 have got a very bit-
ter experience of these assurances. In
1948 there was a non-official Bill
brought forward by an hon. Member,
Mr. R. K. Sidhwa, belonging to the
Congress Party. Then also, an assurance
was given that the Government was
considering the matter and would very
soon bring in a legislation for the en-
forcement of the Provident Fund Act.

What has happened? The Provident
Fund Act was passed in 1952, Imme-
diately after it was passed, in 1953 an
amendment was brought modifying the
original Act. Certain industries were
removed from the Schedule under the
original Act. About the police julum
against the drivers,—I understand the
unions are strong and it does not hap-
pen in the cities—even in the nationalised
services in the villages, they are subject-
ed to maltreatment by the police. So
muny cases have been there. We have
gone on strikes, token strikes, lightning
strikes for 4 hours or 6 hours to bring
it to the notice of the Ministers there.
It is not an exaggeration; it is u fact.
This is happening in the rural areas.

My hon. friend over there said that
some operators will become unemployed.
But, the statistics show otherwise. e
are a very few such operators, not
millions as he said, who will not be
able to observe all these things. There
are 45,000 operators all over India.
Buses have got to be registered, and
lorries have got to be registered. We
know the figures. There are monopolies
which have got 50, 100, 200, 300
vehicles. The gmall owners are very few.
In those cases we could do something.
Or they could seill their buses and go
in for an alternative employment. I
agree with Shri Venkataraman that the
Bill that I have brought needs to be re-
drafted, etc. We can do all that improve-
ment in the comprehensive Bill which
the Minister is ggei:g to bring. Since
1953, we have hearing this com-
prehensive Bill. As the Deputy Minister
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admitted, it has been here since 1954. 1
would apfpeal to the Minister, as an
carnest of the promise to bring a com-
prehensive Bill, to accept this modifi-
cation at least now.

Shri Nambiar: To start with; then
the comprehensive Bill will come.

Mr. Chairman: The question is:

“That the Bill further to amend
the Motor Vehicles Act, 1939 be
taken into consideration.”

The motion was negatived.

DEMANDS FOR SUPPLEMENTARY
GRANTS

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
On behalf of the Finance Minister, Shri
C. D. Deshmukh, 1 beg to present a
statement showing Demands for Su ple-
mentary Grants in respect of the Bud-
get (General) for 1955-56.

Some Hon. Members: Was it on the
Order Paper?

Mr. Chairman: It is not in the Order
Paper. Because of its urgency it is
being placed. It will be circulated and
consideration will come up later.

SHR! KASHI VISWANATH
MANDIR BILL
MANDIR BILL
Shri Raghunath Singh: (Banaras
Distt,—Central): Sir 1 beg to move:

“That the Bill to provide for
the better administration and gover-
nance and for the preservation of
Shri Kashi Viswanath Mandir,
known as the Golden Temple of
Banaras, be taken into considera-

“Place of public worship” means
a place by whatever name known
which is used as a place of public
worship or which is dedicated to ..

etc.”
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W AW A T A A OF G @ W aog A & fefaeer qarer wf-
g ag Swifmr g o gl ww fafw wt e wed & aff ofee e
W ¥9 ATTAN YL ST ¥ O 9oy ot g & R ag et o o ) s
N yERd TR | areT 141 T g
.wﬁ‘qgmmg‘rﬁ;w fawr wwifors €9 ® a@ AW g w5y
7 QUYL B FFA § A FOTA A WA 777 FF IR 2T Y GORT KW THI HT
® FFCT 74 A faaw F sfafmmadt faw @1 @ 8w we aow &
mfﬁqiﬁmg,#mﬁgwmf F 1w T F gy wgm oA & 1 afx
it forwed & fod qFe g R far g Rw g wEw sfawm woR
A fadt qfaw #7 wgwa & gom & g9 F & & ar & 79 faw ®) avw & Fwar
fad ag tomgw I war faar fF %Iﬁfﬁfmfﬁ wgaT & g
Fret fagamme & afc & F 98 97 999 | forg swX s a5 @ A’ § yow
Qe gred § gW 3§ Wrafa® AW /M I & g faware o arfy § ag W ad)
7 & foa w1 7 w1 wiwfy v afegg ¥« Fodr | afz g qfeade @ afae
W a7 T8 g % o A9 agr 9T gfomit ® YA 1 OuA Zrq § Ay & ay fe ag
# Af=T yaw 97 fadw #33 & I8 O Wig I #Y 9 A 2 AT § FAHE
T F7 99 | gw Ay 9ga € fE I % a1 fowfeor &3 ar Ot ff F ard w2
g5a B SaErar § wfe A 9 A ¥ F wgar § oo faduw A qw fem
zfaa & @rd o wwd fF wa owTAT wd @ y@ AfRe &1 geew sEafas
qaw T & W A oo Y ¢ e gfor 7 ¥ Y WifE 39 waedT 7 ITR ¥R
cafRdl F R A 9 W R & gara faed fgg @ @ @@ o @kt
ST (i, ST € -3 her T T 3 . Shdl ]:lzllayglun;la'l:he hobr:‘ Member
- . - - a i rijan ven
Legil m WY | T & A7 a::cs? tf.:= thii tcl:rt!ple. I;J:t srmt :an%vcg'ld is
T g | SEH O m to be found in the Bill about that.
¥ FeaT ﬁmﬁé | ’5 Mr. Chairman: Motion moved:
¥R & agraran # o sfafafy g wife “That the Bill to provide for the

qg ITH WA 1 af= §, o wfafafa better administration and govern-
' | wREEY ance and for the preservation of the

Y fe@t &1 @ ot fF qone
7 Shri Kashi Viswanath Mandir
T qAT AT wifs @ af=e % known as the Golden Tem f
- ple of
fera | FATAT AT AT, Wﬁ'_“ Banaras, be taken into considera-
qwT g, AT sTM A% /W R g, tion.”
U5 TR IO SEW WA &G, Shri D. C. Sharma (Hoshiarpur): 1
st & day, fgg ‘Iﬁ‘ﬁ"ﬁ FATEH T am tremendously interested in temples,
g5 ATGAT, I fqEGE & ATER and 1 am so because ;vhatever rfligioua
AT A ersuasion | ma rofess now, 1 come
ara @Hﬁaﬂwﬁ 3 ﬁﬁgg‘; wifz | E long line of p¥ie|:t1y ancestors.
Of course, India does want temples
Tl § f ot el wnft e afe o 0hind)  because they serve . so
% fau g% @@ war & ag o wEE A many different kinds of purposes. They
aifeer fear o ) ww ¥ ag e ?rc of tt;scmt? tlrleerd_evoug :}' are l]'l:
sTfiT guT &t %8 Al & derrr fwar ocus of their religious devotion; an
. > they are the centre of their spiritual
¥ S AT waEy ﬁwﬂﬁﬁfﬂ L0 aspirations.
o II@IIIZI I%illll n‘?é ﬂf ﬂi dliut. they are also, if 1 mafy b‘: per'm;;
HEAHTH SR ted to say so, a centre of interest
st fasaamg f #f=T 7 5w wE ® those who want to witness the architec-
fofiaT # gw # T 97 | X OF tural glories of India.
qﬁ-g;z‘ g¥ar The history of this temple, as narrat-
Fror ar ax a0 wm@ ed by my friend Shri Raghunath Singh
a, & a1 ar a, is a very sad history. I wish he had not
ag @ Az 1 sfaomw T wwar qv gone into all those details which did
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not throw a very favourable light on
spme of the very unhappy eﬂisodes in
our national life. After all, the history
which he described by far and large tells
us that there were very bitter differences
between the Hindus and the Muslims at
one time and that those differences led to
some very unhappy results, I think the
time has come when we should forget
all those things and even if we want to
remember them, we should not rub them
in like this when the purpose happens
to ::lc not historical but of some other
kind.

From one point of view the history
of this temple makes me very sad.
But, from another point of view, this
temple makes me and my heart very
glad.

Shri Velayudhan: Because Harijans
are not given entry there.

Shrl D. C. Sharma: My friend, Shri
Velayudhan is giving a running com-
mentary on my speech and I am very
happy to have that privilege.

Shri Velayudhan: Supplementing it.

Shri D. C. Sharma: 1 hope he will
continue to do so till the end of the
chapter. ;

l was saying that from one point of
view, the history of this temple makes
me happy because the temple, as it
stands now, is a monument to the har-
mony which can exist and which still
exists between the Hindus, Muslims and
the Sikhs.

Shri Velayudhan: It s
mony.

Shri D. C. Sharma: The temple, as
it stands now, is the handiwork of the
Hindus, Muslims and the Sikhs and 1
think if Shri Raghunath Singh is his-
torically-minded he should bring this
fact out much more than other facts to
which he has referred. But the most
distressing  thing about this temple is
this, that it does not permit the Hari-
jans to enter its portals. I had read
about it in the paper and 1 had also
heard about it and I thought that all
those things were cxaggerated. I did
ngtﬁbelieve that in the year 1955 or
1956.....

Sardar A. S. Saigal: For the infor-
mation of my hon. friend, I may say
that on the S5th and 6th of this month
1 was therec and I have seen what hap-
pened there,

dishar-
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Shri T. B. Vittal Rao (Khammam):
Let there bc no heat.

Shri D. C. Sharma: My friend has
been there and he has been to so many
places. (Interruption).

Mr. Chairman: Order, order; it is not
right to tuke matters always very lightly,
When one hon. Member is speaking the
other hon. Members should be serious
and not speuk lightly. 1 ask Shri Velayu-
dhan not to be humorous beyond pro-
portion. .

Shri D, C. Sharma: I do not mind
that; I am used to this kind of thing.

I am glad that my friend was there
on the S5th or 6th of this month. 1 do
not think his presence there will alter
the situation any way. My being there
or his being there or Shri Raghunath
Singh's being there from birth does not

' alter the situation.

1 could not have thought that living
as we do after so much has happened
for our Harijan brethren, after we have
been making so many attempts for
their clevation and uplift, after we have
given them all kinds of parity, and
where parity is lacking we have given
them rescrvation, after all that, the Hari-
jans are not allowed to enter this tem-
ple. 1 think this is a great blot on free
India; this a great blot on Hinduism;:
this is a great blot on Banaras, and all
‘the glories of Banaras to which my
friend Shri Raghunath Singh has refer-
red pale into insignificance. 1 learn that
the doors of the Kashi Viswanath tem-
ple arec not open to the Harijans. If
there are no other reasons, this reason
is enough to sec to it that this Bill be-
comes law and the standing disgrace to
Hinduism, the non-entry of Harijans
into that temple is wiped off.

Shri Velayudhan: With all serious
ness, may | say that there is nothing
about temple entry for Harijans in this
Bill.

Shri Raghupath Singh: My hon. friend
has not gone through this Bill.

Mr. Chairman: Whatever objection
may be, whatever short-coming there
may be in the Bill the hon. Member
must wait and hear.

Shri Velayudhan: I do not know why
temple entry is being mentioned when
it is not there and something else is
there.

Shri Raghunath Singh: Not some-
thing else.
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Shri Velayudhan: 1 say
stand up to this....

Shri D. C. Sharma: My friend does
not accept.the presumption or the as-
sumption of my friend Shri Raghunath
Singh. Of course he has a right to have
his own views, But what I say is this.
I have no right and no hon. Member of
this House has any right to doubt the
unequivocal statement which has been
made by Shri Raghunath Singh and if
anyone does so, I think, he is not very
serious about the matter. I have said
that this alone is enough.

I cannot

But, there are other reasons also. Our
temples are grand and great. But we
want that they should be administered
in a better way and that they should
be managed in a proper manner. 1 know,
some time ago, there was a movement
afoot in thc Punjab that the religious
endowments which beclong to the Hindus
should be properly managed. 1 think
one gentleman who was a member of
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the Council or the Assembly brought
forward a Bill also to that cffect. Of
course, u sclect commiitce was appoint-
ed and the select committec sat for some
time but they could not comc to any
conclusions which were of the right
kind. You search the heart of any
Hindu, you search the heart of the fol-
lower of any other religion and you
will find a fecling that these places of
worship should be managed and ad-
ministered in a better way.

Mr. Chairman: How much more
time will the hon. Member take ?

Shri D. C. Sharma: [ will take some
time more, Sir.

Mr. Chairman:
journ.
5-28 p.M.

The Lok Sabha then adjourned till

Eleven of the Clock on Monday, the
27th February, 1956.

Then we shall ad-
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PAPER LAID ON THE
TABLE

Notification No. S. R. 0.
15, dated the 7th January,
1956, making certain ame-
ndment in the * Coflee
Rules.

MESSAGE FROM RA]YA
SABHA .

Secretary rcported a message
from Rajya Sabha that at
its sitting Kcld on the 17th
February, 1956, Rajya Sa-
bha had passed the Indian
IB..aitI: Cess (Amendment)

ill.

BILLS PASSED BY RAJYA

SABHA—LAID ON THE_

TABLE.

Secretary, laid on the 'lablc
Indian Lac Cess (Amend-
ment) Bill as passed by
Rajya Sabha.

PETITIONS Rf. : REPORT

OF STATES REORGANI-

SATION COMMISSION

Secrctary reported the receipt
of two petitions, cach sig-
ned by petitioners, in res-

cct of the Report of the
glates Rcorganna.uon Co-
mmission.
BILL PASSED

Control of Shipping (Contin-
uance) Bill was considered,
Clauses 1 and 2 were adop-
ted and the Bill was passed.

BILL UNDER CONSIDERA-
TION : .
Capital Issues (Continuance

of Control) Amendment
Bill was considered. Discus-
sion on motion to consider
was not concluded.

CovrumMmns

849

840

849

850

850—-91

891-908

GIPN—S, Lino—9 Lok Sabha—23-10—840)

PRIVATE

956

CoLumns

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RE SOLUTIONS

Forty-fourth  report
adopted.

PRIVATE MEMBERS’ BILLS
INTRODUCED .
(i) Indian Penal Code
(Amendment) Bill (Insertion
of new section 107-A) by Dr,
N. B. Khare N
Eii) Indian Penal Code

was

Amendment) Bill (/nser-
tion of new scction 427-A4) by
Shri Raghunath Singh
(iii) Proceedings of Legisla-
tures (Protection of Public-
ation) Bill by Shri Feroze
Gandhi : .

PRIVATE MEMBERS'
NEGATIVED -

Motor  Vehicles | (Amend-
ment Bill by Shri T. B,
Vittal Ran was taken into
comsideration, Motion to
consider was negatived.

DEMANDS FOR SUPPLE-

MENTARY GRANTS

The Minister of Revenue and
Defence Expenditure Shri
A.C. Guha presented a
statement showing Dema-
nds for  Supplementary
Grants: in  respect of the
Budget  (General)  for
1955750

BILL

MEMBERS’ BILL
UNDER CONSIDERA-
TION ]

Shri Kashi Viswanath Man-
dir Bill by Shri Raghu-
nath Singh was considered.
Discussion on motion to
consider was not con-

cluded.
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